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LOK SABHA DEBATES

LOK SABHA

Thursday, December 03, 2009/Agrahayana 12,
1931 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mapam SPeaker in the Chair

...(Interruptions)

REFERENCE BY THE SPEAKER

International Day of Persons with Disabilities
and
25th Anniversary of Bhopal Gas Tragedy

[English]

MADAM SPEAKER: Hon. Members, today is the
International Day of Persons with Disabilities. This
occasion calls for sensitizing the society to the problems
and special needs and aspirations of the differently-abled
persons.

Let us on this day renew our efforts to promote the
cause of the differently-abled persons with a view to
ensuring that they achieve their rightful place in our
society.

Hon. Members, today is also the 25th anniversary
of the Bhopal Gas tragedy. It was on this day, 25 years
ago, that the country witnessed one of the most
harrowing man-made tragedies in which thousands of
people lost their lives, and many were blinded or
otherwise physically disabled. The survivors of this gas
tragedy are still suffering from the ill-effects of the MIC
gas leaked from the Union Carbide Plant at Bhopal.
Even after two decades and a haif the pain and anguish
of the survivors continue to torment us.

Let us on this occasion express our solidarity with
the victims of this terrible tragedy and reiterate our
resolve to make our world free from such catastrophies
and make it a better place for the coming generations.

[English]

MADAM SPEAKER: Question 201, Shri Kodikkunnil
Suresh.

...(Interruptions)

[Translation]

SHR! MULAYAM SINGH YADAV (Mainpuri):
Madam Speaker, | want your permission to say
something. NTPC company. ...(Interruptions)

MADAM SPEAKER: Let the Question Hour continue.
...(Interruptions)

MADAM SPEAKER: | haven't got any notice from
you.

...(Interruptions)

MADAM SPEAKER: Your notice has just come to
me. This nctice has not reached on- time.

...(Interruptions)

MADAM SPEAKER: You please keep quiet. I will
provide you a chance to express yourself as a first
speaker in the zero hour. Now you let the Question
Hour continue. See, Question Hour is under constant
attack. It seems that the Question Hour is headihg
towards its end. Please do not behave like this in the
Question Hours.

...(Interruptions)

11.02 hrs.
ORAL ANSWERS TO QUESTIONS

[English]
MADAM SPEAKER: Question No. 201, Shri
Kodikkunnil Suresh.

New Investment Policy for
Fertilizer Sector

+
*201. SHRI KODIKKUNNIL SURESH:

SHRI PRADEEP MAJHI:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the new investment policy for the
fertilizer sector has been implemented,

(b) if so, whether the fertilizer industry has
responded positively towards the new investment policy,;
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(c) if so, the names of the fertilizer units which
have revamped their units so far;

(d) whether some units have asked the Govern-
ment for assured availability of gas for their plant; and

(e) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT
JENA): (a) to (e) A Statement is laid on the Table of
the House.

Statement

New Investment Policy for Fertilizer Sector

(a) to (e) Policy for New Investments in urea sector
and long-term offtake of urea from-joint venture abroad
has been implemented vide notification no. 12012/12/
2007-FPP dated 4th September 2008. The fertilizer
industry has responded positively towards the New
investment Policy by initiating investment decision for
revamp/expansion of existing capacities.

IFFCO—Aonla-l and Il, IFFCO—Phulpur-i and I,
Chambal Fertilizers and Chemicals Limited (CFCL)—
Gadepan-l and Il, Nagarjuna Fertilizers and Chemicals
Limited (NFCL)—Kakinada-l and 1l and the unit of Tata
Chemicals Limited—Babrala have informed regarding
availability of additional production of urea after revamp.
Furtiner, RCF, Thal; KRIBHCO—Hazira and NFL,
Vijaipur have undertaken revamp of their units.

Companies have requested for firm availability of
gas for taking final investment decision to undertake
expansion of their existing units and for revival of closed
units. The issue has been taken up with the Ministry of
Petroleum and Naturali Gas. The Empowered Group of
Ministers (EGOM) in its meeting held on 27-10-2009
considered the demand of natural gas for expansion and
revamp of fertilizer plants and revival of closed fertilizers
plants and decided that they would be supplied natural
gas as and when they are ready to utilize the gas.

SHRI KODIKKUNNIL SURESH: Hon. Speaker
Madam, the Government of India has implemented this
New Investment Policy for the urea sector—both
indigenous and abroad—in September 2008. The salient
features of this new policy include import price parity,

DECEMBER 03, 2009

to Questions 4

revamping projects, expansion of projects, etc.
...(Interruptions)

| would like to know from the hon. Minister as to
what extent this New Investment Policy has helped in
bridging the gap between demand and supply of 13
fertilizer. ...(Interruptions) is the Union Government
considering giving tax concessions under this New
Investment Policy to attract investment for fertilizer-
capacity generation? ...(Interruptions) if so. by what time
the final decision in this regard is likely to be taken?
...(Interruptions)

11.03 hrs.

At this stage Shri Shailendra Kumér and some
other Hon'ble Members came and stood on
the floor near the Table. '

[Translation]

MADAM SPEAKER: Please you all take your
seats. | will certainly provide you an opportunity to
express yourselves in the Zero Hour. First, let the
Question Hour continue. Question Hour has been
interrupted many a times due' to which we are unable
to run the Question Hour properly. Hon'ble Members
want to ask many questions. Please keep quiet.

...(Interruptions)

[English]

SHRI SRIKANT JENA: Madam, the New
Investment Policy of the Government of India is in the
form of availability. ...(Interruptions)

[Translation]

MADAM SPEAKER: Nothing will go on record
except questions and answers.

...(Interruptions)*

[English]

SHRI SRIKANT JENA: Madam, the New
Investment Policy of the Government of India is in the
form of making urea available at a price below the IPP,

*Not recorded.
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and it will also lead to indirect savings by bringing down
the import price due to reduction in imports.

_ The New Investment Policy aims at revamp,
expansion, revival of existing urea units, and setting up
green-field and brown-field projects.

The Policy is likely to substantially bridge the gap
in the next five years between the consumption and
domestic production subject to availability of gas at
reasonable prices. The urea production in this year has
gone up by one million tonnes, and we are expecting
that by 2012, the urea production will be another one
million tonnes extra. That is due to the impact of the
new investment policy.

SHRI KODIKKUNNIL SURESH: Madam Speaker,
the Fertilizers and Chemicals Travancore Limited (FACT)
is the biggest Central Public Sector Undertaking in
Kerala manufacturing fertilizers, and this Company is one
of the largest suppliers of fertilizers in the Southern
States. '

The Company has identified two major projects
proposed to be included in the Eleventh Five-Year Plan
fund—{(i) increasing the capacity of NP production at
Cochin Division by 1,000 tonnes per day at a total cost
of Rs. 282.70 crore, and (ii) install 1,500 tonnes per
day Urea Plant at FACT, Udyogamandal at a total cost
of Rs. 693 crore.

In this situation, | would like to know from the
Minister, through you, Madam, whether the Union
Government have considered the request for releasing
financial assistance to FACT for these projects. By what
time is the final decision in this regard likely to be taken
by the Government of India?

SHRI SRIKANT JENA: Madam, FACT was making
losses up to 2007-08. ...(Interruptions)

[Translation]

MADAM SPEAKER: Please keep quite. | will give
xou the first chance to speak in the zero hour.

11.08 hrs.

At this stage Shri Shailendra ‘Kumar and some other
Hon'ble Members went back to their seats.

AGRAHAYANA 12, 1931 (SAKA)

to Questions 6

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): May | seek your indulgence,
Madam, for half-a-minute?

MADAM SPEAKER: Yes.

SHRI PAWAN KUMAR BANSAL: Responding to
what the hon. Members have raised, the hon. Finance
Minister has said that the Government is prepared for
a discussion on Disinvestment. We had a detailed
discussion in the other House; we are prepared for a
discussion here, whenever the time is fixed by the hon.
Speaker. ...(Interruptions)

[Translation]

SHRI SHAILENDRA KUMAR: Madam, it is a vary
serious issue.

MADAM SPEAKER: | have said that you would
be provided the first opportunity to speak in the Zero
Hour and if you would give notice then there would be
T discussion also on it. '

L\ SHRI JAGDAMBIKA PAL: Madam, there should be
a separate debate on this matter. ...(Interruptions)

[English]
MADAM SPEAKER: Hon. Minister, please contmue.

SHRI SRIKANT JENA: The FACT was making
losses up to 2007-08 due to under-recovery on
Factompas, which is a subsidized fertilizer. Due to
Ammonium Sulphate not being recognized under the
subsidy regime, it made losses on Ammonium Sulphate
also. In 2007-08, in March, the Government provided
Rs. 200 crore as a grant o compensate the losses to
some extent. Policy amendments were made in 2008-
09, that is, on 1-4-2008, to remove under-recovery - of
FACT on Factompas, including under-recovery on
Ammonium Sulphate. A benefit of Rs. 150 crore was
given to FACT by these policy change; and another Rs.
200 crore was also granted by the Government of India
so that the FACT can be revived. Now, the position is
that the FACT's complex fertilizer plant is making profit.
For the Working Capital, FACT has approached the
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Government for grant of another Rs. 500 crore, and
the Government expect that by this policy change, FACT
should be revived.

MADAM SPEAKER: Shri Pradeep Majhi—not
present; Shri Rudramadhab Ray.

SHR! RUDRAMADHAB RAY: Madam, there are
coal-based plants established by the Government of
India, like Talcher Fertilizer Plant, but these have been
closed. Will the Minister tell us what will be the future
of these plants?

SHR!I SRIKANT JENA: The Talcher fertilizer unit
has been closed down and its revival is under the
consideration of the Government of India. As the hon.
Member knows, Talcher is sitting on a coal belt. So, a
coal gasification unit also can be revived there and there
is a proposal under which coal gasification is possible.
Coal india, GAIL and RCL have shown interest in that
and a discussion is on. | am hopeful that the Taicher
fertilizer unit can be revived through this coa!l gasi-
fication route.

SK. SAIDUL HAQUE: The Government has
committed to ensure gas linkage to fertilizer industry,
particularly the closed units for their revival. GAIL has
been authorized to enhance the capacity of HBJ pipeline
and also to extend it from Jagdishpur to Haldia via
Durgapur with connection of pipelines to each of the
closed plants. In my Constituency, -Durgapur, there is
one Hindustan Fertilizer Corporation unit which is closed
for seven or eight years. | would like to know from the
hon. Minister whether the Government has taken any
action to revive that closed fertilizer unit at Durgapur
by ensuring supply of such gas.

SHR! SRIKANT JENA: Yes, Madam, Durgapur is
also under consideration of the Government. There is a
plan of making gas available to Durgapur unit. The
matter is under consideration of the Government. On
the revival package, Durgapur fertilizer unit is also under
the consideration of the Government for revival.

SHRI T.K.S. ELANGOVAN: Madam, Naphtha is the
raw material for the Madras Fertilisers Limited unit,
which is situated in my Constituency. Naphtha is a
costly product and hence the factory is facing a lot of

DECEMBER 03, 2009

to Questions 8

problems. | want to know from the Minister whether the
Government has any plans to convert the plant into a
gas-based unit.

SHRI SRIKANT JENA: Gas is a problem for the
Madras Fertilisers Limited unit. The Madras Fertiliser
Limited's urea operation was making losses till 2008-09
due to under recovery under subsidy regime. Following

-the policy amendment from April 2009 to remove under '

recovery and provide appropriately Rs. 150 crore benefit
under this subsidy regime, urea operation there has now
become profitable. There is an operational profit there.
Though the Madras Fertilisers Limited had a cumulative
loss of Rs. 800 core from earlier, this policy has helped
the Madras Fertilisers Limited to revive and make an
operational profit. NPK operation is closed due to
financial constraints for the last two years. Maybe in a
few weeks this NPK operation can start. The only
question that arises is about the earlier cumulative loss
of Rs. 800 crore. The Government is examining how to
overcome that cumulative loss of Rs. 800 crore. The
issue is under the consideration ot the Department.

Cancer Medicines

*202. SHRI SONAWANE PRATAP NARAYANRAO:
Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the drugs prescribed for curing cancer
are highly priced and unaffordable to the generai masses;

(b) if so, the reasons therefor;

(c) whether these drugs are not covered under the
Drugs Price Control Order; - .

(d) if so, the reasons therefor;

(e) the status of the proposed exemption of cancer
curing medicines from all types of taxes in the Draft
National Pharmaceutical Policy, 2006; and

(f) the time by which a final decision will be taken
in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT
JENA): (a) to (f) A statement is laid on the Table of
the House.
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Statement

(a) to (d) As per available information, the prices
of medicines for treatment of cancer are high particularly
in the context of long duration of treatment of cancer
patients. Drugs for treatment of Cancer patients are not
covered in the list of controlled drugs under Drugs (Price
Control) order, 1995 (DPCO, 1995). The prices of cancer
drugs are, therefore, fixed by the manufacturers
themselves taking into account various factors such as
the cost of bulk drugs used in the formulation, cost of
excipients, cost of R and D etc.

Under the proposed Pharma Policy at present
under the consideration of Group of Ministers (GOM),
apart from 74 bulk drugs and their formulations, the
drugs/medicines included in the National List of Essential
Medicines (NLEM) are proposed fo be brought under
price control. NLEM 2003 prepared by the Ministry of
Health and Family Welfare also includes some medicines
for treatment of cancer e.g. Bleomycin Injection,
Gemcitabine Hydrochloride Injection etc.

As per the Modifications in Drug Policy, 1986,
announced in September, 1994, the drugs of popular
use in which there is monopoly situation have to be
kept under price control and the drugs in which there
is sufficient market competition have to be kept out of
price control. Presently there are 74 bulk drugs included
in the first Schedule of DPCO, 95, on the basis of the
criteria given in the Modifications in Drug Policy, 1986.
The prices of these 74 bulk drugs, and the formulations
containing any of these Scheduled drugs are controlled
by the Government/NPPA as per the provisions of
DPCO, 1995.

(e) and (f) Taxation matters are dealt by Ministry
of Finance. However, in the Draft National Pharma-
ceuticals Policy, 2006 it has been, inter-alia, proposed
that the Government would completely exempt all anti
cancer drugs (bulk and formulations) from all types of
Central taxes, excise duty, import duty etc. and the
benefit would be passed on to the consumers. The final
decision on the issue of Pharmaceutical Policy will be
possible only after the GOM submits its recommendation
in this regard. No time frame has been set for finalizing
the National Pharmaceuticals Policy.

AGRAHAYANA 12, 1931 (SAKA)

tc Questions 10

[Translation]

SHRI SONAWANE PRATAP NARAYANRAO:
Madam, even today, Cancer is one of the most dreaded
diseases in the country. Cancer is the second among
the most fatal diseases in the country causing patients'
deaths. Today, about 30 lac persons are suffering from
this disease and the number is increasing by 8 lac every
year. The worst thing is that 60 per cent patients are
below 60 years of age. The maximum expenditure
incurred on the treatment of Cancer patients is on
medicines. Taxes like excise duty, VAT and Octroi are
levied on medicines used in the treatment of Cancer at
present.

Madam, it has come to the notice that pharma-
ceutical companies fix the prices of these medicines by
having 500 to 800 per cent margin over and above the
manufacturing cost and that is why prices of these
medicines are skyrocketing. Through you, | want to ask
the Government, whether if intends to take steps to ’
implement the Drug Price Control Order as soon as
possible. With the formulation of the National Drug Policy
in the year 2000 by the Government under which it
was proposed to free the medicines used in the
treatment of Cancer from all forms of taxes, Central
taxes like excise duty etc., why no action has been
taken to implement this policy? Whether the Government
has the will power to provide relief to the common
people in this matter? Whether the hon'ble Minister will
announce a fixed time-frame immediately?

[English]

SHR!I SRIKANT JENA: The fact of the matter is
that the prices of Cancer drugs are on a higher side in
the market. The Government is very keen as to how to
bring down these prices so that Cancer patients can
get the drugs at affordable prices. These anti-Cancer
drugs are not covered under the DPCO.

[Translation]

It has not been done under price control so far.
in 2003, the Department of Health, Government of India
has prepared a list of essential drugs in which 354
medicines have been included and there are 23 anti-
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Cancer drugs in this list. We have directed the NPA to
explore as to how to include these drugs under this
list.

[English]

How to bring these anti-Cancer Drugs under the
Price Control Regime so that these drugs can be
available to the Cancer patients at reasonable prices?
We have already directed the NPPA to look into it and
bring it, if possible, immediately within the ambit of the
DPCO.

[Translation]

SHRI B. MAHTAB: Whether you will waive off the
duty or not?

[English]

SHRI S.S. RAMASUBBU: Cancer is a vital disease
especially among the poor people. Women are also
affected by this disease. Most of the women are from
the rural areas. Prices of the Cancer drugs are covered
in the list of Controlled Drugs. The prices of Cancer
drugs are fixed by the manufacturers and they are fixing
the prices exorbitantly. Poor people are not able to
purchase these drugs. Hence, | would request the
Government to take effective steps to reduce the prices
of Cancer drugs as most of the poor people are affected
by this disease. Cancer is not a curable disease. Hence,
! would like to kindly request the Government and the
hon. Minister to take steps to bring down the prices
and ensure that private manufacturers reduce the prices
or Cancer drugs.

SHRI SRIKANT JENA: | have already stated that
there were about 23 essential drugs listed by the
- Ministry of Health as anti-Cancer drugs, which needs
to be brought under the DPCO.

We have already directed the NPPA to examine it
immediately and bring it within the ambit of the DPCO.
Once it comes under DPCO, naturally the price has to
be reduced.

So far as the tax is concerned, the tax has already
been reduced to five per cent now. In the new policy,
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total tax exemption will be there so that further benefit
can be given to the patients and they would get benefit
out of that. QOur intention is to bring down as quickly
as possible the prices of 23 drugs which have already
been listed as essential cancer drugs so that this benefit
can be given to the patients.

[Translation]

SHRI KAUSHALENDRA KUMAR: Madam Speaker,
will the Government reveal how many blood cancer
patients have been saved so far and if so, whether we -
would be informed about the same in the House?

[English]

SHRI SRIKANT JENA: This is a question to be
addressed to the Health Ministry.

[Translation]

SHRI KAUSHALENDRA KUMAR: Not a single
patient has survived...(Interruptions).

SHRI SHAILENDRA KUMAR: Madam Speaker,
through you, | would like to submit- that Cancer is a
disease which is dreadfully spreading in the whole
country and it is also incurable. As has been stated,
several life saving drugs available in the market are
spurious and their prices are also high. Whether you
are making any arrangements for the cancer patients
belonging to Scheduled Castes, Scheduled Tribes, poor
classes and minorities so that the Ministry of Health
and Family Welfare can make the medicines available
at cheaper rates and the spurious drugs can be
checked. By when will the Government make such
arrangements? | would like to know this form him.

SHRI SRIKANT JENA: Madam Speaker, it is true
that 20 to 25 lakh people in the country suffer from
cancer and its treatment goes on for a long time. So far
as the provision of medicines is concerned, it is an
average calculation that its treatment cannot cost less
than Rs. 25 thousand. Besides, we have also to import
some medicines from abroad. Moreover, some indigenous
companies are manufacturing these medicines. Iit's true
that the cost of these medicines is on the higher side
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and we have made an effort to bring 23 minimum
essential anti-cancer drugs under the provision of price
control so as to lower their costs. We have directed the
National Pricing Authority (NPPA) to take immediate
action in this regard so that their prices can be brought
down. Besides, a new pharmaceutical policy being
formulated contains a pro§/ision that the taxes will not be
applicable in case of these medicines and this will also
lead to the patients getting cheaper medicines.

[English]

This is a concern of everyone, and we are trying
our best. Our intenticn is to bring down the prices so
that the patients can get the drugs at affordable prices.

[Translation]

Marketing Strategy by OMCs

*203. SHR! DATTA MEGHE: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the public sector oil marketing
companies (OMCs) have decided to adopt a common
marketing strategy keeping in view the convenience of
the consumers particularly for those who are residing
outside the metropolitan cities;

(b) if so, the details hereof;
(c) if not, the reasons therefor; and

(d) the time by which this strategy is likely to be
implemented by the public sector oii companies across
the country?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN

PRASADA): (a) to (d) A statement is laid on the Table

of the House.

Statement

(a) to (d) Public sector oil marketing companies
(OMCs), viz., Indian Oil Corporation Limited (IOC),
Bharat Petroleum Corporation Limited (BPCL) and
Hindustan Petroleum Corporation Limited (HPCL) set up
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Retail Qutlet (RO) dealerships/Liquefied Petroleum Gas
(LPG) distributorships/Superior Kerosene Qil (SKO) .
dealerships at various locations based on economic
feasibility of the locations. Locations found to be
economically viable after conducting feasibility studies.
are rostered in their marketing plan by respective OMCs.
These marketing plans cover the entire country, including
metropolitan cities and non-metropolitan areas.

For RO dealerships, each OMC has its own
separate marketing plan and they enjoy sufficient
autonomy so as to enable them to compete amongst

.themselves and also with the private oil companies, which

were given marketing rights subsequent to dismantiing
of Administered Pricing Mechanism (APM) in 2002,

For the conveniences of customers, especially for
those' residing in non-metropolitan areas, OMC have
been setting up of low cost rural ROs, in addition to
the reguiar ROs, to cater to rural/agricultural market in
order to reach petroleum products, predominantly diesel,
and non-fuel products (seeds, fertilizers, pesticides, etc.)
at the Kisan's doorstep. Further, with a view to increase
LPG penetration to cover low potential/rural areas, a
new scheme called "Rajiv Gandhi Gramin LPG Vitrak
Yojana" has been launched.

Various other measures taken by OMCs for the
conveniences of customers include, (1) opening of ATM,
Fast Food Counters, Convenience Stores, Ticket
Booking, Money Transfer, Insurance Services, etc. at
the ROs, (2) measures for ensuring the right quality
and quantity of products at the RO by extensive use of
the latest technology by (i) installation of Global
Positioning System (GPS) for complete monitoring of the
movement of all the tank trucks, (ii) automation of retail

-outlets to monitor various activities in the high selling

ROs, (iii) third party certification of ROs, (3) introduction
of SMS booking/LPG stoves with thermal efficiency
ratings for LPG customers, (4) pilot projects on desired
time delivery/anti theft device/multi function regulators
for LPG customers, etc.

[Transliation]

SHRI DATTA MEGHE: Madam Speaker, through
you, | would like to say that barring few big cities, there
are still some small towns in the country, where the
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pecple have to walk almost 20 miles to get LPG gas,
Kerosene and other essential items. Therefore, | would
like to- know from the Hon'ble Minister as to by when
our public sector petroleum companies will ensure the
availability of LPG Gas, Petrol and Kerosene oil at
nearby places for the common people throughout the
country because the people still have to go to far off
places for fetching kerosene oil. Has the department
formulated any policy in this regard? | am thankful to
Shri Murli Deoraji for formulating Rajiv Gandhi Rural LPG
Distribution Scheme for the rural people. By when he
would implement the said scheme in the whole country
including Maharashtra and my Parliamentary
Constituency?

SHRI JITIN PRASADA: Madam, so far as the
question of the hon. Member regarding making
petroleum products available in rural areas is concemed,
| would like to tell the House that it is indeed the
Governments' intention to do so. Our effort ‘has been
to supply petroleum products everywhere on time.
According to the data, there are 35,000 petrol pumps
in our country. So far as the LPG dealership is
concerned, there are 10,000 LPG dealerships and 6600
Kerosene dealerships.

Madam, so far as rural area is concerned, the oil
marketirig companies have formulated a scheme namely,
Kisan Sewa Kendra under which petrol pumps will be
set up in the interior areas instead of highways. Their
number is around 5500 and these have been
established in the whole country. Beside non-petroleum
products like fertilizers, manure and other such products
are being made available at these petrol pumps for
agricultural marketing purpose. Just now, the hon.
Member mentioned that we have started Rajiv Gandhi
Rural LPG Scheme. In the beginning, this scheme has
been implemented in those states where LPG
penetration is less than 50%. The purpose of the
scheme is to make the LPG connection available in
those villages which have been deprived of the facility
til now. Till now, the LPG connection used to be
provided in the cities but under this scheme our effort
is to appoint dealers at places where there is availability

_of 600 refills in a month and this facility will be provided
to those people who want to avail it.
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SHRI DATTA MEGHE: Madam, this is a good
scheme but so far it has not been implemented in any
village. | would like to urge the hon. Minister to get it
implemented at the earliest.

Madam, there is inordinate delay in ailotment of
LPG Agencies by the department due to which people
living in small towns are not getting LPG fuel. We want
that the people living in small villages should be
provided LPG because they have to travel upto 50 kms
to get the fuel. Gas agency should be opened at least
at Taluka level. Now-a-days, in rural areas fire wood is
not used and coal is not avaiiable, therefore LPG is
used. | wish that Facilities available in cities should also
be provided in the rural areas. | would also like to say
that a little more transparency should be adopted in
allocating gas agencies. There is no transparency in the
three member committee because there is no public
representative in it due to which the agencies do not
start functioning before a year. The Hon'ble Minister
should respond to it.

JITIN PRASADA: Madam, as far as this scheme
meant for rural areas is concerned, it has been
implemented there. I's advertisement has been issued
and it is under process. As far as transparency is
concerned, a number of cases get entangled in litigation
and people had objections. So the norms were relaxed
in the new schemes. The status of educational and
financial norms has been kept in mind. As the Hon'ble
Member has just mentioned that the people of rural
areas require gas. In this connection, | would like to
state state that it has been kept in mind that local
people should be given priority. Local people who live
in villages, should operate gas agencies and people of
the urban areas should not be allowed to purchase the
land in rural areas and operate gas agencies there as
they do not have any attachment with villages. We have
tried to bring about transparency. Till now there used
to be an interview method wherein we had 10 marks
out of 100. The same was discontinued to avoid
discussion. Draw will be held in front of the camera in
the presence of the MLA, the MP, representatives of
the Block and district and officers of oil marketing
companies. Those who fulfill the norms will get gas
agency. As such there will be no objection.
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[English]

Dr. KIRIT PREMJIBHA! SOLANKI: It is noticed that
in the name of extra mileage, etc. many public sector
oil companies are insisting on the high priced petrol and
diesel. | would like to know whether the Government
wili control it or not?

SHRI JITIN PRASADA: Madam, as far as the
premium products are concerned, they are additional
quality products, additional facilities that are made
available in the market and the consumer has a choice
to choose whether he wants to go in for the premium
petroleum product or he wants to buy the regular
product. It is entirely at the discretion and the choice
of the consumer.

[Translation]

SHRI RAMASHANKAR RAJBHAR: Madam
Speaker, the Hon'ble Minister has in this reply stated
that Rajiv Gandhi Rural LPG Distribution Scheme is
being implemented to provide benefit to rural people.
He told that advertisement has been issued for suitable
focations. | would like to know from the Hon'ble Minister
whether the process adopted for selection of locations
has been completed at the officers level or there is any
provision to include the opinion of the Hon'ble Members
in it?

SHR! JITIN PRASADA: Hon'ble Madam, as far as
the question of selection of locations is concerned, we
receive applications from Hon'ble Members and public
representatives indicating the requirement for setting up
these and they are forwarded to oil marketing companies
so that survey could be conducted after the feasibility
study and profit viability of the dealership can be
assessed accordingly. In the selection of location, we
assess the overload and shortage with existing dealers
and have they are given preference to that this facility
could be provided as soon as possible at the places
where this facility is not available.

[English]
Pricing Policy for Natural Gas

*204. SHRI VARUN GANDHI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:
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(a) whether the Government proposes to reduce
the variance in natural gas prices within the country for
encouraging potential customers like fertilizer and power
sectors;

(b) if so, the details there,of;
(c) if not the reason therefor;

(d) whether the Government proposes to give
freedom to the producers to market their gas, through
a mechanism that ensures transparency and avoids
transfer pricing or deliberate under pricing;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to. (f) A statement is laid on the Table
of the House.

Statement

(a) to (c) At present, there are broadly two pricing
regimes for gas in the country, i.e., gas priced under
Administered Price Mechanism (APM) and non-APM or
free market gas. In view of the multiple gas prices
prevalent based on different producer prices, a study is -
being undertaken by GAIL (India) Ltd.

(d) to (f) Under NELP Production Sharing Contract
(PSC), the Contractor has freedom to market the gas
for the purpose of sales in the domestic market in India,
subject to:—

(i) the Government's policy for the utilization of
natural gas, as envisaged in Article 21 of the
PSC; and

(i) price fotmula or basis approved by the
Government under Article 21.6 of the PSC,
prior to sale of gas.

SHRI VARUN GANDHI: Madam Speaker, according
to the Shankar Commiittee and the Kelkar Committee
recommendations, natural gas should be numerated in
rupee prices. However, they still continue to be numerated
in dollar prices where the dollar has been pegged at Rs.
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40 but in real terms it is Rs. 46 to Rs. 50. So, on an
average the Government is losing a margin of Rs. 6 to
Rs. 10 per unit to these large companies. | just want to
ask the hon. Minister about the Government's policy on
this.

SHRI JITIN PRASADA: As far as gas pricing is
concerned, in India the market for gas is not that
developed and we have devised various formulas and
various situations according to the block and the gas
fields that gas comes out from. Since gas is an
alternative fuel to the crude which is available in barrel
terms and dollar terms, we have to go in for gas pricing
comparing it with the international pricing of crude oil
which are‘in dollars. But in India we translate that dollar
term into rupees and that is what is made available to
the people.

SHRI VARUN GANDHI: As gas prices are being
raised, there has been a huge financial pressure on
fertilizer companies and smaller companies to rising input
costs. My question is, as fertifizer costs are controlled
by the Government of India, rising prices will obviously
mean a much higher subsidy for fertilizer companies.
So, would not this mean a concomitant increase in
revenue expenditure and therefore a lot of pressure on
the central fiscal deficit?

SHRI JITIN PRASADA: Madam, as far as
Government is concerned, we have given marketing
freedom to oil and gas producers subject to certain
clauses where we go in to monitor the pricing and the
allocation. This Government is committed to it and that
is why, we have come out with gas utilization policy. In
that policy, fertilizer sector and power sector have been
given priority. | must tell you that with the latest gas
finds in this country and with this gas being made
available to the fertilizer sector, around Rs. 4000 crore
per annum will be saved because this is a cheaper
fuel.

[Translation]

SHRI SHARAD YADAV: Madam, this is a very
important question. Through you, | want to inform the
government that there is a dire need of natural gas in
the country. The Government has planned to make it
accessible to the people of villages. You may be aware
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that gas reserves have been found in some parts of
the couritry, but there is a case pending in the Supreme
Court about which | don't know much. Yet, | have read
in the newspapers that the Attorney General says that
he pleads only on behalf of the Petroleum Department.

| want to ask to the Hon'ble Minister whether his
Ministry has moved the Supreme Court in the matter?
| don't want to go into the details and dispute connected
with this case, | only want to know whether it is the
Department or the Union Government that has taken
this case to the Court? This is a serious question as
sectors like, fertilizer and power are associated in the
Gas Sector. If gas is made available to the villages, it
will highly boost the fertilizer and power sectors. Since
the case is in the Supreme Coun, | would like to know
who is the paintiff in this case—Government or the
concerned Department alone?

SHRI JITIN PRASADA: Madam Speaker, the
Hon'ble Member is a senior member of the House but
as far his question is concerned, it does not relate to
the subject. The matter is sub-judice. Our government
accords due priority to the fertilizer and power sectors
and we are committed for equal distribution of gas to
all...(Interruptions).

MADAM SPEAKER: Please, keep quite. The
Hon'ble Minister is giving the reply. It seems, perhaps,
he has completed his reply.

[English]

Rail Accidents Due to Collision

+
*205. SHRI JAI PRAKASH AGARWAL:

SHRI UDAY SINGH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether several railway accidents had taken
place in the recent past due to collision;

(b) if so, the details thereof;

(c) whether the 'Anti-Collision Device is being
installed in trains to prevent accidents; ‘

(d) if so, the de_tails thereof; and
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(e) the time by which such devices are likely to
be installed in all the trains?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) to (e) A
Statement is laid on the Table.of the Sabha.

Statement

(a) and (b) A During the last three months, there
has been one train accident due to collision. The
collision took place between 2964 Mewar Express and
2779 Goa Express near Mathura station of Agra Division
on North Central Railway on 21-10-2009.

(c) and (d) The Anti-Collision Device (ACD),
deveioped by Konkan Railway Corporation Limited
(KRCL) was approved as a pilot project for Northeast
Frontier Railway in 2000-01. It was installed on 1736
Route Kilometres of Northeast Frontier Railway in July,
2006. Based on the experience over Northeast Frontier
Railway, revised specifications for Anti-Collision Device
have been framed. Improved ACD System to the revised
specifications is to be developed by KRCL and this is
rplanned to be installed for trial on three Railway Zones
(Southern, South Central and South Western Rallways)
covering 1600 Route Kilometres.

(e) Further proliferation of Anti-Collision Device on
Indian Railways will be planned based on performance
evaluation of the equipment with improved specifications
on the Southern, South Central and South Western
Railways.

[Translation]

SHRI JAI PRAKASH AGARWAL: Madam, you may
have noticed that thousands of people lost their lives in
the train accidents that occurred in the last few years,
the last six months in particular. It is necessary to install
anti-collision devices for the safety of general public and
some steps have been taken in this direction. Yet, |
suppose the department has not made best efforts and
has not addressed the issue sincerely. 1 would like to
refer to a small comment in a CAG report here:—

. [English]

There has been investment of Rs. 133 crore on
provision of anti-collision device. The performance of ACD
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installed is not satisfactory. The working of the ACD and
its utility across the Indian Railways may need a review.

[Translation]

While we see many a new inventions in different
railway networks worldwide, your department is taking
so much time in finding out a suitable anti-collision
device. | want to ask the Hon'ble Minister about the
laxities in the process and the corrective steps likely to
be taken in this regard.

THE MINISTER OF RAILWAYS (KUMARI
MAMATA BANERJEE): Madam Speaker, | thank Shri
Agarwal for asking such an important question. But it
is not true that over a thousand people have lost their
lives.

[English]

The number of accidents in the Railways has
decreased, but if there is even one death, then aiso it
is unfortunate. Railways is a transport business. Every
year, as you all might be aware, approximately 1,30,000
people lose their lives because of road accidents, but
even in case of big railway accidents the loss of lives
is somewhere in the range of 200 to 300 people. So,
Railways is passenger friendly. But if there is one death
also because of rail accidents, then we are sorry for it
and we apologise for that.

In the first part of the question the hon. Member
has mentioned about the death of 1000 people.
Nowadays there are a number of TV channels and we
can see even if there is a death of a buffalo because
of an accident. Of course, we want to say that it is
good as such things are brought to our knowledge
immediately.

it one would compare the figures of death for last
year and this year, then it would be seen that from
May 23, 2008 to 30th November, 2008, the number of
deaths because of rail accident was 40 and from May
23, 2009 to November 30, 2009, the number of
passenger deaths because of rail accidents other than
on unmanned level crossing accidents is 31. So, it is
on the decrease and not on the rise. But death due to
rail accidents is unfortunate. If one would compare the
figures of train accidents because of collision, derailment,
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manned level crossing, unmanned level crossings, fire
and other miscellaneous factors, then one would see
that the figure was 463 some 10 years back and now
it is 102 till November, this year and this has been
possible because we are developing our safety systems
in the Railways.

Madam, in the year 2000-01 when | was the
Railway Minister | ordered for this anti-collision device
and a provision was made for this because | was very
much concerned about safety. After that only a stretch
of 1700 kilometres in the North Frontier Railways have
been covered so far. There are three proposals for this
in the South Central Railways, Southern Railways and
South Western Railways.

But | feel that anti-collision device is needed. This
matter is very sensitive. In India, it is available only
with the Konkan Railways. The Konkan Railways have
set up the anti-collision device in the North Frontier
Railways but there are some technical problems. After
we develop the system, the Railways will decide how
to proceed further. | do not know why it has been
delayed. But | am also in favour of that and we have
to do it.

[Translation)

SHRI JAIPRAKASH AGARWAL: Madam, there has
not been expected progress during these years. We are
a social welfare sate and, | believe public safety is much
more important than making railway a profit earning
undertaking. | want to point out to the Minister that while
the Railways was eager to show profits during the last
five years, they failed to put in place the required
investment. You have failed to discuss things with the
countries where such safety devices have been installed,
worldwide and also to allocate enough funds for
innovation and installation work. | want to know whether
“you have taken any fresh steps for this or you are
adopting the same old policy.

KUMARI MAMATA BANERJEE: Madam Speaker,
it is true that whenever there is any accident sometimes
we try to put in place new technology such as anti
collision devices and other safety related measures. But
we do not have the long term policy. There are some
departmental problems as weil.
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[English]

We have decided this time that we have to go
ahead in terms of short-term vision and long-term vision.

[Translation]

We will bring it to the zero tolerance level in the
coming 10 years. If we plan it today, we would be able
to do it in the coming days.

[English]

We will do it and this is our commitment.

[Translation]

SHRI DUSHYANT SINGH: Madam Speaker, |
come from Hadoti. Earlier Mewar Express used to run
through the Hadoti region. Today, the Minister was
stating that she does not have long-term policy. The
UPA Government was in power from 2004 to 2009 and
they are again in power for the coming five years. What
is your policy in this regard? You talk about the common
man. Two accidents have taken place in our region,
Rajasthan. What programme have you formulated for
the future? You are telling that anti collision device
should be installed in the entire country but at present
the same device is limited to Konkan railways only. You
had mentioned in your first speech that you would issue
a paper in which complete details would be given for
the last five years in regard to the money allocated for
the installation of anti-collision devices and the fact
would also be verified whether that money was utilized
for the above purpose? If so, the area where that money
was utilized alongwith the details thereof? Kindly state
the areas and divisions where the same are going to
be installed in the coming five years. '

KUMARI MAMATA BANERJEE: Madam Speaker,
it is true that the anti collision devices have been
installed in North Frontier. At present, 500 people are
working there. The work is going on at a good pace.
But

[English}

there are some technical difficulties which | cannot
disclose here
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[Translation]

as it is a technical thing. Safety of passengers is
paramount for us.

[English]

For every fifteen days, we hold the meeting on
safety to review it. | hold meetings of the full railway
board to look into safety measures. We have also
decided to appoint a special officer at the level of DRM
to take care of the safety of the passengers.

[Translation]

You have asked as to how have we installed the
same. We have installed it in North frontier railways we
have allocated Rs. 127 crores for the installation of the
same in South Central, Southern and South Western
railways. We are still making an estimate of the same.
It is in the sub urban section of Mumbai, it is in 60
kilometer area, 93 kilometer area and it is 50 kilometer
in the Chennai but we want the same. for the entire
Indian Railway Network. We will undertake a study and
research for the above purpose. There is a need to
evolve a strict and comprehensive mechanism taking
into account the train protection system of various

countries. It is available at only one place in India but

we have to improve the same

[English]

for this we will take full care of it and then we
will do it in every Railways. An amount of Rs. 13,000
crores may be required to be allocated for this matter.

If the Finance Minister gives us support, we can
do it.

[Translation]

SHRI JAYANT CHAUDHARY: Madam Speaker, |
had visited the spot of accident the details of which
have been given by the Minister in her reply. |,
therefore, want to say that such accident should not
take place and in this regard she has mentioned a lot
in detail. Thére are some other options such as GIS
~and GPS technology in addition to anti collision devices.

Are we searching for the said option? What is the follow
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up action taken after the accident? | have observed that
in the Mathura accident, the first response was ‘gii)’e'n
by the people of ‘Chhatla legislative asfs'er/n‘biy
constituency. The people of that area saved the lives
of the passengers by using cutting devices in order to

cut the boogies. The army took many hours to reach

the spot. In 2003, an announcement was made that
the Government is formulating a scheme at a cost of
Rs. 400 crores to set up an emergency response unit.
A train that would run at the speed of 140 kilometer
per hour would provide us the facility of emergency
response. | would like to ask what arrangements have
been made in regard to the implementation of the

announcement made in 2003. Why is there delay in

the Emergency response? We have lost several lives.
in this accident and a number of people are still affected
by this. Therefore, | would like to know what kind of
arrangements have been made for them?

KUMARI MAMATA BANERJEE: No, it is not so.
if any accident takes place then

[English]

it is the duty and moral obligation of the Ministry
of Railways to send accident relief trains, alongwith all
medical facilities. We have coordination with local
hospitals also if anything happens.

[Translation]

We have decided that we shall not see whether
the hospital is private or whether it will cost us more
money

‘[English]

it is the duty and responsibility of the Ministry of
Railways. They have to take full care of the passengers.

[Translation]

If you have any specific information in this regard,
please provide that to us. When ever there is a
delay of even five minutes, whenever there is any
agitation like Rasta Roko or an officer is transferred,
the rail engine is seperated from the boggies. In such
a situation. | _

~>
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[English]

Railway becomes the soft target.

[Translation]

it creates problem.

[English]

Please cooperate with us and if there is any
particular information, you bring it to our knowledge and
we will take necessary action.

MADAM SPEAKER: Question No. 206, Shri Bishnu
Pada Ray—Not present.

[Translation]

Revision in Sale Price of APM Gas

+
*207. SHRI JAGDISH SHARMA:

SHRI ANANT KUMAR HEGDE:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government proposes to revise the
selling price of Administered Price Mechanism (APM)
gas produced by Qil and Natural Gas and Oil india Ltd.
(OlL);

(b) if so, the details thereof;, and

(c) the manner in which the Government plans to
utilize the revenue earned by the difference between
the selling price and the cost of production?

[English]

THE MINISTER OF STATE IN THE MINISTRY. OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) A statement is laid on the Table
of the House. ’

Statement

(a) and (b) Yes, Madam. A proposal is under
consideration of the Government.

(c) it is proposed that the difference in consumer -

price and producer price be transferred to Qil and

DECEMBER 03, 2009
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Natural Gas Corporation Ltd. and Oil India Ltd. for
maintaining/increasing the production of gas from
nominated fields, as also for development of such fields
and research and development activities.

[Translation]

SHRI JAGDISH SHARMA: Madam Speaker,
natural gas has been in use since long and this is an
established industry in the country. Further, refining
capacity of crude oil is also increasing day by day. It
is commendable on the part of the Government to
encourage crude oil refining industry. With the growth
of industries, the cost price of products come and down.
Today, there is frequent increase in the price of gas in
the country which causes hardship to the consumers.
The policy of the Government is not pro-consumer. |
want to know from the Government why the consumers
are facing hardship and why there is frequent price rise
when the natural gas industry is growing at a good pace
and refining capacity of crude oil in the country is
increasing rapidly. Will the Government formulate a
consumer friendly natural gas policy and provide them
gas at afferdablé prices?

SHRI JITIN PRASADA: As far as natural gas is
concerned, it is scarce in our country and it is
considered a cheaper fuel and its demand is very high
in the country. Recently, we have struck a huge reserve
of natural gas and distribution from it has also started.
Moreover, | want to tell that the Government intends
and to make gas available everywhere for which
utitization policy has been framed. As | have already
said, top priority has been accorded to the power sector.
With the latest find of gas in the country, we will be
able to generate additional 10,000 MW power which will
enable us to save Rs. 11,000 crore. Otherwise, we
would have been dependent on coal, Naptha and other
things. So far as fertilizers are concerned, there will be
production of fertilizers to the tune of 76 lakh tonnes
per annum with gas being made available to the fertilizer
plants. This will save Rs. 4,000 crores 1o the exchequer.
The other utilii>s to which gas is being supplied are
mandated by the Court. CNG has not reached to the
villages so far but it is being made available in big cities
in order to reduce pollution and PNG (Piped Natural
Gas) will replace the LPG cylinders. PNG will be
supplied through pipes to each household and it will
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give relief to the people from the difficulties they face
in getting their LPG cylinders refilled. The Government
has made allotment of gas to the small scale industries
which use 50 thousand smd which contains less quantity
of gas so that small scale industries could also grow
and they also could get the benefit of cheaper gas and
earn profit.

SHRI JAGDISH SHARMA: Madam Speaker, the
price of natural gas is determined by Government of
India on the basis of APM (Administered Price
Mechanism), | would like to know from the Government
as to which components including production cost are
added while determining the price and how they
determine finally the price?

SHRI JITIN PRASADA: Madam, as far as APM is
concerned, earlier there were only two upstream
companies in our country—the ONGC and the Oil India
and we used to nominate the blocks to them. The
Government used to allocate blocks to them and they
used to produce oil and gas. For this they did not have
to face any competition and gas market was also not
developed. Thus, the Government decided that APM
would be determined by adding gas cost as well while
reckoning the tfotal cost. | am talking about the scenario
that existed before 2005. In 2005 the Government felt
_ that gas was being provided at a very low cor* and
on account of that ONGC and Oil India suffered huge
losses. if you wish to have the losses figure, | must
tell you that in the year 2006, ONGC suifered a huge
loss of Rs. 2500 crore, because APM gas was provided
at approximately two dollars. If these companies incur
losses then they will not get the incentive to go in for
exploration of gas. They will not get encouragement,
will not bring new technology. Due to this, our Gas
production will be hit hard. Thus, | am telling you that
APM gas is very cheaper and is being provided at
around two dollars. if that is reckoned in terms of crude
oil then it is being provided at the rate of 12 doliar
whereas today crude is above 80 dollar. You can very
well understand how much losses the Government is
suffering. ‘

SHRI ANANT KUMAR HEGDE: Madam Speaker,
through you, | seek a clarification that the Government
have decided APM price as 1.8 dollar, after that the
Group of Ministers (GOM) has pegged it at 4.2 dollar
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per unit at which it was being sold to Reliance Public
Sector Undertaking. After that they went to the Supreme
Court. As far as | know the Government is putting
forward a proposal before the Cabinet and pianning to
increase it by 44 per cent. Whether the rate of 1.8 dollar
decided as Administered Price Mechanism was not the
cost of production and if it was the cost of production
then what was the need to increase it by 44 per cent?
| want to tell you that the consumers should get the
benefit of cost of production and market price.

Madam, whatsoever the benefit the consumers
should get it whereas according to your policy this
benefit is accruing to producer. If the policy has certain
loopholes, wa should sit together and resolve there.

MADAM SPEAKER: You may ask your question.

SHRI ANANT KUMAR HEGDE: Madam Speaker,
| am asking the question. | am saying that if there is
any fault in the policy, it may be corrected, but if the
intention is malafide, then nothing can be done by
anyone. | would like to ask the hon'ble Minister as.to
whether its benefit should not be passed to the
consumers and whether they are going to leave such
anti-people policy or not? T

SHRI JITIN PRASADA: Madam Speaker, as | have
said that the Government does not have any such anti-
people policy. As | have already told during the reply
of the previous question that the APM gas is very
cheaper from today's standards. As far as ONGC is
concerned, it is a leading PSU under the Ministry of
Petroleum and Natural Gas. 97 per cent gas of ONGC
is supplied at APM rates which is almost around 2
dollars. This is equal to only 12 dollars in terms of crude
oil whereas the rates of crude oil are much higher in
the international market. Therefore, you can understand
it. We have to ascertain the prices of alternative fuels
and only after that, we can decide its standards.

Madam, as far as the question of the Hon'ble
Member is concerned that whether it is cost plus or
not, | would like to say that it is true that it is cost
plus. APM gas is on cost plus and the rates of the
APM gas decided by the gas linkage committee at that
time are still being maintained. Indeed there is a
proposal for revision but since there are different prices
of gas because there are different wells. The proposal
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of the Ministry will be decided by the Cabinet. The
proposal for revision is based on the recommendations
of the Tariff Commission but the increase is not 44%
as being told by the hon'ble Member. | am not aware
of his source of information but it is completely wrong.
It is not true. | refute it and it is not going to happen.

MADAM SPEAKER: Question No. 208.

Performance of Textile Sector

+
*208. SHRI RADHA MOHAN SINGH:

SHRI RAMESH BAIS:
Will the Minister of TEXTILES be pleased to state:

(a) whether the steps taken by the Government
to counter the adverse effect of recession in the textiles
sector have shown positive results;

(b) if so, the details thereof; and

(c) if not, the further corrective measures proposed
to be taken in this regard?

[English]

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) to (c) A statement is laid on the Table of
the House.

Statement

(a) to (c) The Government has taken positive and
pro-active steps to counter the adverse effects of
recession in the textiles sector and has introduced
various stimulus packages from time to time. These
measures/packages have helped to meet the crisis to
a great extent. There was a decline of production of
fabric, manmade fibre and cotton yam in the year 2008-
09 over 2007-08 of 1.9%, 14.3% and 1.7% respectively.
However, with the introduction of various stimuli
packages and measures, the impact of recession has
been substantially countered. The production of fabric
has increased by 10% during April-October, 2009 over
the corresponding period of 2008, while production of
Man-made fibres and filament yarn has increased by
13%, production of cotton yam has increased by 2%
and production of blended yarn has registered an
increase of 5% (Source: Office of Textile Commissionen).

DECEMBER 03, 2009
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As per the latest Index of Industrial Production (IIP),
textiles production is strong compared to the entire
industry. IIP registered a growth of 5.79%, production
of textile products (including apparel) recorded a growth
of 9.47% and that of wool, silk and man-made textiles
registered a growth of 11.88% during April-August, 2009
over the same period in 2008 [Souice: Centre for
Monitoring of Indian Economy (CMIE)].

On the exports front, however, the EU and the
US markets of textiles and clothing (T and C), which
account for more than half of global imports of T and
C products have been under recessionary spell for quite -
some time now. As per DGCI and S data, textiles
exports have declined by 20.41% in dollar terms during
the period April-June 2009 over corresponding period
of previous year.

The stimulus packages and other recent measures
that have been introduced to counter the adverse effect
of recession include:—

Stimulus Scheme announced on 07-12-2008

(1) General reduction of 4% in CENVAT rates.
As a result, the textile machinery had 10%
(Previously 14%) and Non-cotton textile have
4% (Previously 8%) CENVAT rate.

(2) 4% optional CENVAT on cotton textiles has
been abolished.

(3) NAPTHA has been exempted from import duty
(Previously 5%) for use in the power sector.

(4) Rate of C. Excise duty on cotton textiles
reduced from 4% to Nil [Notification No. 59/
2008 (C. Excise dated 07-12-2008)].

(5) The benefit of Service Tax refund (Already
available to 19 other services, which are not
in the nature.of “input services" but could be
linked to export goods.) is now extended to
service provided by a clearing and forwarding
agent to exporters.

(6) The Threshold limit of refund of service tax
paid by exporters on foreign commissioner
agent service has been enhanced from 2%
of FOB value to 10% of FOB value of exports.
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@)

(8)

(9)

(10)

(1)

(12)

(13)

(14)

Draw back benefit can now be availed of
simultaneously with refund of service tax paid
in respect of exports.

Pre and post-shipment export credit for certain
specific sectors including textiles belongs to
SME sector is being made more attractive by
providing an interest subvention of 2% upto
31-03-2009 subject to minimum rate of interest
7% per annum.

An additional allocation of Rs. 1400 crore will
be made to clear the entire backlog in TUF
Scheme.

All items of handicrafts will be included under
'Vishesh Krishi and Gram Udyog Yojana', All
items of Handicraft included under Vishesh
Krishi and Gram Udyog Yojana (VKGUY)
Scheme, under which exports are eligible for
Duty Credit Scrip equivalent to 5% of FOB
value. '

To boost collateral free lending, the current
guarantee cover under Credit Guarantee
Scheme for Micro and Small enterprises on
loans will be extended from Rs. 50 lakh to
Rs. 1 crore with guarantee cover of 50 per
cent.

Government back-up guarantee ECGC fo the
extent of Rs. 350 crores to enable it to
provide Guarantees for exports to difficult
markets/products, to continue the single buyer
policy.

Additional fund of Rs. 1100 crores for refund
of Terminal Excise Duty (TED).

Additional provision of Rs. 350 crores for
export incentive schemes.

DEPB/DBK Scheme Announced on 02-01-2009

(15)

(16)

The DEPB Scheme extended till December
31, 2009 and restored the rates at those
prevailing prior to 5th November 2008.

Restored DEPB Credit rates to those
prevailing prior to 1-9-2008. However, no
benefit to exporters of cotton textiles since
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there was no reduction in the DEPB rates for
cotton textiles.

Decided to remove the all-in-cost ceilings on
External Commercial Borrowings.

Duty Drawback revised rates/value caps with
retrospective effect i.e. w.e.f. 1-9-2008—

LY

(a) Increased Value cap for Cotton Yarn from
Rs. 8 per kg to Rs. 12 per kg for Grey
Yarn and from Rs. 14 per kg to Rs. 16
per kg for Dyed yarn.

(b) Increased rate of Drawback fo.r Cotton
Knitted Fabrics from 4.5% and 5% and
value cap from Rs. 14 per kg to Rs.
15.60 per kg.

Interim Budget 2009-10

(19)

(20)

General rate of Central Excise Duty is reduced
from 10% to 8%. As a result Central Excise
Duty on Textile Machinery is reduced from
10% to 8%.

Rate of Service Tax on taxable services is
reduced from 12% to 10%.

Second Stimulus Package Scheme announced on
24-2-2009

21

(22)

(29)

Customer Duty—The facility of exemption from
Basis Customs Duty on imports of Naptha for
generation of Electric energy is being extended
beyond 31-03-2009.

Excise Duty—

(a) General Reduction in Excise Duty rates
by 4% made w.ef. 7-12-2008 is being
extended beyond 31-03-2009.

(b) Further reduction in the rate of Excise
Duty by 2%; i.e. from 10% to 8%.

(c) Retaining the rate of Central Excise Duty
on goods currently attracting Ad-Valorem-
rates of 8% and 4% respectively.

Service Tax—The rate of Service Tax on
taxable services has been reduced from 12%
to 10%.
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(24)

Exemption from Income Tax for SEZ/s—
Removed the anomaly in computation of export
profits with reference to the total turnover of
the assesses in SEZ/s.

Major supplementary Trade Facilitation Measures
announced under Foreign Trade Policy 2004-2009 {on
+ 26-02-2009)

(25)

(26)

(27)

(28)

(29)

(30)

(31)

- (32)

Rs. 325 crore provided under promotional
Schemes for Leather, Textiles etc. for exports
made with effect from 1-04-2009. It is in the
form of 2% duty credit scrip of FOB value of
exports under market linked focused product
scheme exclusively for exports into US and
EU.

Benefit of 5% duty credit script of FOB value
of exports under Focus Product Scheme has
been notified for exports of handmade carpets,
in lieu of 3.5% benefit allowed earlier under
VKGUY scheme (Vishesh Krishi and Gram
Udyog Yojana).

Technical Textiles has been added under
High-Tech Products Export Promotion Scheme
and now entitled to duty credit scrip equivalent
to 1.25% of FOB value of exports.

Under EPCG scheme, in case of decline in
exports of a product by more than 5%, the
export obligation of that product is to be
reduced proportionately. This provision has
been extended for the year 2009-10, for
exports during 2008-09. .

DEPB/Duty credit script utilization extended for
payment of duty for import of restricted items
also. '

Procedure for claiming duty drawback refund
and refund of terminal excise duty further
simplified.

Re-credit of 4% SAD, in case of payment of
duty by incentive scheme scrips such as
VKGUY, Focus product and Focus Market,
was allowed.

Export obligation period against Advance
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(34)

(35)

to Questions 36

Authorizations extended up to 36 months.

Permitted supply of intermediate products by
the domestic producer directly from the factory
to the port of shipment against Advance
Intermediate Authorization.

Dispensed with the requirement of MODVAT/
CENVAT certificate in cases where the
Customs Notification itself prescribed for
payment of CVD, in respect of Advance
Licences issued prior to 01-04-2002.

Export House—Reduced the threshold limit for
recognizing Premier Trading Houses from Rs.
10,000 crore in the preceding three years and
current year to Rs. 7,500 crore.

Additional Scheme announced on 04-03-2009

(36)

The Government announced facility of refund
of service tax paid on all input services,
irrespective of whether they are consumed
inside or outside the zone, to Special
Economic Zones (SEZ) units and developers.
Previously, the government exempted SEZ
developers/units from paying a tax on services
that were consumed within the zone.

Other Facilitation Measures

(37)

(38)

(39)

(40)

(41)

Re-imbursement of Additional Duty of Excise
levied on fuel under the Finance Act would
also be admissible in respect of EOU's.

Re-credit of 4% SAD, in case of payment of
duty by incentive scheme scrips such as
VKGUY, FPS and FMS, has now been allowed.

Simplification of the provision for getting refund
of Terminal Excise Duty/Deemed Export
Benefits and now exporters can submit a
statement certified by Central Excise
Authorities in lieu of individual invoices and a
monthly statement confirming duty payment in
lieu of ER-1/ER-3.

Krishnapatnam seaport inciuded for the
purpose of Export Promotion Schemes.

Electronic Message Transfer facility for
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Advance Authorization and EPCG Scheme
established for shipments from EDI ports w.e.f.
01-04-2009.

(42) Requirement of hard copy of Shipping Biils
dispensed with for Export Obligation discharge.

RBI's measures (25-03-2009)

(43) The vaiidity of interest subvention at 2% on
Pre Shipment Credit upto 270 days and Post
Shipment Credit upto 180 days was extended
from 31-03-2009 to 30-09-2009.

(44) The validity of interest subvention at 2% on
Pre Shipment Credit upto 270 days and Post
Shipment Credit upto 180 days has been
extended from 30-09-2009 to 31-03-2010.

Strengthen'ing of Technology Upgradation Fund
Scheme

(45) TUFS has been extended till 31-3-2012.

(46) In the current financial year the Government
has made a provision of Rs. 2890 crore as
against Budget Estimates of Rs. 1090 crore
during 2008-09.

(47) The Government released a subsidy of Rs.
2546 crore under TUFS on 6-8-2009 in a
single tranche and the amount was credited
to the bank accounts of beneficiaries within
72 hours. With this release commitments
under TUFS upto 30-06-2009 have been
‘substantially met.

Major incentives introduced under Foreign Trade
Policy-—2009-2014

(48) Incentive Schemes have been expanded by
addition of new products and markets.

(49) 26 new markets have been added under the

Focus Market Scheme. These include 16 new

- markets in Latin America and 10 in Asia-
Oceania.

(50) The incentive available under Focus- Market
Scheme (FMS) has been raised from 2.5%
to 3%.
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(51) The incentive available under the Focus
Ptoduct Scheme (FPS) has been raised from
1.25% to 2%. This covers a large number of
products from various sectors have been
included for benefits under the FPS. These
include Jute and Sisal products, Technical
Textiles and vegetable textiles.

(52) Market Linked Focus Product Scheme (MLFPS)
has been greatly expanded by inclusion of
products classified under as many as 153
ITC(HS) Codes at 4 digit level. This covers
textiles madeups, knitted and crocheted fabrics.

(53) MLFPS benefits also extended for export to
additional new markets for certain products.
These include apparels among others.

(54) Higher allocation for Market Development
Assistance (MDA) and Market Access Initiative
(MA!) scheme is being provided.

(55) To aid technological Upgradation of export
sector, EPCG Scheme at Zero Duty has been
introduced for apparels and textiles among
others.

(56) To impart stability to the Policy regime, Duty
Entittement Passbook (DEPB) Scheme is
extended beyond 31-12-2009 till 31-12-2010.

(57) To simplifY claims under FPS, requirement of
‘Handloom Mark' for availing benefits under
FPS has been removed.

[Translation]

SHRI RADHA MOHAN SINGH: Hon'ble Madam
Speaker, as per the reply received from the Hon'ble
Minister, two stimulus packages have been given—first
on the December, 2008 and second on 24th February,
2008 to overcome the adverse affects of recession. But
it is also mentioned in the same reply that after the
announcement of both the packages, as per the figures

-of the DGCI and S during April-June, 2009, a decline

of 20.41 per cent has been observed in the export of
garments in dollars as compared to the corresponding
period during the last year.
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MADAM SPEAKER: Hon'ble Member, we have
very less time left. Therefore, kindly ask your question
immediately.

SHR! RADHA MOHAN SINGH: Madam, what are
the reasons behind the decline even after the two
stimulus packages to combat recession?

[English]

SHR! DAYANIDHI MARAN: Madam, | would like
to inform the hon. Member, through you, that it is a
fact that due to the global recession there was a decline
in the exports. The Government has been quick to act
and from December, 2008 we have announced several
stimulus packages to promote exports. As | said in my
statement, there is a decline of minus 20 per cent in
dollar terms and if you consider it in rupee terms it is
minus 6 per cent. Moreover, we have to wait for the
economies of US and Europe to improve. The recession
there is on the decline and we are seeing a positive
trend.

MADAM SPEAKER: Hon. Member, please take
your seat.

[Translation]

SHRI RADHA MOHAN SINGH: Madam, in the year
2007, the share of India in the Global textile and clothing
trade was 4 per cent and 28 per cent respectively. As
such the position of India in the trade of textile and
clothing over world was seventh and sixth respectively.
Through you, | would like to know from the Hon'ble
Minister that what is the current position of India in
Global trade?

[English]

SHR! DAYANIDHI MARAN: Madam, we would be,
at least, in the fourth or fifth place in exports. Again,
the question should be specific. If the hon. Members
asks a specific question relating to a particular country,
| can answer. Otherwise, | cannot say the overall
position.

MADAM SPEAKER: Yes, it has to be countrywise.

Shri Ramesh Bais—Not present.
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Exploration of Oil/Natural Gas
by Private Companies

*209, SHR! HARSH VARDHAN: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

~ (a) the number of production sharing contracts
(PSC) signed between the Government and the private
contractors under the New Exploration and Licensing
Policy;

(b) the details of names of the private contractors
and the blocks provided to them, area-wise; and

(c) the mechanism/method by which the Govern-
ment assesses the amount of expenditure claimed to
have been incurred by the private operators in the
exploration of crude oil and natural gas?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) A Statement is laid on the Table
of the House.

Statement

(a) and (b) Under the seven bid rounds of New
Exploration Licensing Policy (NELP) concluded so far,
Production Sharing Contracts (PSCs) have been signed
for 85 blocks with private companies. The Jetails are
given in the enclosed. annexure.

(c) The PSC provides the framework/mechanism for
recovery of expenditure incurred in the Project by the
Contractor. As per provisions of Production Sharing
Contract (PSC), the Management Committee (MC)
approves the Annual Work Programme and budgets. The
Expenditure incurred by the Contractor, is cost
recoverable only to the extent of permissible and audited
cost. Under the PSC the Government may undertake the
conduct of the audit either through its own representatives
or through a firm of Chartered Accountants, registered
in India, or reputed consulting firm. The cost recovery to
the Contractor is permitted pursuant to approved work
programme and budget by MC and after adjustment of
the audit exceptions as per provisions of PSC.



Annexure

List of Exploration Blocks Awarded to Private Companies (NELP-I)

Sli. Blocks Name of the Player/ Date of Signing  Original Area/ Type Area/State
No. Consortium of Contract Sq. Km.
1 2 3 4 5 6 7
1. KG—DV\)N-QB/I RIL-100% 12-04-2000 10810 Deep Water Eastern Offshore
2. KG-DWN-98/3 RIL-80%,Niko-10% 12-04-2000 7645 Deép Water Eastern Offshore
3. - NEC-OSN-97/2 RIL-90% and Niko 10% 12;04-2000 14535 Offshore North East Offshore
4. NEC-OSN-97/1 GAIL-50% and GAZPROM 50%  03-10-2000 10425 Offshore North East Offshore
5. MN-DWN-98/2 RIL 100% 12-04-2000 9605 Deep Water Eastern Offshore
6. MB-OSN-97/2" RIL and NIKO 12-04-2000 5270 Offshore Western Offshore
7. MB-OSN-97/3* RIL 100% 12-04-2000 5740 Offshore Western Offshore
8. GK-OSN-97/1* RIL 100% 12-04-2000 1465 Offshore Western Offshore
9. KG-OSN-97/2* RIL 100% 12-04-2000 4790 Offshore Eastern Offshore
10. KG-OSN-97/3* RIL 100% 12-04-2000 2460 Offshore Eastern Offshore
11.  KG-OSN-97/4* RIL 100% 12-04-2000 4020 Oftshore Eastern Offshore
12.  KK-OSN-97/2* RIL 100% 12-04-2000 14395 Offshore Western Offshore
13. CY-OSN-97/1* HOEC 80% and MIL 20% 08-01-2001 2470 Offshore Eastern Offshore
14. SR-OSN-97/1* RIL 100% 12-04-2000 5040 Offshore Eastern Offshore
(NELP-I1)
1. GS-OSN-2000M1 RiL 90%, HEP! 10% 17-07-2001 8841 Offshore Western Offshore
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2 3 4 5 6 7
AS-ONN-2000/1 RIL 90%, HEPi 10% 17-07-2001 5754 Onland Assam
CB-ONN-2000/2 NIKO 100% 17-07-2001 419 Onland Guijarat
KK-DWN-2000/1 RIL 100% 17-07-2001 18113 Deep Water Westem Offshore
KK-DWN-2000/3 RIL 100% 17-07-2001 14889 Deep Water Westem Offshore

(NELP-IlI)
KK-DWN-2001/2 RIL 100% 04-02-2003 31515 Deep Water Kerala Konkan
KK-DWN-2001/1 RIL 100% 04-02-2003 27315 Deep Water Kerala Konkan
CY-DWN-2001/2 RIL 100% 04-02-2003 14325 Deep Water Cauvery
CY-PR-DWN-2001/1 RIL 100% 04-02-2003 8600 Deep Water Cauvery Palar
CY-PR-DWN-2001/1 RIL 100% 04-02-2003 10590 Deep Water Cauvery Palar
PR-DWN-2001/1 RiL 100% 04-02-2003 8255 Deep Water Palar
KG-DWN-2001/1 RIL 90%, HEPI 10% 04-02-2003 11605 Deep Water Krishna Godavari
KG-OSN-2001/1 RIL 100% 04-02-2003 1100 Offshore Krishna Godavari
KG-OSN-2001/2 RIL 100% 04-02-2003 210 Oftshore Krishna Godavari
(NELP-1V)
NEC-DWN-2002/1 RIL-90, HEPI-10 06-02-2004 25565 Deep Water North East Coast
CB-ONN-2002/2 JOGPL (30), GSPC(60) and 06-02-2004 125 Onland Gujarat
GGR (10)
CY-ONN-20021 JOGPL-30, GAIL-50, GSPC-20 06-02-2004 680 Onland Tamil Nadu
GV-ONN-2002/1 CEIL-50, CESL-50 06-02-2004 15550 Onland Bihar
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10.

11.

12.

18.

14.

15.

AA-ONN-2002/1

KK-DWN-2003/1
KK-DWN-2003/2
KG-DWN-2003/1
MN-DWN-2003/1

AN-DWN-2003/2

AA-ONN-2003/1

AA-ONN-2003/2

GV-ONN-2003/1

VN-ONN-2003/1

. RJ-ONN-2003/1

RJ-ONN-2003/2

CB-ONN-2003/1

DS-ONN-2003/1

KG-ONN-2003/1

CY-ONN-2003/1

JOGPL-20, GAIL-80

RIL 100%
RIL 100%

RIL 90% and HEPI 10%
RIL 85% amd NR(V)L 15%

ENI 40%, ONGC 45% and
GAIL 15%

JOGP 10%, JSPL 35%, GSPC

20% and GAIL 35%

GPI 30%, NTPC 40% and
CRL 30%

CEIL 24%, CEIL 25% and
ONGC 51%

CEIL 24%, CE6L 25% and
ONGC 51%

ENI 34%, ONGC 36%,
CE2L 30%

FEL 10% and BIL 40% and
XOH 50% ,
RIL 100%

GGR 100%

CEIL 24%, ONGC 51% and

"CE4L 25%

NR(V)L 100%

06-02-2004
(NELP-V)
23-09-2005
23-09-2005
23-09-2005
23-09-2005

23-09-2005

16-12-2005

16-12-2005

23-09-2005

23-09-2005

23-09-2005

23-09-2005

23-09-2005
23-09-2005

23-09-2005

~ 23-09-2005

1680

18245
12285

3288
17050

13110

81

7210

3585

1335
13195

635
3155

1697

957

Onland

Deep water
Deep water
Deep water
Deep water

Deep water

Onland

Onland

Onland

Onland

Onland

Onland

Onland
Onland

Onland

Onland -

Tripura

Western Offshore
Western Offshore
Eastern Offshore

Eastern Offshore

Andaman Nikobar

Assam

Arunachal Pradesh

Uttar Pradesh

Rajasthan

Rajasthan

Rajasthan

Gujarat
Maharashtra

Andhra Pradesh

Tamil- Nadu
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Oil (10%)

1252

Onland

1 3 4 5 6 7
(NELP-VI)
1. KG-DWN-2004/4 RIL (100%) 02-03-2007 11904 Deep Water Eastern Offshore
2. KG-DWN-2004/7 RIL (100%)}) 02-03-2007 11856 Deep Water Eastern Offshore
3.  MN-DWN-2004/1 RIL (100%) 02-03-2007 9885 Deep Water Eastern Offshore
4.  MN-DWN-2004/2 RIL {(100%) 02-03-2007 11813 Deep Water ' Eastern Offshore
5. MN-DWN-2004/3 RIL (100%) 02-03-2007 11316 Deep Water Eastern Offshore
6. MN-DWN-2004/4 RIL (100%) 02-03-2007 8822 Deep Water Eastern Offshores
7.  MN-DWN-2004/5 RIL (100%) 02-03-2007 10454 Deep Water Eastern Offshore
8. NEC-DWN-2004/1 Santos International 02-03-2007 7790 Deep Water Eastern Offshore
Operations Pvt. Ltd. (100%)
9. NEC-DWN-2004/2 Santos (100%) 02-03-2007 8706 Deep Water Eastern Offshore
10. CB-OSN-2004/1 Focus (10%)-Newbury (90%) 02-03-2007 2616 Offshore Gujarat
11.  MB-OSN-2004/2 Petrogas (20%)-GAIL (20%)- 02-03-2007 741 Offshore Western Offshore
I0C (20%)-GSPC (20%)-
HPCL (20%)
-12. PR-OSN-2004/1 Cairn Energy (10%)-Cairn 02-03-2007 9417 Offshore Eastern Offshore
India (25%)-ONGC (35%)-
TATA (30%)
13. MZ-ONN-2004/2 Naftogaz (10%)-RNRL(10%)- 02-03-2007 3619 Onland Mizoram
Geopetrol (10%)-REL (70%)
14, AA-ONN-2004/3 Essar Energy (90%)-Essar 02-03-2007 Assam

VA4
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15.

16.

17.

18.

19,

AA-ONN-2004/4

AN-ONN-2004/5

SR-ONN-2004/1

CB-ONN-2004/5

DS-ONN-2004/1

MB-DWN-2005/2

MB-DWN-2005/3

MB-DWN-2005/4

MB-DWN-2005/5

MB-DWN-2005/7

Adani Enterprises (35%)-Adani
Port (20%)-Naftogaz (10%)-
Jaycee (Mumbai) (35%)

Essar Energy (90%)-Essar
Qil (10%)

Prize Petroleum (10%)-
Jaiprakash Associates Ltd.
(90%)

Adani Enterprises (35%)-
Adani Port (20%)-Naftogaz
(10%)- Welspun (35%)

Geoglobal Resources
(Barbados) (100%)

BHP Billiton Petroleum Inter-
national Pvt. Ltd. 26% and
GVK Qil and Gas Ltd. 74%

BHP Billiton Petroleum Inter-
national Pvt. Ltd. 26% and
GVK Oil and Gas Ltd. 74%

BHP Billiton Petroleum Inter-
national Pvt. Ltd. 26% and
GVK Oil and Gas Lid. 74%

BHP Billiton Petroleum Inter-
national Pvt. Ltd. 26% and
GVK Oil and Gas Ltd. 74%

BHP Billiton Petroleum inter-
national Pvt. Ltd. 26% and
GVK Oil and Gas Ltd. 74%

02-03-2007

02-03-2007

02-03-2007

02-03-2007

02-03-2007

(NELP-VII)

22-12-2008

22-12-2008

22-12-2008

22-12-2008

22-12-2008

95

46

13277

75

2649

3660

3097

3408

3169

3324

Onland

Onland

Onland

Onland

Onland

Deep Water

Deep Water

Deep Water

. Deep Water

Deep Water

Assam

Assam

Madhya Pradesh

Gujarat

Maharashtra

2

Eastern Offshore

Eastern Offshore

Eastern Offshore

Eastern Offshore

Eastern Offshore
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1 2 3 4 5 6 7

6. MB-DWN-2005/9 BHP Billiton Petroleum Inter- 22-12-2008 3138 Deep Water Eastern Offshore
national Pvt. Ltd. 26% and
GVK Qil and Gas Ltd. 74%

7. KK-DWN-2005/1 BHP Billiton Petroleum Inter- 22-12-2008 14675 Deep Water Easternbffshore
national Pvt. Ltd. 26% and
GVK Oil and Gas Lid. 74%

8. KG-DWN-2005/2 BP Exploration (Alpha) 22-12-2008 1949 Deep Water Eastern Offshore
Ltd. 30%, RIL 70%

9.  MB-OSN-2005/2 Adaani Welspun Exploration 22-12-2008 1191 Offshore Western Offshore
Ltd. 100%

10.  MB-OSN-2005/3 Essar Exploration and Pro- 22-12-2008 2810 Offshore Western Offshore
duction Ltd. 50%, Nobel
Energy International Ltd. 50%

1. SR-ONN-2005/1 Deep Energy Lic 10%, Deep 22-12-2008 789 Onland Chhattisgarh
Industries Ltd. 70%,Kanvel
Finance Ltd. 10% and Savia
Electroniocs Pvt. Lid.

12. RJ-ONN-2005/1 HOEC 25%, BPRL 25%, 22-12-2008 1424 Onland Rajasthan
JSPL  25%, ONGC and *
IMC 25%

13. CB-ONN-2005/3 Mercator Petroleum Pwvt. Ltd. 22-12-2008 48 Onland Gujarat

14. CB-ONN-2005/5 Omkar Natual Resources 22-12-2008 83 Onland Gujarat
Pvt. Ltd. 100%

15. CB-ONN-2005/6 Omkar Natual Resources 22-12-2008 102 Onland Gujarat

Pvt. Ltd. 100%

g
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16. CB-ONN-2005/8 Vasundhara Resources Lid. 22-12-2008 133 Onland Gujarat

100%
17. CB-ONN-2005/9 Mercator Petroleum Pvt. Ltd. 22-12-2008 170 Onland Gujarat
18.  CB-ONN-2005/11 Quest Petroleum Pvi. Ltd. 22-12-2008 257 Onland Gujarat

(QUEST) 20%, Quippo Oil
and Gas Infrastructure Ltd.
(QQVS) 40%, SREI Infra-
structure Finance Lid. (SREI)
20%, Vectra Investments
Pvt. Ltd. (VIPL2) 10% and
Primera Energy Resources
Ltd. (PRIM) 10%

Note: Company in Bold Letters is Operator TIOL—Tullow India Opn. Ltd.

DWN stands for deep water blocks, OSN stands for shallow HOEC—Hindustan Oil Exploration Company Ltd.
water blocks and ONN stands for onland blocks CEHL—Caim Energy Hydrocarbons Ltd.
*Stands for relinquished blocks NIKO—Niko Resources Ltd.
Abbreviations:— GEO—Geo Global Resources (India) Inc.
RiL—Reliance Industries Ltd. PPCL—Prize Petroleum Company Ltd.
HEPl—Hardy Exploration and Production (India) Inc. : GGR—GeoGlobal Resources (Barbados) Inc.
JOGPL~—Jubilant Oil and Gas Pvt. Ltd: ' CRL—Canoro Resources Lid.

CPIL—Caim Petroleum India Ltd. NR(V)L—Niko Resources (NELP-V) Ltd.
CESL—Cairn Energy Search Ltd. GP!-—GeoPetrol International Inc.

CEGB!- Caim Energy Gujarat Block-1 FEL—Focus Energy tLtd.

MiL—Mosbacher india LLC BlL—Birkbeék Investment Ltd., Mauritius

BGEPIL—British Gas Explo. and Prod. India Ltd.
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12.00 hrs.
[Translation]

SHRI HARSH VARDHAN: Hon'ble Madam
Speaker, Hon'ble Minister has replied that the audit of
the contracts awarded may be got carried out through
various institution or private companies. Since there is
scarcity of time, | would like to say only one thing that
gas is a national property. The Government has
accepted this many times and has also admitted it in
the Supreme Court. This is the stand taken by the
Government.

MADAM SPEAKER: Please ask your question,
time is running out.

SHRI HARSH VARDHAN: The CAG is a consti-
tutional body. Why do not they make a mandatory
provision that it will audit the accounts of every
contractor?

SHRI JITIN PRASADA: As far as audit is
concerned, there are many provisions which ensure
judicious expenditure of money and the quantum of
expenditure incurred. There is a Managing Committee
which comprises of representatives of the Government
and the first priority is that if audit is to be done it
should be got done by the first class standard auditing
company. Even after that, if somebody has any
confusion or complaint, audit by the CAG could also
be get carried out and it is also being done.

MADAM SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
Setting Up of Air Cargo Centres

*206. SHRI BISHNU PADA RAY: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the National Carrier proposes to set
up dedicated air cargo centres including perishable air
cargo centres for improving their bottom line;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the modalities have been worked out

DECEMBER 03, 2009

‘to Questions 56

for setting up of such -centres, including the norms for
fixing fares; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and
(b) No, Madam. However, Airports Authority and other
airport operators are setting up cargo facilities at major
airports and other airports where there is demand for
the same.

(c) and (d) Do not arise.

Setting Up of Benches of Supreme
Court and High Courts

*210. SHRI NITYANANDA PRADHAN:
SHRI BAIJAYANT PANDA:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Government has received proposals
from various State Governments for setting up of regional
Benches of Supreme Court and High Courts in their
respective States;

(b) if so, the details thereof and the status of the
proposals received till date State-wise;

(c) the details of the criteria adopted by the
Government for setling of additional Benches of High
Court in the States; and

(d) the number of such benches set up so far and
the number of Benches proposed to be set up in the
country, State-wise?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (d) 1. The setting up of a
Permanent Bench of a High Court is considered by the
Government only after receipt of a complete proposal,
in terms of section 51{2) of the States' Reorganization
Act, 1956, from the State Government which has the
consent of the Chief Justice of the concerned High Court
and the Governor of the State. While requests have
been received from some State Govemnments for creation



57 Written Answers

of Benches of the High Courts away from principal seat,
no complete proposal has been received for
establishment of a Bench from any State Government.

“2. Article 130 of the Constitution provides that the
Supreme Court shall sit in Delhi or in such other place
or place$; as the Chief Justice of India may, with the
approval of the President, from time to time, appoint.

The Government has not received any proposal
from the Chief Justice of India for setting up of a Bench
of the Supreme Court outside Delhi.

3. A list of the requests received from States for
creation of Benches of the Supreme Court and High
Courts is enclosed as Statement-!.

4. The Jaswant Singh Commission set up by the
Government had recommended certain criteria for setting
up of Benches of the High Courts in the States. A
summary of these recommendations is enclosed as
Statement-Il.

5. Statement-1li of the Permanent Benches of High
Courts created so far, is enclosed. The Government had
approved io the year 2006 setting up of a Bench of
the Calcutta High Court at Jalpaiguri. However, the
Presidential Order for establishing the same has not
been issued yet as the infrastructural facilities at
Jalpaiguri for operation of the Bench have not been
found satisfactory by the Chief Justice of the Calcutta
High Court.

Statement-|

List of requests received from State Governments for
creation of Benches of the Supreme Court and
High Courts

Proposed Benches of the Supreme Court of India

Sl. Name of the Place of Creation of

AGRAHAYANA 12, 1931 (SAKA)

to Questions 58

Proposed Benches of High Courts

Sl. Name of the Place of Creation of

No. State High Court Bengh
Government
1. Kerala Thiruvanathapuram
2. Uttar Pradesh Agra

3. West Bengal Jalpaiguri

4. Karnataka Gulbarga and

Dharwad

No. State the Supreme Court
Government Bench

1. Karnataka Bangalore

2.  Tamil Nadu Chennai

Statement-lI

Broad Principles and Criterial to be followed in
Assessing the Expediency and Desirability of
Setting up a Bench of the High Court away from
the Principal Seat and the Factors to be kept in
view in selecting the Venue of the Said Bench

Part |

1. Whether the area demanding a Bench
‘possesses the characteristics of a region.

2. Whether establishment of a Bench is
necessary to fulfil thé genuine needs and to
satisfy the cherished aspirations of the people
of the region/or the demand therefor is
inspired quarters to serve their interest;

3. Whether the area and population of the region
demanding the Bench is at least one fourth
of the total area and population of the State
to warrant the creation of a Bench;

4. Whether the nature of the terrain of the region
is plain or hilly;

5. Whether the litigant public of the region has
to face grave difficulties in joumeying to the
principal seat of the High Court from their
homes; '

6. Whether the means of travel and communi-
cation linking the various parts of the region
with the seat of the High Court are un-



59

10.

11.

12.

13.

14.

15,

16.

17.

Written Answers

developed or inadequate to facilitate swift
movement and communication;

Whether the litigant public of the region have
to face any hardship at the seat of the High
Court in instituting, prosecuting and defending
their cases; '

Whether the journey from the various places
constituting the region to the seat of the High
Court cannot be easily covered within 8-10
hours either by rail or by bus;

Whether the current cost of travel to the seat
of the High Court is not within the means of
a common man;

whether the setting up of a Bench would tend
to the convenience of the public of the region;

Whether the people inhabiting the region suffer
from economic or any other disability on which
they do not have equal opportunity of securing
justice from the apex judicial institution;

Whether the number of cases including civil
and criminal appeals and revisions, writ
petitions and matters involving industrial and
taxation disputes, etc. pertaining to the region
claiming the Bench is at least 1/3rd of the
total number of case going to the High Court
to justify the creation of a Bench;

Whether the volume of work going to the High
Court from the region claiming the Bench is
on the incline;

Whether rate of disposal of cases by the High
Court is commensurate with institutions;

Whether the bulk of the cases at the High
Court has been pending disposal for more
than two to three years;

Whether increase in the strength of the Judges
would provide an effective remedy to. combat
the institution arising from accumulation of
arrears;

Whether the number of judges stationed at

DECEMBER 03, 2009

18.

19.

20.

21.

to Questions 60

the seat of the High Court is unwieldy or such
as cannot ensure cohesion and uniformity of
purpose amongst them;

Whether establishment of a Bench .in the
mofussil would prove to be an effective
instrument for expeditious dispensation of
justice and would substantially reduce the
overall cost of litigation and inconvenience to
the litigant public belonging to the region;

Whether the efficiency of administration of
justice would be impaired by establishment- of
a Bench in the mofussil;

Whether establishment of a Bench in the
mofussil would create any insurmountable
administrative problem which would impede
the smooth functioning of the High Court;

Whether establishment of a Bench in the
mofussil would affect the development of
uniform case law.

Part Il

Whether the place is centrally situate and has
any historic or other importance.

Whether the place is linked with various parts
of the region by swift means of travel and
communication;

Whether the place has scope for easy
availability of the requisite infrastructure such
as land, buildings, etc. for housing the Bench,
the Judges, the staff, and the lawyers and
has adequate facilities for board and lodging
of the litigants;

Whether members of the Bar practising at the
place are efficient and have the experience
of conducting constitutional matters and other
types of litigation falling within the jurisdiction
of the high Court.

Whether the place has a potential for legal -
talent.

Whether the judicial and academic atmosphere
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and the law and order situation existing at the 8. Whether proper educational facilities for the
place is congenial land conducive to the children of the judges and the staff are
smooth working of a Bench of the High Court. available at the place.

Whether the climate of the place would enable 9. Whether travel to the seat of the new Bench
the Bench to work all the year round without from different parts of the region would be
feeling any strain. reasonablylless expensive than that at present.
Statement-il
Name of High Courts, Their Principal Seats, Benches and Their Jurisdiction
Sl.  High Court Principal Seat Jurisdiction Bench and Date from which
No. the Bench Began Functioning
1 2 3 4 5
1. Allahabad Allahabad Uttar Pradesh Lucknow (19-07-1948)
2. Andhra Pradesh Hyderabad Andhra Pradesh —
3. Bombay Mumbai Maharashtra; Daman Nagpur (01-05-1960)
and Diu, Dadra and Aurangabad (27-08-1984)
Nagar Haveli; Goa Panaji (30-10-1982)
4. Calcutta Kolkatta West Bengal, Andaman —
and Nicobar Islands
5. Chhattisgarh Bilaspur Chhattisgarh —
6. Delhi Delhi N.C.T. of Delhi -
7. Gauhati Guwahati Assam
Nagaland, Kohima (10-02-1990)
Mizoram Aizawl (05-07-1990)
Manipur Imphal (21-01-1992)
Tripura Agartala (16-05-1992)
Meghalaya Shillong (04-02-1998)
Arunachal Pradesh ltanagar (12-08-2000)
8. Gujarat Sola (Ahmedabad) Gujarat —_
9. Himachal Pradesh Shimla Himachal Pradesh —_
10. Jammu and Kashmir Jammu and Srinagar Jammu and Kashmir -—
11. Jharkhand Ranchi Jharkhand —
12. Karnataka Bangalore Karnataka —_
" 13. Kerala Kochi Kerala and Laksha- —_

dweep Islands
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1 2 3

14. Madhya Pradesh Jabalpur
15. Madras Chennai
16. Orissa Cuttack

17. Patna Patna

18. Punjab and Haryana Chandigarh
19. Rajasthan Jodhpur
20. Sikkim Gangtok
21. Uttarakhand Nainital

Madhya Pradesh

Tamil Nadu and
Pondicherry

Rajasthan Jaipur

Gwalior (01-11-1956)
Indore (01-11-1956)

Madurai (24-07-2004)

Qrissa —_
Bihar —

Punjab, Haryana, U.T. —
of Chandigarh

(31-01-1977)

Sikkim —

Uttarakhand —

— There are 21 High Courts in the country.

— Only 6 High Courts (Allahabad, Bombay, Gauhati, Madhya Pradesh, Madras and Rajasthan have 14 permanent benches amongst

themselves.

Training for Pilots

*211. SHRI R. THAMARAISELVAN: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the details of Government institutions, imparting
training to those aspiring to become pilots;

(b) whether these institutions are able to cater to
the needs of the country;

(c) if so, the details thereof,

(d) whether the State Governments have sent
proposals for setting up of new pilot training Centres/
Institutions; and

(e) if so, the follow-up action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
Presently, 17 flying training institutes are operated in
the country by Government institutions one by Central

Government and sixteen by State Governments. The

indira Gandhi Rashtriya Uran Akademi (IGRUA), Uttar
Pradesh is an autonomous society under the Ministry

of Civil Aviation and the remaining are as follows: 3
flying training institutes are run by Haryana State
Government, 2 each by the State Governments of
Madhya Pradesh, Punjab and Maharashtra and one
each by the State Governments of Andhra Pradesh,
Bibar, Gujarat, Orissa, Tamil Nadu, Kerala and
Rajasthan.

(b) and (c) Yes, Sir. Adequate number of pilots
are available in the country to cater to the need of the
aviation industry.

(d) and (e) No State Government has submitted
any proposal for starting new flying training institutes to
the Ministry of Civil Aviation.

Exploration by ONGC

*212. SHRI GURUDAS DASGUPTA:
SHRI BIBHU PRASAD TARAI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Oil and Natural Gas Corporation
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(ONGC) has not started exploration in most of the
nomination blocks in the country;

(b) if so, the details of the nominated blocks in
which exploration works have started with outcome
thereof; and

(c) the time by which exploration work is likely to
be started in the remaining blocks?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! MURLI DEORA): .(a) ONGC is holding 69
nomination Petroleum Exploration License (PEL) blocks
in the onland and offshore areas of the country. Out of
the above, 50 nomination blocks are in onland, 14 in
the shallow water offshore and remaining five in the
deepwater offshore areas.

ONGC has been taking up exploration activities in
these blocks based on availability of the resources,
requirements and'taking prospectivity into consideration.
In three blocks (Singhpan, Bhagati Bhandari and
Dimapur) in the state of Nagaland exploration activity
~ has not commenced due to environmental/security
constraints.

(b) Exploratory work has commenced in the
nomination blocks in the following States:

AGRAHAYANA 12, 1931 (SAKA)

State/Basin No. of nomination
blocks

1 2
Andhra Pradesh 2
Assam 7
Gujarat 24
Himachal Pradesh 1
Madhya Pradesh 2
Rajasthan 2
Tamil Nadu ‘ 6
Tripura 2
West Bengal 1

to Questions ) 66

1 2
East Coast Offshore (SW) 6
East Coast Offshore (DW) 2
West Coast Offshore (SW) 8
West Coast Offshore (OW) 3
Total 66

ONGC has acquired so far, 881032.6.GLK/LK of
2D, 91586.08 sq km of 3D seismic data and drilled 5249
exploratory wells in the nomination blocks and these
exploratory efforts have established 6653.48 MMt
(O+0OEG) in-place with 2398.44 MMt (O+OEG) as
uitimate component. The data furnished in (a) and (b)
relate to 1-10-2009.

(c) Though the grant for three nomination blocks
of Nagaland was issued on 28-4-2006 for a period of
four years, exploration activities are suspended_based
on directions issued by the Government of Nagaland.

[Translation]

Doubling of Rail Lines in
North Eastern Region

*213. YOGI ADITYA NATH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether projects for doubling of Railway lines
in some areas of the North-Eastern Railways have been
approved during the last three years and the current
year,

(b) if so, the status of the projects approved; and

(c) the time schedule for completion of those
projects?

THE MINISTER OF RAILWAYS (KUMARI
MAMATA BANERJEE): (a) to (c) Yes, Madam. 7
doubling projects in North-Eastern Railway have been
taken up in last three years including the current year.
The details of the ongoing projects are as under:
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Sl. No. Name of Project

Year of inclusion
in the Budget

Status

1.  Bhatni-Baitalpur (28.07 km) 2006-07
2. Bhatni-Jiradei (38.11 km) 2006-07
3. Ghagharaghat-Chowkaghat 2006-07
(5.63 km)

4. Gorakhpur-Baitalpur (37.93 km) 2006-07
5. Mau-Indara (8 km) 2007-08
6. 'MundenNa-Babhnan 2007-08

2007-08

7. Barabanki-Burhwal (29 km)

Earthwork, bridgeswork, blanketing etc., have been
taken up. Target is 2010-11

Jiradei-Bankata section (17 km) is targeted for
completion in 2009-10. Works in balance portion
also taken up. Target is 2010-11.

Earthwork, blanketing, bridgeworks, etc. have been
taken up. Target is 2011-12.

Gorakhpur Cantt.-Kusmhi (10 km) completed.
Kusmhi-Chauri-Chaura (11.25 km) section is
targeted for completion by March, 2010 and balance
during 2010-11.

Earthwork, bridgework, blanketing, efc., taken up.
Target is 2010-11.

Babhnan-Gaur section (7.25 km) completed. Gaur-
Govindnagar section (16 km) targeted .for completion
in 2009-10 and balance in 2010-11.

Earthwork, blanketing and minor bridges works have
been taken up. Target is 2010-11.

[English]
Fake Gas Cylinders

*214. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether cases of circulation of spurious/fake
gas cylinders in the country have been reported;

(b) if so, the details thereof;

(c) whether the Government has taken/proposes
to take steps to check such cases; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURL! DEORA): (a) and (b) Public Sector
Oil Marketing Companies (OMCs) have not reported
instances of large scale circulation of fake LPG cylinders

in the country. However, there have been some
instances when spurious cylinders were detected by the
OMCs at the distributors' premises. During the years
2006-07, 2007-08, 2008-09 and April-September, 2009,
OMCs have detected 326 number of spurious cylinders
in the county. The year-wise and state-wise details are
enclosed as Statement.

(c) and (d) OMCs are procuring LPG cylinders from
cylinder manufacturers who are approved by the Qil
Industry Technical Committee (OITC) and have valid
manufacturing licences from the Bureau of Indian
Standards (BIS) and the Chief Controller of Explosives
(CCOE). Strict control is exercised by BIS over the
manufacturing process. LPG cylinders procured by
OMCs meet the required quality standards.

LPG cylinders received from distributors/trans-
porters at the bottling plants are mandatorily checked
for quality and genuineness to avoid the entry of fake
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and outlived cylinders in circulation. On detection of sub-
standard/spurious cylinders, these are confiscated and
thereafter de-shaped/crushed to prevent their re-entry
into circulation.

Apart from the legal action which could be taken
against any supplier of spurious LPG equipment, in case
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any distributor is found in possession of spurious
equipment or inducts such equipment in the distribution
system, Marketing Discipline Guidelines provide, inter-
alia, for confiscation of equipment, imposition of fine and
recovery at penal rates for the first and second offences
and termination of distributorship in the event of a third
offence.

Statement

State-wise Number of Spurious LPG Cylinders detected by OMCs during the
Years 2006-07, 2007-08, 2008-09 and April-September, 2009

State/UT 2006-07 2007-08 2008-09 April-September,
2009
Andhra Pradesh — 19 4 1
Gujarat — — 2 —_
Madhya Pradesh — — 80 2
Maharashtra 6 — - —
Orissa 32 —_ - 166
Rajasthan — 2 2 -
Uttar Pradesh —_ 6 2 2
Total 38 27 90 171

Pending Railway Projects

,

*215. SHRI SOMEN MITRA: Will - the Minister of
RAILWAYS be pleased to state:

(a) the details of the ongoing and pending railway
projects under the South Eastern and the Eastern
Railways;

(b) the status of Bishnupur-Tarakeshwar Railway
line;

(c) whether the projects including Bishnupur-
Tarakeshwar Railway line are likely to be completed as
pef the time schedule;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI
MAMATA BANERJEE): (a) The details of ongoing
railway projects in South Eastern and Eastemn Railway
is given in the enclosed Statement.

(b) On Tarakeshwar-Bishnupur project which was
sanctioned in 2000-01, earthwork, bridges etc. have
been taken up in 45 km length. The anticipated cost of
this project is Rs. 566.99 crore, against which an
expenditure of Rs. 98.12 crore was incurred upto 31st
March, 2009.

(c) to (e) Adequate funds have been provided for
early completion of Tarakeshwar-Bishnupur project. The
work of Bishnupur-Gokul Nagar (17 km) as first phase
is targeted for completion by 31st March, 2010.
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Statement
Ongoing Projects in Eastern Railway
(Rs. in crore)
St Name of the Project Length Latest anticipated Exp. upto
No. (in Km) cost March, 09
1 2 3 4 5
New Lines
1. Azimganj (Nasipur)-Jiyaganj up to the Ghat 6.6 95.55 39.91
2. Sultanganj-Kathuria 74.8 450 0.01
3. Lakshmikantapur-Namkhana 47.5 125 124.59
4. Mandarhill-Rampurhat via Dumka 130 676 237.1
5. Tarakeshwar-Bishnupur with Ext up to Kumarkundu 85 566.99 98.12
Bypass connecting Howrah-Bardhman Chord
6. Deogarh-Sultanganj including Banka to Barhat and 147 607.09 105_.83
Banka to Bithia Road
7. Bariarpur-Mananpur 67.78 450.55 0.03
8. Deoghar-Dumka 72.25 335 228.65
Gauge Conversion
9. Burdwan-Katwa 51.52 346.47 0.16
Doubling
10. Bandel-Jirat 20 60.13 78.24
11. Barasat-Hasanabad doubling with 12.12 20.65 9.98
electrification Ph-l (Barasat-Sondalia)
12.  Baruipur-Lakshmikantpur Ph-| (Baruipur-Dakshnf 17 31.82 26.28
Barasat)
13. Baruiour-Magrahat 15 30.09 14.07
14. Kaira-Kiul 15.85 23.73 16.17
15. Barharwa-Tinpahar 16.49 41.13 31.12
16. Tinpahar-Sahibganj 37.81 135.7 0
17. Chandpara-Bongaon 9.77 22.23 2.13
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5
18.  Chinpai-Sainthia 31.61 N 65.82°
19. Dakshin Barasat-Lakshmikantapur 19.68 89.42 0]
20. Ghutiasharif-Canning 14.5 61.54 -0
21. Habra-Chandpara 22.25 40.89 36.54
22. Jirat-Ambika Kalna 20.23 63.62 0
23. Kalinarayanpur-Krishnanagar including Ext. as GC 51 102.6 50.11
from Krishnanagar-shantipur and New line Krishna-
nagar to Chartala
24,  Magrahat-Diamond Harbour 19.67 97.93 0
25. Nalikul-Tarakeshwar 17.18 83.04 0
26. Pandabeswar-Chinpai 21.41 75.55 57.73
27. Tarakeshwar-Sheoraphulli Ph-I (Sheoraphulli-Nalikul) 17.76 83.04 65.14
Ongoing Projects in South Eastern Railway
New Lines
1. Howrah-Amta including Bargachia-Champadanga branch 73.5 154.3 84.68
2. Tamluk-Digha _ 87.5 308.57 296.36
Gauge Conversion
3. Bankura-Damodar Valley (96 Km) with extension from 196 400.45 250.24
Bowai-Chandi-Khana (22 Km), Rainagar-Chinchai (20.9
Km) and Bankura-Mukut Manipur (57 Km)
4. Ranchi-Lohardaga with extension to Tori 113 449.83 236.64
5. Rupsa-Bangriposi 90 137.56 1156.37
Doubling
6. Adra-Joychandipahar 6 25.31 0.56
7. Banspani-Jaruli 9 90.88 0.88
8. Barbil-Barajamda : 10 50.03 16.82
9. Bimlagarh-Dumitra 18.3 99.01 6.97
1.86

10. Goelkera-Manoharpur 3rd line 40 186.92
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1 2

11.  Gokulpur-Midnapur New bridge on diversion alignment 2 34.15 0.54
with substructure and steel super structure on Bridge
No. 143

12.  Muri-North Outer Cabin/Muri-Doubling of section with 1 11.74 0.07
provision of 2nd bridge over

13. Padapahar-Banspani 32 129.74 - 106.07

14. Panskura-Kharagpur 3rd line 44.7 195.35 35

15. Rajkharsawan-Sini-3rd line 16.2 91.61 0.97

5.6 50.14 22.18

16. Tikiapara-Santragachi 4th line

Use of Bio-Fuel in Railways

*216. SHRI CHANDRAKANT KHAIRE:
SHRI DEVJI M. PATEL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are using bio-fuel
produced from waste vegetable oil for shunting locos,
Diesel Electric Multiple Units, light duty road vehicle etc.;

(b) if so, the details thereof;

(c) the quantum of bio-fuel produced and used by
the Railways during the last three years; and

(d) the steps taken by the Railways for production
of this oil on a commercial scale?

THE MINISTER OF RAILWAYS (KUMARI
MAMATA BANERJEE): (a) Yes, Madam.

(b) Some Railways have produced small quantities
of bio-fuel by using waste vegetable oil collected from
hotels. The bio-fuel produced is being blended with HSD
oil and is used for shunting locos, Diesel Electric Multiple
Units (DEMUs), light duty road vehicles in Railway
workshops efc.

(c) In the last three years approximately 1,40,000
liters of bio-fuel has been produced.

(d) A project has been sanctioned for setting up

in-house facilities for manufacture of bio-diesel.

Booking of LPG Cylinders through SMS--

*217. Dr. MANDA JAGANNATH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government has started/proposes
to start booking of LPG through Short Message Service
(SMS) in the country;

(b) if so, the details thereof;

(c) the States/cities where this facility has been
introduced; and

(d) the time by which it will be extended to all
parts of the country?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! MURLI DEORA): (a) to (d) Indian Oil
Corporation Limited (IOC) and Bharat Petroleum
Corporation Limited (BPCL) have introduced the facility
of booking LPG refill cylinder through Short Message
Service (SMS). The facility has presently been
introduced in Delhi and Kochi by 10C and in Delhi,
Kochi and Mumbai by BPCL. As per the vision set for
the Public Sector Oil Marketing Companies (OMCs), in
the “Vision 2015—Consumer Satisfaction and Beyond",
facility of booking of LPG refill cylinder through SMS
will be introduced, in phases, in all towns with population
of § lakh and above by the year 2015.
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[Translation]

Pilferage at Railway Godowns/Yards

*218. SHRI SAJJAN VERMA:
SHRIMAT! JAYAPRADA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether attention of the Railways have been
drawn to cases of pilferage at different Railway godowns
and yards in the récent past;

(b) if so, the details thereof during the Iaét three
years and the current year, division-wise; and

{c) the action being taken by the Railways to check
such activities?

THE MINISTER OF RAILWAYS (KUMARI
MAMATA BANERJEE): (a) and (b) Yes Madam. Details
of cases of pilferage at different Railway godowns and
yards over various divisions of Zonal Railways for the
last three years and the current year 2006, 2007, 2008
and 2009 (Upto September) is enclosed as Statement.

(¢) The following preventive measures have been
taken to control such thefts:—

1. Escorting of trains carrying valuable and
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important consignments.

Patrolling in yards and other vulnerable areas/
sections.

Conducting raids on the dens of criminals and
receivers of stolen Railway Property in- order
to bring them to book.

Armed RPF pickets are deployed in vuinerable
sections as and when required.

Plain clothed RPF personnel are deployed to
collect crime intelligence with a view to
tracking down criminals and receivers of stolen
Railway property.

Cases of theft/pilferage of Railway property are
being reviewed regularly and necessary
preventive measures are taken to stop such
incidents.

Dog Squads are deployed for patrolling in
yards and vulnerable areas.

Close co-ordination among the RPF, the GRP
and the Local Police is maintained at various
levels to deal with criminals and receivers of
stolen Railway Property.

Cases of Pilferage from Railway Godowns/Yards Reported during the years 2006, 2007, 2008 and 2009
(upto September) over various divisions of Zonal Railways

Railway  Division Year No. of cases Value of property (in Rs.) Arrest Made

Reported Defected Stolen Recovered oS RE RPF Total

1 2 3 4 5 6 7 8 9 10 11
CR Mumbai 2006 1 1 700 700 2 0 0 2
2007 0 0 0 0 0 0 0 0

2008 1 1 1000 1000 2 0 0 2

2009 0 0 0 0 0 0 0 0

Nagpur 2006 5 5 27100 27100 11 0 0 11
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1 2 3 4 5 6 7 8 10 1v1
2007 8 7 38594 18750 8 0 8
2008 4 3 17460 7700 4 0 5
2009 0 0 0 0 0 0 0
Bhusawal 2006 5 5 4982 4982 13 0 13
2007 2 2 3600 3600 3 0 3
2008 5 5 17450 17450 12 0 12
2009 0 0 0 0 0 0 0
Solapur 2006 1 1 500 500 1 0 1
2007 2 2 93000 . 9300 6 0 8
2008 0 0 0 0 0 0 0
2009 0 0 0 0 0 0 0
Pune 2006 0 0 0 ‘ 0 0 0 0
2007 0 0 0! 0 0 0 0
2008 0 0 0 0 0 0 0
2009 0 0 0 0 0 0 0
ER Howrah-| 2006 41 0 131637 0 0 0 0
2007 7 0 28700 0 0 0 0
2008 1 0 18750 0 0 0 0
2009 0 0 0 0 0 0 0
Howrah-li 2006 2 0 2540 0 0 0 0
2007 0 0 0 0 0 0 0
2008 3 0 37400 0 0 0 0
2009 2 0 2800 0 0 0 0
Sealdah 2006 0 0 0 0 0 0 0
2007 0 0 0 0 0 0 0
2008 0 0 0 0 0 0 0
2009 1 1 45000 43050 3 0 3
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1 2 3 4 6 7 8 10 11
Malda 2006 2 11550 0 0 0 0]
2007 2 630916 0 0 0 0
2008 1 13500 13500 5 0 5
2009 0 0 0 0 0 0
Asanaol 2006 4 7900 0 0 0 0
2007 1 1800 0 0 0 o
2008 0 0 0 0 0 0
2009 0 0 0 0 0 0.
ECR Danapur 2006 3 9500 1500 5 0 5
2007 3 33550 33550 0 0 0
2008 11 21150 7000 3 0 1
2009 8 37600 8000 7 0 7
Mughalsarai 2006 9 3870 0 0 0 0
2007 1 350 0 0 0 0
2008 0 0 0 0 0 0
2009 1 5600 5600 3 0 3
Dhanbad 2006 1 185 0 | 0 0 0
2007 4 68869 0 0 0 0
2008 6 31870 28120 - 1 0 1
2009 0 0 0 0 0 0
Sonpur 2006 10 41276 18676 9 " 0 9
2007 2 4450 0 0 0 0
2008 6 207850 207150 13 0 13
2009 5 32450 32450 6 0 6
Samastipur 2006 1 14000 14000 0 0 0
2007 9 32010 32010 15 0 15
2008 3 161702 151702 3 0 3
2009 7 32595 28595 7 0 7
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1 2 3 4 5 6 7 8 10 1
ECoR Khurda Road 2006 3 0 75846 0 0 0 0
2007 3 0 28675 0 0 0 0

2008 2 0 9200 0 0 0 0

2009 1 0 4900 0 0 0 0

Waltair 2006 0 0 0 0 0 0 0

2007 2 0 16704 0 0 0 0

2008 3 3 291312 291312 1 0 11

2009 1 1 1500 1500 2 0 2

Sambalpur 2006 0 0 0 0 0 0 0

2007 0 0 0 0 0 0 0

2008 0 o 0 0 0 0 0

2009. 0 0 0 0 0 0 0

NR Delhi-| 2006 5 5 13540 13540 4 0 5
2007 7 0 43300 0 0 0 0

2008 4 3 51250 44000 4 0 4

2009 0 0 0 0 0 0 0

Delhi-il 2006 4 4 7700 7700 4 0 4

2007 2 2 8000 8000 2 0 2

2008 0 0 0 0 0 "0 0

2009 0 0 0 0 0 0 0

Ambala 2006 4 3 5900 2800 4 0 4

2007 1 1 1500 1500 1 0 1
2008 1 1 1500 1500 1 0 1

2009 3 3 7000 7000 3 0 3

Firozpur 2006 11 4 13600 8175 5 0 5

2007 1 1 400 400 1 0 1

2008 6 5 19685 19660 6 | 0 6

2009 1 1 450 450 0 0 1
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i : 2 3 4 5 6 7 8 10 11
Moradabad 2006 2 1 6110 2000 1 0 1
2007 4 2 15300 7800 2 0 2
2008 4 2 9350 4000 2 0 2
2009 3 3 5400 5400 4 0 4
Lucknow 2006 17 11 30050 20950 11 0 12
2007 9 6 25076 22900 6 0 6
2008 5 2 26000 25000 4 0 4
2009 0 0 0 0 0 0 0
NCR Allahabad 2006 1 0 1250 0 0 0 0
2007 1 0 1000 0 0 0 0
2068 1 0 1200 0 :0 0 0
2009 0] 0 0 0 0 0 0
Jhansi 2006 3 3 21700 21700 9 0 9
2007 0 0 0 0 0 0 0
2008 3 3 17223 17223 9 0 9
2009 4 4 16500 16500 13 0 13
Agra 2006 0: 0 0 0 0 0 0
2007 1 0 1500 0] 0 0 0
2008 1 0 5000 0 0 0 0
2009 1 0 3700 0 0 0 0
NER lzzatnagar 2006 0 0] 0 0 0 0 0
2007 1 1 900 QQO 1 0 1
2008 0 0 0 0 0 o 0
2009 0 0 0 0 0 0 0
Lucknow 2006 2 2 - 800 800 1 0 2
2607 0 0 0 0 0 0 0
2008 2 2 1700 1700 2 o 2
2009 1 1 1625 1 0 1

1625
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1 2 3 5 6 7 8 10 i 1"
Varanasi 2006 0 0 0 0 0 0
2007 0 0 0 0 0 0
2008 0 0 0 0 0 0
2009 0 0 0 0 ] 0
NFR Katihar 2006 0 0 0 0 0 0
2007 0 0 0 0 0 0
2008 0 0 0 0 0 0
2009 0 0 0 0 0 0
Alipurduar 2006 0 0 0 0 0 0
2007 0 0 0 0 0 0
2068 0 0 0 0 0 0
2009 0 1300 0 0 0 0
Lumding 2006 1 3850 3850 2 0 2
2007 1 250 250 2 0 2
2008 4 13498019 1353490 18 0 18
2009 1 1979300 3500 0 0 0
Tinsukia 2006 2 9300 1300 4 0 4
2007 0 0 0 0 0 0
2008 1 1050 1050 2 0 2
2009 1 2000 2000 3 0 3
Rangiya 2006 1 25900 9500 0 0 0
2007 1 9070 6750 1 0 1
2008 1 11500 11500 1 0 1
2009 3 15500 15500 0 0 0
NWR Ajmer 2006 0 750 0 0 0 0
2007 0 0 0 0 0 0
2008 0 | 0 0 0 0 0
2009 0 0 ] 0 0 0
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1 2 3 4 5 6 7 10 11
Bikaner 2006 0 0 "o 0 0 0
2007 3 1 6450 3850 0 1
2008 3 3 4750 4750 0 3
2009 0 0 0 0 0 0
Jaipur 2006 8 6 14640 9640 0 7
2807 4 3 13650 3400 0 5
2008 4 4 6800 6800 0 4
. 2009 3 3 3600 3600 0 3
Jodhpur 2006 4 2 13450 2000 0 2
2007 4 1 18150 1000 0 1
2008 1 1 900 900 0 1
2009 1 1~ 1350 1350 0 1
SR Chennai - 2006 5 2 25911 23225 0 4
2007 3 3 24800 24800 0 3
2008 5 2 50555 34479 0 7
2009 a2 3750 3000 0 3
Trichinapalli 2006 2 0 398 0 0 0
2007 3 0 5185 0 0 0
2008 6 2 9680 3000 0 6
2009 0 0 0 0 0 0
Madurai 2006 11 1200 1200 0 1
- 2007 1 1 14000 14000 0 2
2008 3 1 4200 1500 0 1
2009 0 0 0 0 0 0
Palghat 2006 5 3 11117 5617 0 3
2007 1 1 1800 1800 0 1
. 2008 0 0 0 0 0 0
2009 1 1 1200 - 1200 0 1
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1 2 "3 5 6 7 8 10 11
Trivendrum' 2006 2 | 18651 17151 2 0 2
2007 4 7445 7445 5 0 5
2008 4 19450 11950 3 0 3
2009 2 65858 16710 2 0 2
Salem 2006 0 0 0 0 - 0 0
2007 0 0 0 0 0 0
2008 1 7700 7700 O 0 2
2009 1 1334528 1334528 9 0 11
SCR Secunderabad 2006 0 0 0 0 0 0
© 2007 2 51500 28700 7 0. 7
2008 3 12000 12000 16 0 16
2009 1 2250 2250 2 0 2
Hyderabad 2006 0 0 0 0 0 0
2007 0 0 0 0 0 0
2008 0 0 0 0 0 0
2009 0 0 0 0 0 0
Guntakal 2006 2 5890 3890 4 0 4
2007 0 0 0 0 0 0
2008 2 8500 8500 5 0 6
2009 2 18600 18600 7 0 7
Nanded 2006 0 0 0 0 0 0
2007 0 0 0 0 0 0
2008 0 0 0 0 0 0
2009 0 0 0 0 0 0
Vijayawada 2006 0 0 0 0 0 0
2007 4 4920 4920 9 0 9
12008 0 0 0 0 0 0
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2009 2 3750 0 0 0 0
SER Kharagpur 2006 61 142650 0 0 0 0
2007 27 44412 0 0 ] 0]
2008 9 15790 0 0 0 0
2009 0 0 0 V] 0 0
Adra 2006 2 80201 7026 7 0 7
2007 1 1500 1500 1 0 1
2008 3 4700 0 0 o 0
2009 2 21090 7500 0 0 0
Chakradharpur 2006 11 147600 143200 15 0 15
2007 8 107925 12000 9 0 9
2008 6 9686 1200 2 0 2
2009 2 5850 2500 . 2 0 2
Ranchi 2006 | 8 14200 9350 3 0 3
2007 5 23450 0 0 0 0
2008 7 48100 9450 2 0 2
2009 2 301340 0 0 0 0
SECR Bilaspur 2006 0 0 0 0 0 0
2007 0 0 0 0 0 0
2008 0 0 0 0 0 0
2009 0 0 0 0 0 0
Raipur 2006 0 0 0 0 0 0
2007 0 - 0 0 0 0 0
2008 0 ’ 0 0 0 0 0
2009 0 0 0 0 0 0
Nagpur 2006 0 0 0 0 0 0
2007 0 0 0 0 0 0
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2008 0 0 0 0 0 0 0
2009 0 0 0 0 0 0 0
SWR Hubli 2006 1 1 19500 19500 4 0 4
2007 1 1 5000 5000 6 0 6
2008 1 1 4560 4560 0 0 0
2009 1 1 30b0 3000 3 0 3
Bangalore 2006 0 0 0 0 0 0 0
2007 1 1 200000 199875 21 o 21
2008 0 0 0 0 0 0 0
2009 0 0 0 0 0 0 0
Mysore 2006 0 0 0] 0 0 0 0
2007 0 0 0 0 0 0 0
2008 0 0 0 0 0 0 0
2009 0 0 0 0 0 0 0
WR Mumbai 2006 6 0 4715 0 0 0 0
2007 3 0 1874 0 0 0 0
2008 3 0 1530 0 0 0 0
2009 2 0 2901 0 0 0 0
Vadodara 2006 0 0 0 0 0 V] 0
2007 1 1 2000 2000 1 0 1
2008 4 0 20340 - 0 0 0 0
2009 0 0 0 0 0 0 0
Ratlam 2006 20 20 16485 24285 27 0 27
2007 9 9 2550 2550 10 0 10
2008 5 5 32300 32300 13 0 13
2009 2 2 680 680 5 0 5
Ahmedabad 2006 0 0 0 0 0 0 0
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2007 0 0 0 o 0 0 0-
2008 0 0 0 0 0 0 0
2009 0 0 0 4] 0 V] 0
Rajkot 2006 0 0 0 0 0 0 0
2007 0 0 0 0 0 0 . 0
2008 0 0 0] 0 0 0 0
2009 0 0 0 0 0 T 0
Bhavnagar 2006 0 0 0 0 0 0 0
2007 ] 0 0 0 0 0 0
2008 0 0 0 0] 0 0 0
2009 0 0 0 0 0 o 0
WCR Jabalpur 2006 1 0] 102170 0 0 0 0 \
2007 0 0 0 0 0 0 0.
2008 1 1 800 800 3 0 3
2009 0 0 0 0 0 ¢] 0
Bhopal 2006 0 0 0 0 0 0 0
2007 0 0 0] 0 0 0
2008 0 0 0 0 0 0
2009 0 0 0 0 0 0
Kota 2006 0 0 0 0 0 "0
2007 0 0 0 0 0 0 0
2008 0 0 0 0] ) 0 o
2009 0 0 0 0 0 0 0
Total 2006 287 105 1090814 425857 163 0 168
2007 161 77 1540425 458550 128 0 132
2008 155 81 14724482 2343946 169 0 173
2009 76 3964967 1566088 90 0 93

52
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[English]
Medical Centres at Airports

*219. SHRI G.M. SIDDESHWARA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the details of the medical facilities provided at
various airports in the country;

(b) whether the Government proposes to set up
24 hour medical centres at various airports including
Bangalore to screen passengers in the wake of the
outbreak of swine flu;

(¢} if so, the details thereof; and

(d) the other steps being taken by the Government
to upgrade the medical facilities at airports?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) At
Indira Gandhi International (IGl) Airport, Dethi, medical
centres are being operated by Apollo Hospitals and are
equipped to handle any kind of medical emergency.
International terminal has four bedded medical room and
domestic terminals have 5 bedded medical room with
ICU level facilities. At Chhatrapati Shivaji International
(CSH) Airport, Mumbai medical facilities are available at
all the terminals with the facility of dedicated ambulance.
There is also a facility of 12 bedded medical centre
equipped with emergency medicines and crash
ambulances. There are 36 Automatic Electronic
Defibrilators (AEDs) installed throughout the terminals
for cardiac arrest cases. Bangalore International Airport
(BIAL) has an arrangement with Columbia Asla Hospital,
a reputed Hospital, for establishment of a pharmacy cum
medical room in the passenger terminal, a cardiac
emergency ambulance with medication and equipments
and also an arrangement of atleast 100 beds in local
hospitals in the event of any emergency. Airports
Authority of India (AAl) has set up Medical Inspection
Rooms for emergencies and first Aid at the international
airports at Chennai, Kolkata and Trivandrum. These
Medical Inspection Rooms are manned by medical
officers of AAl. AAl has also established Medical
Inspection Rgoms at “other operational airports/civil
enclaves of AAl. The airports where such facilities are
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established and maintained are Patna, Ahmedabad,
Pune, Goa, Vadodara, Jaipur, Lucknow, Udaipur,
Bagdogra, Dimapur, Calicut, Madurai, Mangalore and
Vizag. In addition, State Governments have also
established Medical Inspection Rooms at Ranchi,
Jammu, Leh, Srinagar and Lengpui airports. At other
airports, AAIl provides the facility of First Aid.

(b) and (c) Medical rooms at IGI Airport and CSI
Airport operate round the clock supported by dedicated
ambulance. At BIAL, Directorate of Health Services have
been providing the requisite health services in the airport
health office which include health screening and
inspection of passengers to prevent international spread
of Yellow Fever, SARS, Avian Infiuenza etc. Doctors
have been screening international passengers round the
clock. AAl has also established proper and adequate
medical screening facilities in coordination with Ministry
of Health and Family Welfare for handling international
passengers affected with Swine Flu. Such airports,
where medical screening facilities for screening of Swine
Flu are NSCBI Airport (Kolkata), Chennai Airport,
Trivandrum Airport, Ahmedabad Airport, Goa Airport,
Amritsar Airpert, Coimbatore Airport, Trichy Airport,
Jaipur Airport, Lucknow Airport, Calicut Airport, Nagpur
Airport, Mangalore Airport, Pune Airport, Varanasi Airport
and Srinagar Airport. ’ '

(d) On matter relating to Swine Flu (H1IN1 Flu), a
meeting of the Committee of Secretaries was held on
3rd September, 2009 to check the spread of Swine Flu
and according to the recommendations, airport operators
have been directed to take necessary steps. In this
regard, AAl has tied up with private hospitals at some
of the airports to provide quality emergency treatment
at the fastest possible time.

Multi-Sectoral Development Programme

*220. SHRIMATI SUPRIYA SULE:
SHRI G.S. BASAVARAJ;

Will the Minister of MINORITY AFFAIRS be
pleased to state:

(a) the status of implementation of multi-sectoral
development programme in the selected minority
concentrated districts of the country;
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(b) the number of States which are yet to submit
development plans in this regard;

(c) the position of utilization of funds by the
implementing States; and

(d) the steps taken by the Government for better
implementation of the scheme?

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND MINISTER OF STATE
OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHID): (a) to (d) The implementation of
the scheme of Multi-Sectoral Development Programme
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(MsDP) for identified minority concentration districts
(MCDs) is reviewed regularly by the Government with
the State Governments/UT administrations concerned.
Recently a provision has also been made to include
Members of Parliament and Legislative Assembly in the
State Level and District Level Committees for
implementation of Prime Minister's New 15 Point
Programme for Welfare of Minorities and Multi-sectoral
Development Programme. The status of implementation
of MsDP in identified MCDs, number of plans approved
and the utilization of funds by the State Governments/
UT administrations is enclosed as Statement.

Statement
SI. State . Sl Minority Status of district Total amount Expenditure
No. No.  Concentration plans Approved/ released (Rs. reported
' Districts Under Process/ in crore) (Rs. in crore)
Not received
1 2 3 4 5 6 | 7
1. Uttar Pradesh 1. Saharanpur_ : Approved 7 13.91 . \ 4.03
—do— 2. Muzaffarnagar Approved 8.72 1.47
—do— 3. Baghpaf Approvéd 2.54 0.85
—do— 4. Ghaziabad Approved 7.37 Nil
—do— 5 Bulandshahar Approved 7.38 6.30
—do— 6. Budaun Approved 21.26 Nil
~—do— 7.  Barabanki Approved 8.40 Nil
—do— 8. Kheri Approved 20.72 1.53
—do— 9.  Shahjahanpur Approved 10.08 2.72
—do— 10. Moradabad Approved 17.09 Nil
—do— 11. Rampur Approved 12.63 _ 3.74
—do— 12, Jyotiba Phule Nagar Approved 9.30 1.09
—do— 13.  Bareilly Approved 9.73 - 013
—do— 14. Balrampur Approved 14.29 3.75
—do— 156.  Siddharthnagar Approved. 12.90 0.50
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1 2 3 4 5 6 7
—do— 16. Bijnor Approved 15.83 1.76
—do— 17.  Babraich Approved 10.43 Nil
—~—do— 18.  Pilibhit Approved 17.20 Nil
—do— 19.  Lucknow Approved 8.49 Nil
—do— 20. Meerut Approved 6.04 Nil
—do— 21.  Shrawasti Approved 7.65 Nit

2. West Bengal 22. Maldah Approved 10.50 Nil
—do-— 23.  Murshidabad Approved 6.94 4.87
—do— 24.  Birbhum Approved 7.32 2.19
—do— 25. Nadia Approved 710 1.02
—do— 26. Barddhaman Approved 10.07 10.07
—do— 27.  Howrah Approved 1.35 1.37
—do— 28.  Uttar Dinajpur Approved 9.11 Nil
—do— 29.  South 24 Parganas Approved 15.74 Nil
—do— 30. Koch Bihar Approved 3.87 Nit
—do— 31.  North 24 Parganas Approved 11.55 Nil
—do— 32.  Dakshin Dinajpur Approved Nil NA
—do— 33. Kolkata Approved Nit NA

3. Assam 34.  North Cachar Hills Not received NA - NA
—dq-—— 35. -Kokrajhar Not received NA NA
—do— 36. Kamrup Approved 5.20 3.92
~do— 37. Darrang Approved 5.47 5.47
—do— 38. Barpeta Approved 31.60 14.67
—do— 39. Bonhgaigaon Approved 3.55 Nil
—do— 40. Goalpara Approved Nil NA
~—do— 41.  Marigaon Approved 8.99 Nil
—do— 42. Nagaon 8.35 Nil

Approved
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1 2 3 4 : 5 6 7

—do— ’ 43. Cachar Approved 260 Nil
—~do— 44.  Karimganj 7 Approved 13.89 Nil
~do— 45,  Hailakandi Approved 11.01 -Nil
—do— 46.  Dhubri Approved 15.55 Nil
4, Bihar 47.  Araria Approved 5.54 Nit
—do— -48.  Kishanganj Approved 15.84 Nil
—do— 49.  Pumnia Approved 16.93 Nil
—do— 50. Katihar Approved 5.21 Nil
—do— . 51.  Sitamarhi Approved 3.00 Nil
—do— §2.  Darbhanga Approved 5.99 Nil
—do— » 53. Pashchim Champaran Under process NA NA
5. Manipur 54. Senapati Approved 9.34 3.73
| —do— 56. Tamenglong | Approved 329 Nil
—do— 56.  Churachandpur Approved 7.46 Nil
—do— 57.  Ukhrul Approved 3.43 4.06
—do— 58.  Chandel Approved 7.59 Nil
—do— 59.  Thoubal Approved 3.15 Nil
6. Haryana 60. Mewat Approved 9.51 1.20
—do— 61.  Sirsa _ Approved 9.01 4.51
7. Jharkhand 62. Ranchi Not received NA NA
—do— 63. Gumia Approved Nil NA
—do— 64.  Sahibganj . Approved 9.91 Nit
—do— 65. Pakaur Approved 13.03 Nil
8. Uttarakhand 66. Udham Singh Nagar Approved 1.86 Nil
—do— 67. Hardwar Approved 1.50 Nil
9. Maharashtra 68.  Parbhani Approved 5.89 Nil

~—do— 69. Buldana Approved 7.49 Nil
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—do— 70. Washim Approved 2.63 Nil
—do— 71.  Hingoli Not received NA NA
10. Karnataka 72.  Gulbarga Approved 1.50 Nil
—do~— 73.  Bidar Approved Nil ~ NA
11. Andaman and 74.  Nicobar Approved 1.05 Nil
Nicobar Islands
12. Orissa 75. Gajapati Approved 10.35 Nil
13. .Meghalaya 76.  West Garo Hills Approved 10.79 Nil
14. Kerala 77.  Wayanad Approved ~ 76.50 Nil
15. Mizoram 78.  Lawngtlai Approved . rim NA
—do— ©79.  Mamit Approved Nil NA
16. Sikkim 80.  North Sikkim Not received NAi NA
17. Delhi 81.  North East Not received NA NA
18. Jammu and Kashmir 82. Leh (Ladakh) Approved Nil NA
19. Madhya Pradesh 83. Bhopal Not received NA NA
20. Arunachal Pradesh 84. East Kameng Not received NA NA
—do~— 85.  Lower Subansiri Not received NA NA
—do— 86. Changlang Not received NA NA
—do— 87. Tirap Not received NA NA
—Q0— 88. Tawang Not received NA NA
—do— 89. West Kameng Not received NA NA
—do— 90. Papum Pare Not received NA NA

NA: Not Applicable (as funds have not been released).

[Translation]

Reservation Counter at Laukha

Bazar Station

2263. SHRI MANGANI LAL MANDAL: Will the

Minister of RAILWAYS be pleased to state:

(a) whether the approval for opening reservation
counter at Laukha Bazar Station under Samastipur
Railway Division of East Central Railway, Hazipur (Bihar)

has been accorded;

(b) if so, the details thereof alongwith the time
frame within which it is likely to be opened; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) Yes,
Madam. Railway Board has sanctioned PRS-cum-UTS
at Laukaha Bazar. UTS is being operated by Station
Master. It is expected that PRS at Laukaha Bazar will
be operationalised by January 2010.

[English]
Setting Up of Heliports

2264. SHRI S.S. RAMASUBBU:
SHRIMATI J. SHANTHA:
SHRI VILAS MUTTEMWAR:

Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is proposed to set up captive airports
and heliports in Dethi, Mumbai and other metropolitan
cities in the country;

(b) if so, the details thereof and the reasons
therefor;

(c) whether many heliports have not been properly
provided with the lighting and other required facilities;

(d) if so, the details thereof;

(e) whether the private helicopter operators have
been using these helipads and operating their flights
even without the required facilities available at the
helipads; and

(f) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and
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(b) Delhi Development Authority has recently alloted 25
acres land to Pawan Hans Helicopters Ltd. (PHHL) for
setting up of captive heliport in Delhi for which M/s
RITES has been entrusted to conduct a feasibility study
by PHHL. There is no such proposal in other cities.

(c) and (d) Lighting facilities at heliports are
provided by the heliport/helicopter operators depending
on the type of operation.

(e) and (f) The helicopter operation from sites other
than the aerodromes, takes place under the provision

of Section 4B Part Il, of Civil Aviation Requirement

(CAR) which provides minimum safety requirement for
temporary landing area. As per the CAR, helicopter
operators are responsible for the safety of helicopter
operations, passengers and people on ground, including
the suitability of the site for operation.

[Translation]

Amount Spent on Advertisements

2265. SHRI JAGDISH THAKOR: Will the Minister
of STEEL be pleased to state:

(a) the amount spent on advertisements by the
public sector steel companies during each of the last
three years and the current year, company-wise;

(b) whether the Government has issued/propose
to issue any guidelines to the public sector steel
companies in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) Amount spent on

advertisements by the public sector steel companies

during each of the last three years and the current year
is indicated below:

(Rs. in lakhs)
Sl. No. Name of PSU 2006-07 ~ 2007-08 2008-09 2009-10
1 2 3 4 5 6
1. Steel Authority of India Limited (SAIL) 1757.00 3176.00 5480.00 1791.00
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1 2 3 4 5 6
2. Rashtriya Ispat Nigam Limited (RINL) 1999.00 1963.00 1689.00 761.00
3. NMDC Ltd. 656.00 3004.00 1544.00 579.00
4. Manganese are (India) Limited (MOIL) 13.08 138.66 22.01 5.24
5. MSTC Lid. 78.63 220.85 232.03 15.00
6. Ferro Scrap Nigam Ltd. (FNSL) 7.33 18.86 28.47 2.91
7. Hindustan Steelworks Construction Limited 15.07 26.98 18.87 20.00.
(HSCL)
8. MECON Lid. 4.90 14.30 11.50 5.60
9. KIOCL Ltd. 9.56 19.16 44.18 8.20
0.71 0.40 0.88 0.31

10. Sponge Iron India Ltd. (SIIL)

(b) and (c) All the PSUs had been requested to
abide with the guidelines of the Directorate of Advertising
-and Visual Publicity (DAVP), while releasing advertise-
ments.

[English]
Railway Personnel Dying on duty

2266. SHRI TATHAGATA SATPATHY:
SHRI ANURAG SINGH THAKUR:
SHR! VIRENDER KASHYAP:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of railway personnel killed/injured
while on duty during each of the last three years and
the current year, zone-wise;

(b) the number of family members who have been
granted family pensions/ex-gratia/compensation etc. and
also the number of such cases which are pending
indicating the reasons therefor, zone-wise, during the
said period; and

(c) the steps taken to clear all the pending cases
and details of any time frame fixed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) to (c)

Information is being collected and will be laid on the
Table of the Sabha.

Exploration/Production of Petroleum
Products in Karnataka

2267. SHRI G.M. SIDDESHWARA: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the places in Karnataka where the work of
exploration and production of petroleum products is likely
to be started along with the details thereof; and

(b) the quantum of share for the State ensured
by the Government out of the profit earned from the
production of petroleum products in Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Geochemical Survey was carried out
for Exploration of oil and gas in Bheema-Kaladgi area
of Karnataka by Directorate General of Hydrocarbons
(DGH) in the year 2004-05. On the basis of these
preliminary studies, low hydrocarbon prospectivity is
attributed to these basins. So far no exploration block
has been awarded to any company in Karnataka.
However, it is envisaged to bring 80% of Indian
sedimentary basin under exploration coverage by the
end of Xl plan i.e. by 2011-2012.
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(b) As no hydrocarbon is being produced in the
State of Karnataka under New Exploration Licensing
Policy regime, no profit petroleum accrues to the State
of Karnataka.

National Meat Board

2268. SHRI P. VISWANATHAN: Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state:

(a) whether the Government has any proposal to
set up National Meat Board and Indian Grapes
Processing Board;

(b) if so, details thereof; and

(c) the time by which the said Boards are likely
to be set up?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) and
(b) The Government has set up National Meat and
Poultry Processing Board (NMPPB) to oversee the
growth and further promotion of Meat and Poultry sector
in the country. The NMPPB has been registered on 26th
March, 2009 under Societies Registration Act, 1860 and
has been notified in the Gazette of India extra ordinary
vide nofification no. 127 dated 20-1-2009. The Board
started functioning from the leased accommodation at
7/6, Association of Municipalities and Development
Authority, Siri Fort Institutional Area, August Kranti Marg,
New Delhi. The NMPPB is an autonomous body and
would initially be funded by Government of india for two
years and would be managed by the Industry itself. The
NMPP Board will have 19 members inciuding CEO of
the Board.

The Union Cabinet in its meeting held on 2nd
January, 2009 approved establishment of the indian
Grapes Processing Board (IGPB) at Puné. Maharashtra
registered under the Societies Act, 1860 to focus on
research and development, extension, quality upgradation,
market research and information, domestic and
international promotion of indian wine. The IGPB has
been notified in the Gazette of India extra ordinary vide

" notification no. 169 dated 22-1-2009. The Board of IGPB

shall consist of Chairman and 14 members including a
Convener/Secretary of the Board.
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{c) Does not arise.

Profit Earned by Oil Marketing Companies

2269. SHRI S. PAKKIRAPPA:
SHRI SARVEY SATYANARAYANA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the present financial status of oil marketing
companies;

(b) the total profit earned by Oil Marketing
Companies (OMCs) as a result.of prices hiked of petrol,
diesel and LPG recently and the amount of loss to be
recovered thereby separately for petrol, diesel and LPG,
company-wise.;

(c) whether the loss estimated to remain still
unrecovered inspite of this price hike alongwith the
details thereof;

(d) the percentage of increase in inflation estimated .
to take place due to this price hike; and

(e) the amount of profit earned by the OMCs
during the last year, company-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADAY): (a) The Profit after Tax (PAT) of the Public
Sector Oil Marketing Companies (OMCs), namely, Indian
Oil Corporation (I0C), Bharat Petroleum Corporation
(BPC) and Hindustan Petroleum Corporation (HPC) for
the first half year of 2009-10 is as under:

PAT Rs. crore

10C 3967
BPC 455
HPC 512
Total 4934

(b) and (c) Based on the Refinery Gate Prices
effective 1-7-2009, the OMCs were projected to suffer
under-recoveries of Rs. 49,266 crore during 2009-10,
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on the sale of sensitive petroleum products; namely
Petrol, Diesel, PDS Kerosene and Domestic LPG. To
meet the under-recovery, the retail prices of these
products were required to be increased by Rs. 6.94 per
litre on Petrol, Rs. 4.11 per litre on Diesel, Rs. 16.01
per litre on PDS Kerosene and Rs. 96.68 per 14.2 kg
Domestic LPG cylinder. The Government increased the
prices of Petrol by Rs. 4 per litre and Diesel by Rs. 2
per litre, with effect from 02-07-2009. The prices of
Domestic LPG and PDS Kerosene were left untouched.

The estimated impact cf the said price increase
in terms of reduction of the under-recoveries of Petrol
and Diesel during the year 2009-10 is as under:
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(d) The increase in prices of Petrol and Diesel
effected from 2nd July, 2009 was taken into account
while compiling the Wholesale Price index for the week
ending 4th July, 2008 by the Ministry of Commerce and
Industry, which deals with inflation-related data. The
Wholesale Price Index and rate of inflation for the
petroleum products during the weeks ending 27th June,
2009 and 11th July, 2009 are given in the enclosed
Statement.

(e) The Profit after Tax (PAT) of the OMCs during
the year 2008-09 is as under:

PAT Rs. crore

Product Impact (Rs. crore) 10C 2950

Petrol 4,320 BPC 736

Diesel 8,670 HPC 575

Total 12,990 Total - 4261

Statement
Commodities Weight Week Ending
27 June 09 4 July 09 11 July 09
Wholesale Price Index (WPI)
1 2. 3 ' : 4 ' 5

Liquefied petroleum gas 1.83731 352.4 352.9 352.9
Petrol 0.88815 2242 246.7 246.7
Kerosene 0.68928 357.6 357.6 357.6
Aviation turbine fuel 0.16953 229.8 2298 246.9 |
High speed diesel oil 2.02034 452.2> 481.4 ' 481.4
Light diesel oil 0.1601‘;3 603.0 629.8 629.8
Naphtha 0.41885 627.5 718.2 718.2
Bitumen 0.14900 571.9 583.7 583.7
Furnace oil 0.49335 4114 457 1 457.1
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1 2 3 4 5
Lubricants 0.16367 328.8 328.8 328.8
Rate of Inflation*
Liquefied petroleum gas 1.8373 -12.53 ~7.42 -7.42
Petrol 0.8882 -19.90 -11.86 -11.86
Kerosene 0.6893 0.00 0.00 0.00
Aviation turbine fuel 0.1695 ~49.61 ~51.85 -48.27
High speed diesei oil 2.0203 ~11.59 -5.88 -5.88
Light diesel oil 0.1602 ~12.38 -14.48 -14.48
Naphtha 0.4189 -40.17 -36.63 -36.63
Bitumen ' : 0.149 -13.30 -12.95 -12.95
Furnace oil 0.4934 -35.83 -32.41 .—32.41
Lubricants 0.1637 -0.36 -0.36 -0.36

*Rate of inflation is year to year and is with reference to WP! in the corresponding week of previous year.

[Translation]

Development of Airport in Orissa

2270. SHR! YASHBANT LAGURI: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to build an
airport near the world famous Konark temple in Orissa;

(b) if so, the details thereof;, and
{c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHR! PRAFUL PATEL): (a) There
is no proposal to build an airport near the world famous
Konark temple in Orissa.

(b) Does not arise.

(c) Konark is well-connected by the existing
Bhubaneshwar Airport, which is at an aerial distance of
50 km.

[English]
Export Contracts for BHEL

2271. SHRI E.G. SUGAVANAM: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to ‘state:

(a) whether the Bharat Heavy Electricals Ltd.
(BHEL) has secured export contracts from international
market;

(b) if so, the details thereof for the last three years;
and

(c) the steps taken by the Government to improve
the functioning and efficiency of BHEL?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) and (b) Yes Madam. In the
years 2006-07, 2007-08 and 2008-09, Bharat Heavy
Electricals Limited (BHEL) has booked orders from
international markets worth Rs. 1,903 crore, Rs. 2,312
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crore and Rs. 3,265 crores respectively, which include
expoi’t orders for projects, products, spares and services.
Details of major physical export orders secured by BHEL
during these years is given as enclosed Statement.

(c) Continuous review and monitoring of the
functioning and performance of BHEL is undertaken by
the Department of Heavy Industry with a view to make
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further improvements, the company is equipping itself .
by way of technology, augmentation facilities' and
processes, forming joint ventures and strategic alliances
and inducting manpower to meet the country's power
forecast for the 11th plan and beyond. It has already
enhanced its manufacturing capacity to 10,000 MW per
annum. Plans are also afoot to hike it further to 20,000
MW by 2011-12.

Statement

Major physical export orders secured by BHEL during 2006-07, 2007-08 and 2008-09

Si. No. Project/Product details Country

2006-07

1.  220/110/20 KV Substation, Kabul Afghanistan

2. 230 KV Substations at Baghabari and Ishurdi Bangladesh

3. 2x120 MW Gas Based Siddhirganj Power Project Bangladesh

4. 23 nos. 125 MVA, 220 KV Transformers Egypt

5. Compressor package France

6. 117 nos. Voltage Transformers and 133 nos. Current Transformers Greece

7. 4xFrame 9E Gas Turbine and Generator based Power Project, Sulaymaniyah, Iraq
Kurdistan

8. Rehabilitation of 3x5 MW Devighat Hydro-Electric Power Plant Nepal

9. Renovation, modernisation and uprating of 2x3.67 MW Hydro Electric Power Plant Tajikistan
2007-08

1. 2x12 MW Steam Turbine and Generator (STG) Package for Finchaa Sugar Factory Ethiopia

2. 2x20 MW Steam Turbine and Generator (STG) Package. for Phase 1 and Ethiopia
2x40 MW STG Package for Phase 2 of Tendaho Sugar Factory

3. 2x126 TPH CFBC Boilers for Mine Mouth Power Plant Indonesia

4. 1x15 MW Steam Turbine and Generator (STG), 1x120 TPH CFBC Boiler Indonesia
package for PT Indo Bharat Rayon

5. 2x156 MW Western Mountain Gas based Thermal Power Plant Extension Libya

6. 2x442 TPH CFBC Boiler and Auxiliaries for Koniombo Nickel

7. 2 units of Frame 6B Gas Turbines for RAK Power Plant

New Caledonia

United Arab Emirates
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Sl. No. Project/Product details Country

8. 2x100 MW Nam Chien Hydro Power Plant Vietnam
2008-09

1. 5 nos. 100 MVA Transformers Greece
2. 3x18 MW Boiler-Turbine-Generator Island for PT Kaltima Prima Coal (KPC) Indonesia
3. 16 nos. Transformers of various capacities Myanmar
4. 2x14 MW Hydro Power Plant, Ministry of Infrastructure Rawanda
5. 1x125 MW Power Island Package Senegal
6. 2x200 MW Tishreen Thermal Power Plant Syria
7. 1x7 MW Generator for Pamir Energy Tajikistan

8. 4 nos. 42 MW (Frame 6B) Gas Turbine and Generator (GTG) for International

Energy Resources

United Arab Emirates

Company Law Board

2272, SHRI RUDRAMADHAB RAY: Will the
Minister of CORPORATE AFFAIRS be pleased to state:

(a) whether Company Law Board (CLB) has only
two members to hear 2000 cases;

(b) if so, the details thereof;

(c¢) whether the post of Chairman and some

members of Board are lying vacant;

(d) if so, the details thereof alongwith the reasons
therefor; and

(e) the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND MINISTER OF STATE
OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHEED): (a) and (b) At present, the
Company Law Board has a Chairman and three
Members. One Member is under suspension.

(c) to (e) The post of Chairman has been filled
up. The Government constituted a selection committee
to recommend names for ‘the five vacant posts of

Members. The selection committee has recommended
four names for appointment as Member, Company Law
Board.

Setting Up of Mini Steel Plants

2273. SHRI VILAS MUTTEMWAR:
SHRI ANURAG SINGH THAKUR:
SHRI VIRENDER KASHYAP:

Will the Minister of STEEL be pleased to state:

(a) whether the Government proposes to set up
more mini steel plants in the country;

(b) if so, the number of licence given by the Union
Government to install mini steel plants in the country
including Himachal Pradesh and the basis on which
these licences have been issued;

(c) the steps being taken by the Union Government
to promote the setting up of mini steel plants in the
country;

(d) whether the Union Government proposes to set
up a steel plant in Kangra; and

(e) if so, cost, capacity and the present status
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thereof and the time by which the plant is likely be set
up?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) and (b) According
to the New Industrial Policy announced in July, 1991,
steel industry has been de-licensed and removed from
the list of industries reserved for the public sector
subject to certain locational restrictions. No industrial
licence is, therefore, required for setting up steel plants
under the Industrial (Development and Regulation) Act,
1951 and the entrepreneurs are free to set up such
plants anywhere in the country except in the restricted
locations based on their commercial judgment.

However, 2(two) industrial licences namely Ashwini
Steel Pvt. Lid, in Village Lodariyal, Ahmedabad, Gujarat
and Niranjan Singh Kartar Singh Forgins Pvt. Lid. in
Village Jandiali, Ludhiana, Punjab have been issued by
the Government for manufacture of items like iron and
steel in primary/semi-finished forms, M.S. Castings/Steel
Ingots etc., in relaxation of location policy. The above
two licenses were issued by the Licensing Committee
working in Department of Industrial Policy and Promotion,
Ministry of Commerce and Industry, after due diligence
and consultation and consideration thereof in accordance
with the location policy of the Government.

(c) to (e) There is no proposal of the Government
to set up mini steel plant in the Kangra in Himachal
Pradesh. However, Steel Authority of India Ltd. (SAIL)
proposes to set up a steel processing unit in Kangra,
Himachal Pradesh, which envisages facilities of TMT bar
mill with production capacity of 100,000 tonne per
annum. The proposal has been approved "in principle'
by the SAIL Board and land has been acquired. The
estimated cost of the project and time frame for
completion has not been finalized.

[Translation]
Opening of LPG Agencies in Rajasthan

2274. Dr. KIROD!{ LAL MEENA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government has invited fresh
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tenders to open more LPG agencies in all the districts
of Rajasthan to meet the demand of people:

(b) if so, the details thereof; and

(c) the time by which new LPG agencies are likely
to be opened?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) Notices inviting applications for
selection of LPG distributors have been issued on
17-10-2009 by Public Sector Oil Marketing Companies
(OMCs) for establishing 192 new LPG distributors in the
State of Rajasthan under the scheme Rajiv Gandhi
Gramin LPG Vitrak Yojana (RGGLVY).

The selection of LPG distributorships is made by
OMCs themselves, in terms of laid down guidelines.
Commissioning/opening of distributors involves Field
Verification of Credentials of the selected candidate,
construction of godown/showroom and obtaining statutory
clearances. It is therefore, not possible to indicate
any time frame for commissioning/opening of LPG
distributors, but awvery effort is made to do so as quickly
as possible.

[English]
Complaints to NCM

2275. SHRI L. RAJAGOPAL: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the number of complai'nts received to
the National Commission for Minorities (NCM) has gone
up considerably in the last two years;

{b) if so, the details thereof, community-wise,

(c) the number of such complaints which have
been addressed to, year-wise; and

(d) the number of such complaints which are still
to be sorted ou!?

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND MINISTER OF STATE
OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHEED): (a) Yes Madam.
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{b) Community-wise representations received by the
National Commission for Minorities during 2007-08 and
2008-09 are as below:—
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- Community 2007-08 2008-09
Muslim 1045 1474
Christian 166 183
Sikh 151 413
Buddhist 39 42
Parsi 33 37
Other than Minorities 74 101
Total 1508 2250

(c) and (d) The Commission has taken appropriate
action on these complaints in accordance with the
procedure laid down for redressal of the grievances.

Setting Up of Steel Plant

2276. SHR! AMARNATH PRADHAN: Will the
Minister of STEEL be pleased to state:

(a) whether the world's largest steel maker the
Arcelor Mittal is looking for alternative sites to set up
steel plant in the Southern State of the country; and

(b) if so, the likely fate of steel plants to be set
up in Orissa and Jharkhand?

: THE MINISTER OF STATE IN THE MINISTRY OF

STEEL (SHRI A. SAl PRATHAP): (a) The information
is being collected from the respective State Governments
of Southern States i.e. Andhra Pradesh, Karnataka,
Tamil Nadu and Kerala and will be laid on the table of
the Lok Sabha.

(b) The present status of M/s Arcellor Mittal's plant
is as under—

in Orissa—Arcelior Mittal India Limited has signed
a Memorandum of Understanding (MoU) with
Government of Orissa on 21-12-2006 for setting up a
12.0 Million Tonne capacity steel project in Patna,
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Keonjhar district of Orissa. Nearly 8000 acres of land
has been identified for the project, out of which
2847.562 acres is government land and the balance
4905.213 acres consist of private land. The process of
land acquisition has begun. Since, all the 15 villages
from where the fand is to be acquired are located in
the scheduled area, which is being be dealt in
accordance with the Panchayat Extension to Scheduled
Areas (PESA) Act 1996. Since the area falls under
scheduled area, the land is to be acquired, in
accordance with PESA Act 1996.

In Jharkhand—M/s Arcellor Mittal India Limited has
also signed MoU with Government of Jharkhand on 08-
10-2005 for setting up a 12.0 Million Tonne capacity
stee!l project in Topra-Kadara area in Jharkhand. Nearly
8845 acres of land has been identified for steel plant
and captive power plant. Prior approval of Government
of India received for grant of Mining lease over 202
hectares in Karampada iron ore block in West
Singhbhum district. Seregraha coal mine with 150 million
tonnes reserve has been allocated jointly with GVK
power limited.

[Translation]

Import of Insecticides

2277. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the import of insecticides in the country -
is increasing day by day,

(b) if so, the reasons therefor;

(c) whether the domestic industries have .suffered
losses due to such import thereof; and

(d) if so, the steps taken by the Government to
discourage the import of insecticides and boost the
production of insecticides in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHR! SRIKANT
JENA): (a) to (d) Yes Madam, there has been some
increase in import of insecticides except in 2007-08. At
the same time the production and export of Insecticides
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has also increased. The imports mainly consist of basic
technicals and intermediates which are used for making
high value formulations/pesticides, both for domestic and
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export markets. The figures for production, import and
export of insecticides is shown in the.table below.—

Name of the Product 2005-06 2006-07 2007-08 2008-09
(in MT) (in MT) (in MT) (in MT)

A. Production 82240 84999 83423 85338

B. Import 2160 2242 1198 v
C. Export 24227 27515 25487 *

*As per the website of DGFT, no data is available.
Increase in Volume of Air Cargo

2278. SHRI HANSRAJ G. AHIR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the transportation of cargo by air has
increased in the country with the operation of special
cargo planes on the domestic and international routes;

(b) if so, the details regarding the cargo carried
by planes during the last three years,

(c) whether the Government is aware of any study
conducted by Associated Chambers of Commerce and
Industry (ASSOCHEM) regarding the transportation of
more cargo by air than rail or ship during the last three
financial years;

(d) if so, the percentage increase registered in
international and domestic air cargo transportation; and

(e) the reasons for the increase in the air cargo
transportation?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes,
Madam.

(b) During the last three years from 2006-07, 2007-
08 and 2008-09, the details of cargo carried by Indian
Carriers on domestic and international routes was
445451 tonnes, 511316 tonnes and 515855 tonnes
respectively.

(c) Ministry of Civil Aviation is not aware of any

such study conducted by Associated Chambers of
Commerce and Industry (ASSOCHEM).

(d) and (e) Does not arise.
[English]
Loans for SC and ST

2279. SHRI RAMESH RATHOD: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government has any plan to
provide reservation in priority sector loans fix handlooms
to SC and ST categories;

(b) if so, the details thereof, State-wise;

(c) whether there exist any provision for such
classification in the current Five Year Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) No
Madam.

(b} Does rot arise.
(c) No Madam.

(d) Does not arise.

Auditors of the Companies

2280. SHRI ANURAG SINGH THAKUR:
SHRI VIRENDER KASHYAP:
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Will the Minister of CORPORATE AFFAIRS be
pleased to state: ’

(a) whether a person holding any Security of a
company is qualified to become an auditor of that
company;

(b) if so, the details thereof;

(c) whether the Government held any discussions

with the Institute of Chartered Accountants regarding the

norms and guidelines for the auditors to be appointed
for the public limited companies; and

(d) if so, the details and the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND MINISTER OF STATE
OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHEED): (a) and (b) The provisions of
section 226(3)(e) of the Companies Act, 1956 provide
that a person shall not be qualified as auditor of a
company, if such person is holding any security of that
company. For this purpose, security means an instrument
which carries voting rights.

(¢) and (d) The Government, after having
consultations with various stakeholders including the
Institute of Chartered Accountants of India (ICAN, has
introduced the Companies Bill, 2009 in the Lok Sabha
on 3rd August, 2009. Clauses 123 to 125 of such Bill
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deal with matters relating to appointment of auditors.

Cotton Corporation of India

2281. SHRI SARVEY SATYANARAYANA: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government has cleared an
allocation of Rs. 1473 crore to the Cotton Corporation of
India (CCI) to meet the losses it incurred on account of
procurement and disposal of cotton during 2008-09;

(b) if so, the details thereof; and

{c) the quantity of cotton procured by CCIl during
each of the last three years and the current year, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) The Cabinet has approved the allocation of Rs. 1473
crore to meet the losses in disposal of Cotton procured
under Minimum Support Price (MSP) Operations by the
Cotton Corporation of India (CCl) during the cotton
season 2008-09. However, only Rs. 500 crore has been
approved by the Ministry of Finance during the pre-
Budget discussion.

(c) State-wise, quantity of cotton procured by CCI
during the each of the last three years and the current
year is as under—

(Quantity in bales)

State 2006-07 2007-08 2008-09 2009-10
As on 24-11-2009
1 2 4 5
Punjab — _— 1043814 ' 86591
Haryana — — 255342 21762
Rajasthan —_ —_— 155217 4480
Gujarat ' —_ — 1236114 162
Maharashtra 539754 - 1997091 504
Madhya Pradesh 89844 — 736526 —_
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1 2 4 5
Andhra Pradesh . 527646 218694 3275754 133864
Karnataka 4954 —_ 163123 3682
Tamil Nadu - — — —
West Bengal — - 132 —_
Orissa 16,257 4611 71717 —

Total 1178455 223305 8934830 251045

Late Running of GNP-3

2282, SHRI S.R. JEYADURAI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether many EMUs particularly GNP-3 (Palwal-
Ghaziabad) EMU is often running late;

(b) if so, the reasons therefor; and

(c) action taken against the officials responsible
for this?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) During
the month of October 2009, GNP-3 has arrived
destination on 21 days within 15 minutes of its
scheduled time of arrival. On 10 occasions, the train
was delayed, wherein the delay was due to signaling
failure on 1 occasion, running behind other commuter
trains on 7 occasions and behind long distance trains
running late on 2 occasions. The reasons for late
running of trains including EMU suburban trains include
assets failures, alarm chain pulling, law and order
problems, bad weather, cattle run over, electricity grid
 failure, etc. Appropriate administrative action is taken
against the staff responsible for causing delays in train
operations.

[Translation]

Platform at Jhansi Railway Station

2283. SHRI KAPIL MUNI KARWARIA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to construct
platform at the Jhansi Railway Station;

(b) if so, the details thereof; and

‘ (c) the time by which the construction work is likely
to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) There
are 7 high level platforms at Jhansi station and at
present there is no proposal for construction of new
platform at Jhansi.

[English]
Selection of Judges

2284, SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of LAW AND JUSTICE be pleased
to ‘state:

(a) whether in a selection of Judges to High Court,
the most bright and meritorious among district Judges
were seldom appointed while personal favorites were
picked;

(b) if so, the details of such cases which came to

the notice of the Government; and

(c) the corrective steps taken by the Government
in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI
M. VEERAPPA MOILY): (a) No, Madam.
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{b) Does not arise.

(c) Does not arise.
[Translation]

Stoppage of Lichchhavi Express

2285. SHRI GORAKH PRASAD JAISWAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to provide
stoppage to ‘Lichchhavi Express' running between Delhi
and Sitamarchi at 'Lar' Station in Bihar;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) to (c) At
present, 4005 Sitamarhi-New Delhi Lichchhavi Express
has a scheduled stoppage at Lar Road station. The
stoppage of 4006 New Delhi-Sitamarhi Lichchhavi
Express at Lar Road station has however not been
found commercially justified.

Basic Amenities at Sarai Rohilla Station

2286. SHR! TUFANI SAROJ: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of trains being run from the Sarai
Rohilla station, Delhi;

(b) whether the Railways have received the
complaints regarding the lack of passenger amenities
at the station;

(c) if so, the action taken thereon;

(d) whether the construction of Road Over Bridge
on the Rohtak Road is under the consideration of the
Railways; and

(e) if so, the time by which the bridge is likely to

be constructed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) 8 pairs of
trains including one pair of. passenger train are presently
originating/terminating at Delhi Sarai Rohilla station.
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Besides, 12 pairs of trains are also stopping at the
station.

(b) No, Madam.
{¢) Does not arise.

(d) and (e) There is no such proposal at present.

Award to Railway Employees

2287. SHRI BHOOPENDRA SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the scheme has been launched by the
Railways to award the railway employees for their better
performance;

(b) if so, the amount released for the distribution,
zone-wise and date-wise;

(c) whether, any zone/division is still to be provided
with the amount allocated for award distribution; and

(d) if so, the reasons for such delays?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (d) Yes,
Madam. Scheme for grant of awards to Railway
employees for better performance already exists on the
Indian Railways. The awards are given individually as
also in groups for their meritorious services. The funds
are utilized by the Zonal Railways from their own
budgetary provisions for this purpose and there is no
problem in this regard on any Zonal Railway.

[English]

Setting Up of Airport at Meerut

2288. SHRI RAJENDRA AGRAWAL: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the existing prescribed norms for establishment
of an International Airport in terms of distance between
one such Airport to another;

(b) whether the Government has received any
proposal from the Uttar Pradesh Government to establish
an International Airport at District Meerut, Uttar Pradesh;
and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The
prescribed norms are as under:

() No Greenfield airport will normally be allowed
within an aerial distance of 150 krns of an
existing airport.

(i) In case a Greenfield airport is proposed to
be set up within 150 kms of an existing
civilian airport, such cases will be decided on
case to case basis.

(b) No, Madam.

(¢) Does not arise.

Setting Up of Airport at Kanyakumari

2289. SHRIMAT! J. HELEN DAVIDSON: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has taken any steps

for the setting up of Greenfield Airport in Kanyakumari,
Tamil Nadu;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) There
is no such proposal under consideration of Government
of India.

(b) Does not arise.

(c) Kanyakumari Town is situated at an aerial
distance of 77 Km (approx) from Thiruanantapuram
International Airport and at an distance of 105 Km from
Tuticorin Airport,

Revenue Earned by Konkan Railway

2290. SHRI M.K. RAGHAVAN: Will the Minister
-of RAILWAYS be pleased to state:

(a) the details of revenue earned by the Konkan
railway since its inceptiion;

(b) whether the Railways have any proposal for
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doubling the Konkan sector rail lines between Kerala
and the Western region; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) A Statement
is enclosed.

{b) No, Madam.

(c) Does not arise.

Statement

(@) The details of revenue earned by the Konkan
Railways since it's inception are given below:

(Figs in crores of Rs.)

Year Total Earnings
1997-1998 . 19.90
1998-1999 98.48
1999-2000 : 130.22
2000-2001. 168.43
2001-2002 187.73
2002-2003 227.56
2003-2004 249.83
2004-2005 288.52
2005-2006 372.26
2006-2007 442.76
2007-2008 533.53
2008-2009 615.84
Upto Sep. '09 254.22
Total 3589.28

Manpower of ONGC's Officers

2291. SHRI BHASKARRAQO BAPURAQO PATIL
KHATGAONKAR:

SHRI MADHU GOUD YASKHI:
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Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the places where ONGC's offices are located
in India and abroad and the manpower working in these
offices on regular, hire/contract basis, station-wise;

{b) the contractual staff hired by the implant offices
of ONCC and the salaries/wages paid to them during
the last three years station-wise;

(c) whether necessary statutory benefits are being
extended to the stall hired by the ONGC;

(d) if so, the details and if not, the reasons
therefor; and

(e) the steps being taken and proposed to be
taken to regulatise the services or such staff who have
been working’ with the ONGC regularly for more than
10 years?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Location-wise break-up of manpower of
Oil and Natural Gas Corporation Ltd. (ONGC) as on
1st November 2009 is given in the enclosed Statement.
Regular employees or ONGC are extended all statutory
benefits. The benefits to regular employees includes
wages/salary, provident fund, gratutity and medical
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facilities.

(b) to (d) ONGC does not hire contractual staff
directly. ONGC awards Job contracts and the contractor
engages and pays the workers for executing the job.
Therefore, the details of contract workers engaged by
the contractor or wages paid by him to his workers,
are not maintained by ONGC.

ONGC incorporates clauses in its contract to
ensure that payment of statutory benefits such as
Contributory Provident Fund (CPF), Bonus, Leave with
wages, Workman's Compensation or Employee's State
Insurance (ESI), wherr applicable, etc. are made by the
contractor to his workers. However, details of such
payments are not available with ONGC, since these
payments are made by the Contractors directly to their
workers.

(e) As ONGC does not directly hire the services
of contractual staff, there is no employee-employer
relationship between the contract labour and ONGC..
Hence, the question or the regularisation of their services
in ONGC does not arise.

However, whenever ONGC advertises for vacancies
in regular posts, these workers are eligible to apply for
regular posts, provided they meet the age/qualification
criteria. Some such workers have been selected/have
joined regular posts in ONGC.

Statement

Sector Location Employee Strength as on 1st November 2009
Regular Others Grand Total
Deputation in Tenure Term Total
1 2 3 4 5 6 7 8

01-Headquarter Dehradun 2629 5 4 15 24 2653
Delhi 777 23 26 49 826
02-Mumbai Sector Goa 65 65
- Hazira 776 1 1 777
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1 2 3 4 5 6 7 8

Mumbai 5752 3 278 7 288 6040
Uran 692 692
03-Western Sector Ahmedabad 2569 146 5 151 2720
Ankleshwar 2720 304 304 3024
Vadodara 1408 37 37 1445
Cambay 263 3 39 42 305
Jodhpur 178 2 2 180
Mehsana 2326 1 180 181 2507
04-Eastern Sector Jorhat 1205 1 13 14 1219
Nazira 5022 6 223 229 5251
Sibsagar 327 327
Sichar 369 2 6 8 377
05-Southern Sector Chennai 792 4 5 9 801
Karaikal 1118 29 75 104 1222
Rajahmundry 1445 © 301 301 1746
06-Cental Sector Agartala 977 6 9 15 992
Kolkata 942 1 6 2 9 951
Total 32352 84 1624 60 1768 34120
*OVL 229
**Deputation Out 118 347
Grand Total 32699 84 1624 60 1768 34467
Commission Rate of Petrol Pump Dealers commission being paid by oil PSUs to the dealers of

petroleum, gas, diesel and kerosene,
2292. SHRI RAMSINH RATHWA: Will the Minister

of PETROLEUM AND NATURAL GAS be pleased to (c) it so, the details and the reasons therefor;
state:
(d) whether the Government have received
(a) the rate of commission fixed to pay to the requests from the dealers of various States for hike in
dealers of petroleum as on date; the rate of commission being paid to them;

(b) whether there is a variation in the rate of (e) if so, the details thereof; and



141 Written Answers

(f) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI! JITIN
PRASADA): (a) to (c) The current rates of Dealer/
Distributors commission on Petrol, Diesel, Kerosene and
Domestic LPG are given below:
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Rs./Kilolitre
Petrol 1125
Diesel 673

Kerosene
Wholesale Dealer's commission 263
(Form XV)
Wholesale Dealer's commission 220
(other than Form XV)
Domestic LPG

Rs./Cylinder
14.2 Kg Cylinder 21.94
5 Kg Cylinder 11.30

The rates of Dealer's/Distributor's commission are
revised from time to time. The Dealer's/Distributor's
commission for Petrol, Diesel, Kerosene and Domestic
LPG are different due to difference in their business
requirements like capital invested, working capital
required, infrastructure required, quantum of stock loss
and the costs of operation etc.

(d) to (f) The Government had received requesis
from the Federation of All india Petroleum Traders, All
india Kerosene Dealers Federation, All India LPG
Distributors Federation and the Federation of Gujarat
Petroleum Dealers Associations for revision in the
commission. The Dealer's/Distributor's commission for
Kerosene, Domestic LRG and Petrol/Diesel has been
revised with effect from 30-6-2009, 6-7-2009 and
. 26-10-2009 respectively. '

Import of Power Equipments from China

2293. SHRI KISHANBHAI V. PATEL: Will the
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Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the inflow of cheap imported power
equipment from China has been imposing a threat to

‘the domestic players such as Bharat Heavy Electricals

Limited (BHEL);

(b) if so, the details thereof;

(¢) whether the Ministry of Heavy Industries has
urged the Finance Ministry to impose countervaling duty
on such cheap import of power equipments from China;

(d) if so, the details thereof; and
(e) the action so far taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) and (b) Yes Madam.

In the 11th Plan Period, out of the likely thermal
power capacity addition of 61,237 MW, equipments for
about 21,000 MW is being imported from Chinese
manufacturers. Similarly, out of total orders of about
15000 MW for hydro power projects, order for 464 MW
have been placed on Chinese manufacturers/suppliers.
In the 12th Plan Period, out of total orders of about
45,000 MW placed so far, orders for thermal capacity
of about 14,000 MW have been placed on Chinese
manufacturers/suppliers. Thus, equipments for about
33% of thermal projects are being imported from China.
Thus the import of cheaper Power Equipment from
China has been imposing a threat to domestic
manufacturers including BHEL.

(¢) No Madam. Countervailing Duty is being levied
on import of power equipments including those from
China, except in the case of Mega and Ultra Mega
power projects.

(d) and (e) Does not arise.

Vacant Post of 10

2294. SHR! VISHWA MOHAN KUMAR: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government is aware that
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Information Officers have not been appointed in Regional
offices of the Qil Public Sector Undertakings (PSUs);

- (b) if so, the reasons therefor; and

(c) the time by which these Information Officers
are likely to be appointed?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) The Information Officers have
been appointed by all major oil Public. Sector
Undertakings (PSUs) except Engineers India Limited
(EIL) in their regional offices as per the provisions of
the Right to Information Act, 2005. The role of the
regional offices of EIL is limited to engineering and
coordination with clients only. Since information sought
by citizens is mostly pertaining to policy decisions and
major activities, appointment of Public Information Officer
at Regional Offices of EIL will not serve purpose as all
policy decisions and major activities are at Head Office
only where Central Public Information Officer handles
all queries.

[Translation]

Puja and Special Trains

2295. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) the details of 'Puja Special' and other special
trains introduced by the Railways in the country during
each of the last three years and the current year;

(b) whether the High Official Requisition (HOR)

quota is also valid for such trains;

(c) if so, whether the berths allotted under HOR
quota in sleeper coaches were not released from railway
board/headquarters for many -days due to technical fauit
in the month of October, 2009;

(d) if so, the reasons therefor;

(e) whether the schedule of regular trains gets
affected by the introduction of such special trains; and

() if so, the details of losses of revenue caused
to the Railways as a result thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Data for
special trains run during different festivals are not
maintained separately. However, approximate total
number of special trains run during the last three years
and current year is as under:

Year Special trains (In trips)
2006-07 16,249
2007-08 T 21,750
2008-09 33,908

2009-10 22,748 (upto Sept. 09)

(b) to (d) Emergency Quota in all trains including
special trains is controlled by Zonal Railways. In case
of Northern Railway, Emergency Quota controlled jblntly
with the Ministry of Railways. No incidence of non-
releasing of Emergency Quota in the month of October,
2009 has been reported.

(e) Planning for running special trains is done
taking in view the operational feasibility without affecting
schedule of regular trains.

(f) Does not arise.
[English]
Indian Institute of Handlooms and Textiles

2296. SHRI P.K. BIJU: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government has any plan for the
upgradation of Indian Institute of Handlooms and Textiles
in Kerala;

(b} if so, the details thereof; and
(c) the time by which it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) No
Madam.

(b) Does not arise.
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(c) No such proposal is under consideration of this
office.

[Translation]

Report of NCRLM

2297. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether the Government has deliberated upon
the recommendations contained in the reports presented
by the National Commission for Religious and Linguistic
Minorities (NCRLM); and

(b) if so, the details thereof and the steps taken
by the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND MINISTER OF STATE
OF THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALMAN KHURSHEED): (a) and (b) The Government
is still examining the various aspects of the National
Commission for Religious and Linguistic Minorities
(NCRLM) report, including from constitutional and legal
angles.

Firing in Awadh Express

2298. SHRIMATI MEENA SINGH: Will the Minister
of RAILWAYS be pleased to state:

(a) whether an incident of firing took place in
Awadh Express between Dahod-Godhara in the first
week of October;

(b) if so, the details thereof and the number of
persons died and injured in this incident;

(c) the steps being taken to stop such incidents
of looting and throwing out passengers from running
trains; and

(d) the action taken against persons found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) On
03-10-2009 at 23:20 hours while train no. 9038 Awadh
Express was running between Limkheda-Piplod stations
over Dahod-Godhra section, there was a scuffle between
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a passenger traveling in General coach of the train and
pantry car staff during which one passenger had opened
fire from a country made pistol on the pantry car staff
but the bullet hit two other passengers. One passenger,
sustained injury on his head and died on the spot and
other passenger sustained minor injuries. The passenger
who opened fire managed to escape by pulling the
alarm chain. The injured passenger was admitted to Civil
Hospital/Godhra. A case has been registered by GRP/
Godhra vide Crime No. 29/09 under section 302, 307
and 34 IPC and 25(i) Arms Act. No arrest has been
made so far.

(c) Important mail and express trains are being
escorted by GO\;ernment Railway Police (GRP) and
Railway Protection Force (RPF). Escorting parties are
properly briefed to remain alert and vigilant during their
duties to keep close watch over suspected persons
traveling in trains.

(d) As and when any person is found guilty,
appropriate action is taken against him under the
provisions of law.

[English]
Sabari Rail Line

2299. SHRI ANTO ANTONY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether land acquisition for Angamali—Azutha
(Sabari) Railway' Line Project in Kerala has been
completed;

(b) if so, the details alongwith the status thereof;

(c) the details of the amount earmarked/spent for
the construction of Sabari Railway line since its inception,
year-wise;

(d) whether the Railways have received any
request/proposal for extension of Sabari Railway Line
from Azutha to Punaloor; and

(e) if so, the details thereof and the response of
the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b)



147  Written Answers

Required land for this project is yet to be handed over
by the State Government. Local people of the area are
strongly objecting to passing the alignment through their
premises/agricultural lands. Out of 516.42 hect. of land
requirement for this project, requisition for 470.86 hect
of land has been submitted to the State Government
and only 7.83 hect of land has been handed over to
the Railways.

(c) Anticipated cost of the project is Rs. 550 crore
and an outlay of Rs. 15 crore has been provided for
this project during 2009-10. Year-wise expenditure
incurred on this project upto March, 2009 is as under—

(Rs. in crore)

DECEMBER 03, 2009

Year Expenditure
1997-98 Nil
1998-99 0.0010
1999-2000 0.23
2000-01 0.39
2001-02 0.33
2002-03 3.96
2003-04 0.49
2004-05 . 028
2005-06 0.29
2006-07 | 1.29
2007-08 10.29
2008-09 27.62
Total 45,121

(d) and (e) Government of Kerala has requésted
for extension of Sabari Rail through Pattanamthita-
Punalur-Thiruvananthapuram.

Updating survey for Erumeli-Pattanamthita-Punalur-
Thiruvananthapuram has been taken up.
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Railway Projects in Haryana

2300. SHRI DEEPENDER SINGH HOODA: Will the
Minister of RAILWAYS be pleased to state:

(a) the details of the ongoing/pending railway
projects in Haryana during the last three years alongwith
details of the rail over/under bridges and manned/
unmanned crossing in the State;

(b) whether these works are executed/progressing
as per their schedule;

(c) if so, the details thereof; and
(d) if not, the reasons therefor, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (d) Details
of ongoing new line, gauge conversion and doubling rail
projects in Haryana are as under:—

Proje.ct Anticipated cost
(Rs. in crore)

New lines

Jind-Sonepat (81 km) 385.95
Rewari-Rohtak (75 km) 475.17
Doubling

Harsauli-Rewari (39 km) 110.00
Jakhal-Mansa (45 km) , 109.12
Kukrana-Panipat (6.5 km) 36.08
Palwal-Bhuteshwar 3rd line (81 km) 330.00

Tugalakabad-Palwal 4th line (33.5 km) 123.90
Rohtak-Jakhal (52 km) 107.66
Gauge conversion

Ajmer-Phulera-Ringus-Rewari (295 km) 717.00
Delhi-Rewari 2nd line (83 km) 149.00 -

Rewari-Sadulpur and Sadulpur-Hissar 705.00

(211 km)
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In Rewari-Rohtak new line, 4 ROBs, 30 RUBs and
37 Manned level crossings are proposed and in Jind-
Sonepat new line 2 ROBs, 34 ‘RUBs and 40 Manned
level crossings are proposed.

Gauge conversion of Delhi-Rewari 2nd line, Rewari-
Sadulpur-Hissar and Phulera-Ringus-Rewari and doubling
of Rohtak-Jakhal has already been completed. The
works are being progressed as per the availability of
resources.

Robbery in Himalayan Express

2301. SHRI MILIND DEORA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a robbery took place in non AC
compartments of Himalayan Express recently;

(b) if so, whether no RPF personnel were posted
there;

(c) if so, the reasons therefor; and

(d) the quantum of loss occurred and the action
taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Madam.

(b) and (c) Important trains are escorted either by
Government Railway Police (GRP) or by Railway
Protection Force (RPF). This train was escorted by
Government Railway Police (GRP) personnel/Haryana.

(d) The robbers took away One mobile phone,
two chains, one ring and cash worth Rs. 24,800. On
28-09-2009 FIR No. 132/09 Ufs 395, 397 and 34 IPC
was registered against unknown persons. 04 accused
have since been arrested during investigation which is
in progress.

[Translation]

Railway Projects for Maharashtra

2302. SHRIMATI BHAVANA PATIL GAWALL: Wil
the Minister of RAILWAYS be pleased to state:

{(a) whether the Government of Maharashtra has
sent proposals for upgradation of railway stations,
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construction of road over bridges and foot over bridges
in major cities of the State;

(b) if so, the details thereof; and
(c) the action taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) No
proposal has been received from the State Government
of Maharashtra regarding upgradation of railway stations.
However, the State Government of Maharashtra has
sponsored seven (7)' nos. of proposals for construction
of road over bridges and nineteen (19) nos. of proposals
for skywalks in Mumbai area during current year, details
of which are given in the enclosed Statement.

Whereas proposals for road over bridges are being
chased for feasibility at site, the proposals for skywalks,
duly approved by Railways, are being taken up by
Mumbai Metropolitan Regional Development Authority
(MMRDA) for further action.

Statement

Details of the proposals for Road Over Bridge
(ROB) and skywalkg submitted by the' Government of
Maharastra State are as under:

Road Over Bridges

Following seven (7) proposals of construction of
ROBs have been sponsored by the Government of
Maharashtra State.

1. ROB at level crossing Gate No. 126 at
Kajgaon-Tarwade-Hamuntkeda Parola Road on
Kalyan-Lonavala Section;

2. ROB at level crossing Gate No. 103 on
Vinchur Thetale Ugaon Road near Thetale
village; '

3. ROB at level crossing Gate No. 118 on
Chandwad-Manmad-Nandgaon-Chalisgaon-
Ajanta Road at State Highway (SH)-27;

4. ROB at level crossing Gate No. 149 on
Jalgaon-Asoda-Shegaon-Bamnod Road;

5. ROB at level crossing Gate No. 144 on
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Savkhedaphata-Erandol-Neri-Jamner Road at
SH 186;

6. ROB at level crossing Gate No. 101 on
Niphad-Ugaon-Malegaon road at Ugaon; and

7. ROB at Nargargaon at level crossing no. 32
at Kalyan-Lonavala Section.

Skywalks

Nineteen (19) proposals for contruction of skywalks
in Mumbai Division by Mumbai Metropolitan Regional
Development Authority (MMRDA) are as under:—

(1) Construction of skywalk at Chembur;

(2) Construction of skywalk at Mulund (East and
West);

(3) Constructidn of skywalk at Badlapur;

(4) Construction of skywalk at Bhandup (West);
(5) Construction of skywalk at Ulhasnagar,

(6) Construction of skywalk at Vidyavihar;

(7) Construction of skywalk at Thane (East) with
2 nos. in foot over bridge (FOB);

(8) Construction of skywalk at Cottongreen;

(8) Construction of skywalk at Kalyan (West);
(10) Construction of skywalk at Dadar (East);
(11) Construction of skywalk at Rey Road;

(12) Construction of skywalk at Sewri;

(13) Construction of skywalk at Chinchpokli;

(14) Construction of skywalk at Parel (East);
(15) Construction of skywalk at Kurla;

(16) Construction of skywal at Ghatkopar (West);

(17) Construction of skywalk at Vadala Road
(West);

(18) Construction of skywalk at Kalyan (East) and

(19) Construction of skywalk at Vikhroli station
(East and West).
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Conceptual plan of all the above works has been
approved.

[English]
Doubling of Bangalore-Mysore Rail Line

2303. SHRI ADAGOORU H. VISHWANATH: Will
the Minister of RAILWAYS be pleased to state:

(a) whether doubling work on Bangalore-Mysore
railway line is pending due to lack of funds;

(b) i so, the details thereof; and

(c) the steps taken by the Railways to arrange
sufficient funds for the project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Madam.

(b) and (c) This project is being executed on
2/3rd cost sharing basis with the Government of
Karnataka. This will ensure availability of required funds
during execution.

Extension of Mangalore-Bangalore Day Train

2304. SHRI D.V. SADANANDA GOWDA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to
extend Mangalore-Bangalore Day train upto Karwar via
Udupi and Kundapur; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) There
is no such proposal at present.

[Translation]
Awards for Preventing Accidents

2305. SHRIMATI DEEPA DASMUNSI: Wili the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways give any awards to its
officials and other persons who help in preventing the
rail accidents;

(b) if so, the details thereof;, and
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(c) the number of persons awarded in this regard
during each of the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Madam.

(b) Any Railway official or outsider who helps in
averting rail accidents is suitably awarded by the Zonal
Railways.

(c) The number of persons awarded during the last
three years and current year is given below:
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Year No. of persons
awarded
2006-07 934
2007-08 851
2008-09 907
2009-10 (upto Oct. '09) 479
[English]

Exploration by ONGC in Assam

2306. SHRIMATI SUPRIYA SULE:
SHRI G.S. BASAVARAJ:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Oil and Natural Gas Corporation
(ONGC) proposes to hive off its Assam assets into an
wholly owned subsidiary;

(b) if so, the details thereof;

(c) whether the gas assets of Tripura in Assam-
Arakan basin are also likely to be transferred to that
subsidiary; and

(d) if so, the extent to which the production of
gas is likely to be enhanced as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) No such proposal has been submitted
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to the Government by QOil and Natural Gas Corporation
Limited (ONGC).

(b) to (d) Does not arise in view of (a) above.

Flight Delays during Winters

2307. SHR! PURNMASI RAM:
SHRIMATI J. HELEN DAVIDSON:

Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether the Directorate General of Civil Aviation
has decided that only airlines that have CAT-Ill B
Instrument Landing System (ILS) equipped aircraft and
trained pilots would be given slots before 10 AM during
the ensuring winter season;

(b) if so, the details thereof;

(c) whether despite installation of ILS CAT-lI
facilities at 1GI airport, there is still lot of delay or
cancellation of flights due to fog;

(d) if so, the reasons therefor ancl the measures
taken to Impart training to pilots to operate the flights
during fog effectively;

(e) whether most of the private airline companies
do not give proper training to their pilots in the upgraded
instrument landing system; and

(f) if so, the action taken by the Government
against such companies? '

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and
(b) The Directorate General of Civil Aviation (DGCA)
has directed the scheduled domestic airlines having
CAT-Ill non-compliance aircraft in their fleet to file
separate fog schedule for these aircraft 10-12-2009 to
10-02-2010, failing which during foggy conditions the
approved departure/arrival slots of these aircraft prior
to 1000 hours shall be shifted beyond 1000 hours in
coordination with the concerned airport operator.

(c) and (d) No, Madam. IG! Airport, Delhi has not
experienced fog during this winter season so far. All
scheduled domestic airlines have been advised by
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DGCA to train their pilots for CAT-Il/Ili operations during
low visibility conditions as per DGCA regulations.

(e) All the scheduled domestic airlines have
confirmed that they have sufficient number of trained
CAT-lll pilots, commensurate with CAT-lll compliant
aircraft in their fleet.

(f) Does not arise.

Extension of Catering Services

2308. SHRI NARANBHA! KACHHADIA: Will-the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are proposing to extend
-catering services in Vadodara, Rajkot and Bhavnagar
bound long distance trains in Guijarat; and

(b) if so, the steps are being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) At
present Indian Railway Catering and Tourism Corporation
(IRCTC) is providing catering services in 21 pairs of
trains originéting/terminating from Gujarat region.

Moreover, Railways endeavours to extend catering
services by attaching pantry cars in long distance trains
subject to operational feasibility, availability of rolling
stock, priority of the train, journey time, commercial
justification, etc.

[Translation]

Use of Land after Extracting Oil and Gas

2309. SHRI MANSUKHBHAI D. VASAVA:

SHRI VITTHALBHAI HANSRAJBHAI
RADADIYA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

~ (a) the manner in which the Government uses the
land in Gujarat after extracting oil and gas from the oil
wells and gas reserves;

(b) whether the Government is considering to return
the said land to the farmers from whom it was acquired
for extraction of oil and gas; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) Lands acquired by ONGC for
Petroleum operations are used in accordance with the
Acts and Rules of the State governing such usage. The
lands acquired are returned to the land owners atter oil
extraction and revival of land, if-it is not required by
ONGC. However, ONGC also acquires lands for oil
extraction on permanent basis, which are put to use
for operational purpose or conversion to green belt as
per the Company's policy.

Food Park

2310. SHRI DEORAJ SINGH PATEL.
SHRIMATI J. SHANTHA:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the total number of food parks approved during
the Tenth Five Year Plan Period and the Eleventh Five
Year Plan;

(b) the number and details of food parks that
became operational in the country till date State-wise;
and

(c) the steps being taken by the Government to
establish more food parks in the country?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAI): (a) 15
Food Parks were approved by the Government during
the Tenth Five Year Plan Period. During the 11th Plan,
till date, ‘in-principle' approval has been accorded in case
of setting up of 10 Mega Food Park projects.

(b) A table showing the number and details of
Food Parks that became operational in the country till
date, State-wise, is given in the enclosed Statement.

(c) In the 11t Plan, the Ministry has approved a
new scheme to establish 30 Mega Food Parks with a
view to provide state-of-the-art infrastructure for food
processing sector in the country on a pre-identified
cluster basis with a strong backward and forward linkage
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and to provide value addition of agricultural commodities
including poultry, meat, dairy, fisheries etc. in a demand

general areas and 75% in difficult areas, subject to a
maximum of Rs. 50.00 crore for setting up of Mega

driven manner. Financial assistance has been enhanced Food Parks.
to 50% of project cost excluding land component in
Statement
Sl State Location of the implementing agency Year of approval Status
No. Project
1 2 3 4 5 6
1.  Andhra Pradesh Kuppam, Distt.- Andhra Pradesh 2000-01 Operational
Chittoor Industrial Infrastructure
Corporation Ltd.
2. Haryana Saha, Distt.- Haryana state Ind. Dev. 2001-02 Operational
Ambala Corporation Ltd.
3. Haryana Rai, Distt.-Sonipat, Haryana state Ind. Dev. 2001-02 Operational
Corporation Lid.
4. Jammu and Kashmir Khunmoh, Distt.- J and K State Industrial 2000-01 Operational
Srinagar Development Corporation
Lid.
5. Kerala Distt. Mallapuram Kerala Industrial Infra- 1996-97 Operational
structure Development
Corporation
6. Kerala Aroor, Distt.- Marine Products Infra- 2001-02 Operational
Alappuzha, structure Development
Corporation P. Ltd.
(MIDCON)/Seafood
Park India Ltd.
7. Kerala Mazhuvannur, Kerala Industrial Infra- 2002-03 Operational
Ernakulam structure Development
Corporation (KINFRA)
8. Madhya Pradesh Jaggakhedi, Madhya Pradesh 2000-01 Operational
Distt.-Mandsaur Audyogic Kendra Vikas
Nigam (Indore) Ltd.
9. Madhya Pradesh Piparia, Babai, Madhya Pradesh 2001-02 Operational
Distt.-Hoshangabad  Audyogic Kendra Vikas
Nigam (Bhopal) Ltd.
10. Madhya Pradesh Borgaon, Distt. M.P. Audyogik Kendra, 2001-02 Operational

Chhindwara

Vikas Nigam (Jabalpur) Ltd.
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1 2 3 4 5 6
11.  Madhya Pradesh Malanpur, Ghirongi, M.P. Audyogik Kendra, 2002-03 Operational
District Bhind (M.P.) Vikas Nigam (Gwalior) Ltd.
12. Maharashtra Vinchur, Distt. Maharashtra Industrial 2001-02 Operational
Nashik Development Corporation
13. Maharashtra Mouza Gumthala, M/s Haldiram Krishi 2002-03 Operational
Bhandara Road, Udyog Pvt. Ltd., Dist.
Dist. Nagpur Nagpur
14.  Maharashtra Village Sangvi, M/s Agrifood Informatics 2002-03 Operational
Distt. Satara (India) Ltd., Pune-411013
15.  Maharashira Palus, Distt.-Sangli Maharashtra Industrial 2003-04 Operational
Development Corporation
16. Maharashtra Kapsi, Taluka M/s Maa Umiya 2005-06 Operational
’ Kamtee, Distt. Audyogic sahakari
Nagpur vasahat Maryadit
17.  Manipur Distt.-Ukhrul Rishang Keishing 2001-02 Operational
Foundation for Manage-
ment of Tribal Areas
18.  Mizoram Chhingchip Mizoram Food and Allied 2001-02 Operational
Industries _
19.  Orissa Khurda Orissa Indl. Infrastructure 2001-02 Operational
Development Corporation
20.  Punjab Sirhind, Distt. Punjab Agri Export 2000-01 Operational
Fatehgarh Sahib Corporation
21.  Rajasthan Ranpur, Distt. Rajasthan State 2002-03 Operational
Kota Industrial Development
and Investment Corpo-
ration Ltd., (RIICO)
22.  Rajasthan Boranada, District-  Rajasthan State 2002-03 Operational
Jodhpur Industrial Development
and Investment Corporation
Ltd. (RIICO)
23. Rajasthan Sri Ganganagar Rajasthan State 2003-04 Operational

Industrial Development
and Investment Corpo-
ration Ltd. (RIICO)
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1 2 3 4 5 6
24,  Tamil Nadu Virudhunagar, V.P.S. Ayyemperumal 2000-01 Operational
Distt.-Madurai Nadar and Sons
25 Tamil Nadu Dindigul District Nilakottai Food Park Ltd. 2004-05 Operational
26.  Tripura Bodhjungnagar, Tripura Industrial 2000-01 Operational
West Tripura Development Corporation
Ltd.
27. Uttar Pradesh Kharkion, Distt.- Uttar Pradesh State 2000-01 Operational
Varanasi Industrial Development
Corporation iLtd.
28.  Uttar Pradesh Shahajanwa, Gorakhpur Industrial 2004-05 Operational
Gorakhpur Development Authority
28.  Uttar Pradesh Village Kushalipur,  M/S Kushal Inter- 2002-03 Operational
District Saharanpur national Limited
30. Uttar Pradesh Kursi Road, Uttar Pradesh State 2000-01 Operational
Distt.-Barabanki Industrial Development
Corporation Ltd.
'31.  West Bengal Chakgaria, 24 State Fishermen's 1998-99 Operational
Parganas (South) Cooperative Ltd.,
(BENFISH), Kolkata
32.  West Bengal Sultanpur, South State Fishermen's 2003-04 Operational
24 Parganas Cooperative Ltd,,
(BENFISH), Kolkata
33. West Bengal Malda. Deptt. of Food Process- 2003-04 Operational
ing Industries and Horti-
culture, Government of
West Bengal
34. West Bengal Shankarapur, Dist.  Department of Fisheries, 2004-05 Operational
Purba Medinipur Aquaculture, Aquatic
Resources, Government
of West Bengal
35. West Bengal Sankhrail, Howrah ~ West Bengal Industrial 2004-05 Operational

Development Corporation
(WBIDC)
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[English]
Hike in Freight Rate

2311. SHRI ABDUL RAHMAN:
SHRI S.S. RAMASUBBU:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to set
up a Rail Tariff Regulatory Authority (RTRA);

(b) if so, the details thereof;

(c) whether the Railways have hiked freight rates
400 times in the last five years;

(d) if so, the details thereof alongwith the reasons
therefor;

(e) whether frequent hikes have adversely affected
the Pailway's freight movement and also its revenue
targets; and

(f) if so, the details thereof and the steps taken
to stabilize the freight traffic?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Madam.

(b) Does not arise.
{c) No, Madam.
(d) Does not arise.
(e} No, Madam.

(f) Does not arise.
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Study on Sales Promotional Expenses

2312. Dr. BALIRAM: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the National Pharmaceutical Pricing
Authority (NPPA) had conducted any survey to study
the sales promotional expenses; and

(b) if so, the details and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT
JENA): (a) No, Madam.

(b) In view of reply to part (a) above, does not
arise.

Multi Modal Transport System

2313. SHR! RAYAPATI SAMBASIVA RAO: Will the
Minister of RAILWAYS be pleased to state:

(a) the present status of second phase of Multi
Modal Transport System (MMTS) in Andhra Pradesh;

(b) whether any committee has been set up to
study proposal of the Government of Andhra Pradesh
regarding cost sharing arrangement; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) The following
six works (under 2nd phase of MMTS) at Hyderabad
have been identified and are under consideration of
Government of Andhra Pradesh:

SI. No. Route Route Km.
(i) Secunderabad-Medchel-Manoharabad 43
(i) Secunderabad-Ghatkesar-Bhongir 46
iii) Maula Ali-Sanatnagar 21.85
(iv) Lingampally-Patancheru 8.75
(v) Maula Ali-Kacheguda 10
(vi) Falaknuma-Shamshabad 20
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(b) and (c) South Central Railway has compiled
the proposals in consultation with Government of Andhra
Pradesh. The Government of Andhra Pradesh has been
approached to bear two-thirds of the cost of the Project.

Supply of LPG with Higher Butane

2314. SHRI SUSHIL KUMAR SINGH:
SHRI PURNMASI RAM:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether butane and propane is mixed in
different proportions to form LPG in order to claim
subsidy thereby resulting in loss of Rs. 40.97 crore
during five years ended March 2008 and supply of LPG
with higher butane;

{b) if so, whether the oil companies failed to use
the suggested linkages leading to frequent deviations/
manual interventions;

(c) if so, the details thereof;

_ {(d) whether due to wide gap between the prices
" of subsidized LPG and commercial LPG, the oil
companies failed to exercise control on the diversion of
domestic LPG for commercial usage; and

(e) if so, the number of cases of diversion of
domestic LPG for commercial usage came to light in
the last three years and the action taken by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) As per the Government approved PDS
Kerosene and Domestic LPG Subsidy Scheme, 2002,
the desired Cost Price of Domestic LPG is derived by
considering weighted average of international prices of
Butane and Propane with weightage of 60% and 40%
respectively. However, Butane and Propane are not
produced separately at the refineries, and LPG with
varying ratios of Butane and Propane, is produced so
as to meet BS 4576 specifications. In case of imports,
Butane and Propane are imported separately. The ratios
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of imports of Butane and Propane depend upon
availability as well as the facilities to handle them at
port locations, where these are blended to match BS
4576 specifications.

{b) and (c) The linkages for bulk LPG from various
sources to the bottling plants and from bottling plants
to the markets mainly depend upon the following:

(i) Availability of LPG at source/import terminal.

(i) Distance of the botiling plant from source/
import terminal.

(i) Bottling plant capacity
(iv) Market demand

(v) Mode of bulk transportation and the trans-
portation cost.

The linkages for a particular month are finalised
before beginning of the month with the above
assumptions/inputs. However, during the month, some
linkages are required to be changed due to the following:

(i) Disruption in LPG availability at sources/non-
uniform availability due to non-plan shutdowns/
other operational reasons.

(i) Non-materialisation of the projected demand
in the markets.

(i) Fluctuation in bottling levels at the bottling
plants due to various constraints.

(iv) Delay in arrival of LPG import vessels at the
ports.

(v) Bandhs/strikes/natural calamities etc.

(d) and (e) The Public Sector Qil Marketing
Companies (OMCs) have detected 1,470 cases of
diversion of Domestic LPG by their LPG distributors in
the country during the last three years and during April-
August, 2009. Action against the erring distributors was
taken as per provisions of Marketing Discipline Guidelines
(MDG)/Distributorship Agreement.
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Speed of Rajdhani Express

(a) the average speed of Rajdhani trains;

average speed of Rajdhani trains; and

DECEMBER 03, 2009 to Questions 168

taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) The average

2315. SHRI REWATI RAMAN SINGH: Will the speed of Rajdhani trains is enclosed as Statement.
Minister of RAILWAYS be pleased to state:

(b) and (c) Speeding up of trains including Rajdhani
Express is a constant endeavour and continuous process
on Indian Railways and is dependent on constant

(b) whether the Railways propose to increase the optimization of the investments made by Railways in

modernization of technology, high powered locos,
modern coaches (LHB, air brake, CBC) and better

(c) if so, the details thereof alongwith the steps tracks.

Statement

Rajdhani Express trains

Sl.  Train No. From To Average Speed
No. (in Km.p.h.)
1 2 3 4 5
1. 2301 Howrah New Delhi 85.12
2. 2302 New Delhi Howrah 85.53
3. 2305 Howrah New Delhi 77.14
4. 2306 New Delhi Howrah 77.79
5. 2309 Rajendranagar New Delhi 79.55
6. 2310 New Delhi Rajendranagar 78.00
7. 2313 Sealdah New Delhi 83.08
8. 2314 New Delhi Sealdah _ 82.30
9. 2421 Bhubaneswar New Delhi 74.58
10. 2422 New Delhi Bhubaneswar 76.06
11. 2423A Dibrugarh New Delhi 64.43
12. 2424A New Dethi Dibrugarh 62.64
13. 2425 New Delhi Jammu Tawi 64.10
14. 2426 Jammu Tawi New Delhi | 62.37
15. 2429 Bangalore Nizamuddin 71.10
16. 2430 Nizamuddin Bangalore 70.40
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1 2 3 4 5
17. 2431 Thiruvananthapuram Nizamuddin 76.03
18. 2432 Nizamuddin Thiruvananthapuram 73.66
19. 2433 Chennai Nizamuddin 77.25
20. 2434 Nizamuddin Chennai 77.02
21, 2435A Dibrugarh New Delhi 57.50
22. 2436A New Delhi Dibrugarh 54.83
23. 2437 Secunderabad Nizamuddin 76.91
24. 2438 Nizamuddin Secunderabad 75.45
25. 2439 Ranchi New Dethi 76.82
26. 2440 New Delhi Ranchi 76.07
27. 2441 Bilaspur New Delhi 72.33
28. 2442 New Delhi Bilaspur 7412
29. 2443 Bhubaneswar New Delhi 71.05
30. 2444 ‘New Delhi Bhubaneswar 74.48
31. 2453 Ranchi New Delhi 75.90
32. 2454 New Delhi Ranchi 72.48
33. 2493 Bangalore Nizamuddin 71.60
34. 2494 Nizamuddin Bangalore 70.40
35. 2951 Mumbai Central New Delhi 87.41
36. 2952 New Delhi Mumbai Central 86.05
37. 2953 ‘Mumbai Central Nizamuddin 79.82
38. 2954 Nizamuddin Mumbai Central 79.44
39. 2957 Ahmedabad New Delhi 66.71
40. 2958 New Delhi Ahmedabad 65.16

[English] : (a) the annual production capacity of Urea in Private

sector in comparison to the public sector in the country

Production of Urea in Private Sector as on date, plant-wise;

2316. SHRI N.S.V. CHITTHAN: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(b) whether production capacity of these plants is
as per the stipulated target;



171 Written Answers

(c) if not, the reason thereof; and

(d) the steps being taken by the Government to
achieve the target fixed for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT
JENA): (a) The annual installed capacity of urea in
Private Sector and Public Sector was 83.02 lakh MT
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and 6309 lakh MT respectively as on 1-4-2009. The
plant-wise/sector-wise details of installed capacity are
enclosed as Statement-l.

(b) and (c) The details regarding installed capacity,
targets and actual production of urea in private sector
for the year 2008-09 and 2009-10 (April-October 2009)
are given below:—

(Lakh MT)
Year Instalied capacity Target Actual Production
(April-October 09)
2008-09 83.02 86.08 82.68
2009-10 (April-Oct. 09) 48.42 51.00 50.98

The production of urea in Private Sector was less
than the target due to limitation in availability of natural
gas and equipment breakdown. The production of SPIC-
Tuticorin/DIL-Kanpur was suspended due to working
capital constraints. A statement showing plant-wise
installed capacity, targets, actual production and %age
capacity utilization in private sector is enclosed as
Statement-{l.

(d) The Government has announced a New
investment Policy for urea sector on 4th September
2008. The policy is expected to attract investments in
urea sector subject to availability of gas. The policy also
aims at creation of additional production capacity through
revamp, expansion and revival of existing urea units in
the country and new Green fields projecté in the country.

The Government has also announced on 6th
March 2009, policy for conversion of FO/LSHS urea
units to Natural Gas, restart of existing urea units and
resumption of urea production by RCF-Trombay to
increase indigenous production.

Statement-|

Annual Installed Capacily of Urea as on 1-4-2009

Name of Plants Installed Capacity ('000" MT)

Name of Plants Installed Capacity (‘000" MT)

NFL: Nangal-li 478.5

NFL: Bhatinda 511.5
NFL: Panipat 511.5
NFL: Vijaipur-1 864.6
NFL: Vijaipur-Il 864.6
Total (NFL): 3230.7
BVFCL: Namrup-Il 240.0
BVFCL: Namrup-lli 315.0
Total (BVFCL): 555.0
RCF: Trombay-V 330.0
RCF: Thal 1706.8
Total (RCF): 2036.8
MFL: Chennai 486.8
Total (Public Sector): 6309.3
GSFC: Vadodara 370.6
SFC: Kota 379.0
ZIL: Goa 399.3
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Name of Plants Installed Capacity (‘'000' MT) Name of Plants Installed Capacity ('000' MT)
SPIC: Tuticorin* 620.0 CFCL: Gadepan-i 864.6
MCF: Mangalore 380.0 CFCL: Gadepan-li 864.6
GNFC: Bharuch 636.0 TCL: Babrala 864.6
IGCL: Jagdishpur 864.6 Shahjahanpur (Kribhco Shyam) 864.6
NFCL: Kakinada-| 597.3 Total (Private Sector) 8302.5
NFCL: Kakinada-Il 597.3

Plant-wise Annual Installed Capacity, Production Target, Actual Production and %age Capacity

*Production suspended.

Statement-li

Utilisation of Urea during the Year 2008-09 and 2009-10 (April-October 2009)

Name of Plants Installed Production (in '000' MTs) %age Capacity Utilisation
Capacity
as on 2008-09 2009-10 (April- 2008-09 2009-10
1-04-09 October 2009) (April-Oct.
2009)
Target Actual Target Actual
Prod. Prod.
1 2 3 4 5 6 7 8
GSFC: Vadodara 370.6 240.6 236.3 147.0 177.6 63.8 82.2
SFC: Kota 379.0 378.2 395.5 221.8 2173 104.4 98.3
ZIL: Goa 399.3 398.5 4124 2704 2534 103.3 108.8
SPIC: Tuticorin® 620.0 0.0 0.0 0.0 0.0 0.0 0.0
MC F: Mangalore 380.0 390.9 379.3 213.0 225.7 99.8 101.8
GNFC: Bharuch 636.0 620.4 592.3 367.7 404.0 93.1 108.9
IGCL: Jagdishpur 864.6 1143.2 1068.6 620.8 609.7 123.6 120.9
NFCL: Kakinada-I 597.3 744.5 768.9 418.4 4149 128.7 119.1
NFCL: Kakinada-Il 597.3 660.3 609.1 387.1 368.5 102.0 105.8
CFCL: Gadepan-| 864.6 1084.5 909.8 641.0 593.3 105.2 1176
CFCL: Gadepan-l 864.6 1029.3 1008.3 571.8 562.8 116.6 111.6
TCL: Babrala 864.6 999.4 1023.8 695.0 734.9 118.4 145.7
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1 2 3 4 5 6 7 8
Shahjahanpur (Kribhco 864.6 918.0 864.3 546.0 536.0 100.0 106.3
Shyam) ‘
Total (Private Sector) 8302.5 8607.8 8268.6 5100.0 5098.1 99.6 105.3

*Production suspended.

[T ranslation J]

Subsidy on Diesel

2317. SHRI RAJU SHETTI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has made any
estimate of the diesel being consumed in agriculture and
non-agricufture activities;

(b) if so, the details thereof; and

(c) the details of the subsidy being provided on
diesel consumption for agriculture and non-agriculture
activities, separately?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! JITIN
PRASADA): (a) and (b) In the survey conducted by
Petroleum Planning and Analysis Cell (PPAC) through
Public Sector Oil Marketing Companies (OMCs) in 2008,
the share of Diesel sold through retail outlets for
agricultural purposes was estimated at 13.8%.

(c) At present, Ministry of Petroleum and Natural
Gas is not administering any fiscal Subsidy Scheme on
Diesel. The retail price of Diesel is, however, modulated
by the Government, so as to benefit the common man
and to protect the interests of the economy, including
the agriculture sector, because of which the OMCs incur
under-recovery on the sale .of Diesel. The OMCs have
incurred under-reco(/ery of Rs. 1,806 crore on the sale
of Diesel during the period April-September, 2009, which

have been compensated by the Public Sector Upstream.

Oil Companies. Based on the Refinery Gate Prices
effective 1-12-2009, the OMCs are incurring an under-
recovery of Rs. 2.55 per litre on Diesel. The retail selling
price of Diesel, both for agriculture and non-agriculture
consumers, is the same.

In addition to above, in August, 2009, Ministry of
Agric'ulture has decided to give financial assistance to
the State Governments/UT Administrations which have
introduced Diesel subsidy: for farmers, to enable them
to provide suppiementary irrigation through Diesel
pumpsets in the drought and deficit rainfall affected
areas to protect the standing crops. This will help in
mitigating the adverse impact of drought/deficit rainfall
conditions on foodgrain production.

[English]
Difference in Selling Price of Medicines

2318. SHRI PONNAM PRABHAKAR:
SHRI CHAUDHARY LAL SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is huge difference in selling price
of branded medicines as compared to non-branded
generic versions of drugs/medicines which are being
available and sold by Jan Aushadi Stores (JAS) in the
country;

(b) if so, the details thereof and the reasons
therefor; and

(c) the price difference between branded medicines
in the open market as compared to non-branded generic
versions of drugs/medicines sold by Jan Aushadi Stores
(JAS) in different parts of the country alongwith total
number of drugs and formulations under price control
order and without price control?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT
JENA): (a) to (c) Yes, Madam. Comparative price of
some unbranded quality generic medicines sold at Jan
Aushadhi Outlets vis-a-vis average market price of these
medicines are as follows:— '
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(Prices in Rs.)
Name of Salt Dosage Pack Market Price Jan Aushadhi
Tab. Ciprofloxacin 250 mg 10 55.00 11.10
Tab. Ciprofloxacin 500 mg 10 97.00 21.50
Tab. Diclofenac 100 mg 10 36.70 3.35
Tab. Cetrizine 10 mg 10 20.00 2.75
Tab. Paracetamol 500 mg 10 10.00 2.45
Tab. Nimesulide 100 mg 10 25.00 2.70
Cough Syrup 110 ml Liquid 33.00 13.30

Presently there are seventy four bulk drugs as
specified in the 1st Schedule of Drugs (Price Control)

Order, 1995 and the formulations based on them are

under Price Control under the provisions of the said order.

Jan Aushadhi Outlets

2319. SHRI PONNAM PRABHAKAR:
SHRI NISHIKANT DUBEY:
SHRI SURESH KUMAR SHETKAR:
SHRI G.M. SIDDESHWARA:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government has decided to start
Jan Aushadi Outlets for providing drugs at cheaper rates
to the common man;

(b) if so, the time limit set to extend this scheme
to every district in the country;

(¢) the mechanism put in place to ensure the
availability of medicines at the above outlets;

(d) the details of medicines which are likely to be
made available at these outlets;

(e) whether these medicines would be available
on the subsidized rates;

(f) if so, the details thereof;

(g) whether any accountability has been fixed for

shortage of medicines in these outlets; and
(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT ,
JENA): (a) Yes, Madam.

(b) At present, no time limit has been set for
opening Jan Aushadhi Outlets in each District.

(c) At present,' medicines are made available by
the Pharma Central Public Sector Enterprises (CPSEs)
to Jan Aushadhi Qutlets.

(d) A list of 280 medicines is enclosed as
Statement.

(e) No, Madam.
() Does. not arise.

(g) and (h) Pharma CPSEs supply medicines on
receipt of orders from Jan Aushadhi Outlets.

Statement
Sl. No. Therapeutic segment/Formulation
Analgesic Anti-Inflammatory
1.  Diclofenac Sodium IP 100 mg. SR
2.  Diclofenac Sodium IP 50 mg.
3.  Ibuprofen IP 400 mg.
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4. Ibuprofen IP 400 mg+Paracetamol 1P 325 mg.

5.  Indomethacin

6. Inj. Diclofenac Sodium 75 mg per ml.

7. Nimesudide IP 100 mg.

8.  Paracetamol 500 mg Tab.

9.  Syrup Paracetamol IP 125 mg./5 ml

10.  Paracetamol IP 500 mg. + Diclofenac Sodium
IP 50 mg.

11.  Pentazocine Injection

12.  Nimesulide Syrup
Anti Infectives (Topcals)

13.  Application Benzyl Benzoate 1P (100 mi)

14.  Application Benzyl Benzoate IP kSOO ml)

15.  Chlorhexidine Gluconate Solution BP 5%

16.  Chlorhexidine Gluconate Solution BP 5%

17.  Glutaraldehyde 2% Solution

18.  Povidone lodine Solution 10%

19.  Povidone lodine Solution 5%

20.  Providone lodine Ointment
Antimicrobials

21.  Amikacin 100 mg injection

22. Amikacin 250 mg injection -

23. Amikacin 500 mg injection

24. Amoxycillin 125 mg.

25.  Amoxycillin IP 250.mg.

26.  Amoxycillin IP 500 mg.

27.  Amoxy. 250+Cloxy. 250 caps.

28.  Amoxycillin Oral Suspension IP Each § ml

contains (Amoxycillin 125 mg.)
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29.  Ampicillin IP 250 mg

30. Ampicillin IP 500 mg.

31.  Ampi 250++Cloxa 250 mg Cép

32.  Ampicillin 250 mg inj.

33.  Ampicillin 500 mg inj.

34. Hamycin Suspension

35.  Azithromycin 1P 250 mg.

36.  Azithromycin IP 500 mg.

37. Benzathene Penicillin G Injection 6 lac

38. Benzathene Penicillin G Iﬁjection 12 lac

39. Benzathene Penicillin G lhjection 24 lac

40.  Cefadroxil 250 mg. |

41.  Cefadroxil 500 mg.

42.  Cefoperazone

43. Cefotaxime Sodium and Salbactum Sodium inj.
1 gm.+500 mg.

44. Cefotaxime Sodium aﬁd Salbactum Sodium inj.
(500+250 mg.)

45.  Cefotaxime Sodium and Salbactum Sodium inj.
(250+125 mg.)

46. Cefotaxime Sodium Injection 1000 mg.

47.  Cefotaxime Sodium Injection 500 mg.

48. Cefotaxime 250 mg Inj.

49. Ceftazadime IP 1000 mg.

50. Ceftazadime IP 500 mg.

51. Ceftazadime IP 250 mg.

52.  Ceftriaxone 1 gm.

53.  Ceftriaxone 250 mg.

54,  Ceftriaxone 500 mg.
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SI. No. Therapeutic segment/Formulation Sl. No. Therapeutic segment/Formulation
55.  Ceftriaxone+Sulbactam 1500 mg. 83. Furazolidone Susp. Each 5 ml contains (Fura-
56. Ceﬂriaxone+Sulbactém 750 mg. zolidone 1P 25 mg.)
57. Ceftriaxone+Sulbactam 1500 mg. 84.  Gentamycin Sulphate Injection 80 mg.
58.  Cefuroxime Axetil IP 250 mg. 85, Isoniazid IP 100 mg.
59.  Cefuroxime Axetil IF 500 mg. 86.  Isoniazid IP 300 mg.
60. Cepbalexin 125 mg. 87.  Livofioxacin IP 250 mg.
61.  Cepbalexin IP 250 mg. 88. Livofloxacin IP 500 mg.
62.  Cephalexin IP 500 mg. 89.  Metronidazole IP 200 mg.
63.  Ciprofaloxacin IP 250 mg+Tinidazole IP 300 mg. 90. Metronidazole 1P 400 mg.
64.  Ciprofaloxacin IP 500 mg.+Tinidazole IP 600 mg. 91.  Norfloxacin P 400 mg.
65.  Ciprofloxacin IV Inf (2 mg/ml.) 82.  Norfloxacin {P 400 mg.+Tinidazole IP 600 mg.
66.  Ciprofloxacin IP 250 mg. 93.  Ofloxacin IP 200 mg.
67.  Ciprofloxacin IP 500 mg. 94.  Ofloxacin IP 400 mg.
68.  Ciprofioxacin Ophthalmic Solution USP. 3%w/v 95.  Offoxacin IP 200 mg.+Ormidazole IP 500 mg.
69. Clotrirmazole oint. 96.  Benzyl Penicillin IP 5 lac
70.  Suspension Cotrimoxazole 97. = Benzyl Penicillin IP 10 lac
71.  Co-trimoxazole-Pead. (20 mg.+100 mg.) 98. Fortified Procain Pencillin IP 4 lac
72.  Co-trimoxazole-DS (160 mg.+800 mg.) 99.  Fortified Procain Pencillin IP 20 lac
73.  Co-trimoxazole-SS (80 mg.+400 mg.) 100.  Fortified Procain Pencillin IP 40 lac
74.  Doxycycline IP 100 mg. 101.  Pyrazinamide P 500 mg.
75.  Erythromycin Stearate IP 250 mg. 102.  Pyrazinamide IP 750 mg.
76.  Erythromycin Stearate IP 500 mg. 103.  Rifampicin IP 450 mg.
77.  Ethambutol IP 200 mg. 104.  Silver Sulphadiazine Cream 1% wiw
78.  Ethambutol IP 400 mg. 105.  Roxithromycin .IP 150 mg.
79.  Ethambutol IP 800 mg. 106.  Roxithromycin IP 300 mg.
80. Flucunazole IP 150 mg. 107.  Sparfloxacin 100 mg.
81.  Fluconazole IF 300 mg. 108.  Sparfloxacin 200 mé.
82. Furazolidone: li’ 100 mg. 109. Streptomycin IP 0.75 g.
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110.  Streptomycin IP 1 g. 134. Tab. Citirazine 10 mg |
111.  Sulphacetamide Eye Drop IP 10% wiv 135.  Cough Syrup CPM 3 mg.+A. Chl. 110 mg.+Sod.
it. 46 mg. 1 IP 0.9
112.  Sulphacetamide Eye Drop IP 20% wiv Ci mg.+Mentho 0.9 mg
113.  Tetracycline IP 250 mg. 136. Cough Syryp Diphen 14 mg.+A. Chi. 135
mg.+Sod. Cit. 57 mg.+Menthol IP 0.9 mg
114.  Tetracycline IP 500 mg.
137. Inj. Amincphylline 125 mg/ml.
115.  Tinidazole IP 300 mg.
Vitamins
116. Tinidazole IP 500 mg.
138. Cebexin-Z Caps
Gastrointestinal Tract
139. Polyvitamin (Prophylactic) NFi
117.  Albendazole IP 400 mg. (Chewable) Uncoated
140.  Vitamin B-Complex (Prophylactic) NFI
118.  Suspension Albendazole 200 mg/5 ml.
Others
119. - Dicyclomine HCI. IP 20 mg+Paracetamol IP 500
mg. 141.  Dexamethasone 40MG Inj. (Corticosteroid)
120.  Domperidone IP 10 mg. 142.  Atropine Sulphate 0.6 mg/iml. (Cordiovascular)
121.  Susp. Domperidone 5 mg./5 mi. 143. AVS
122.  Famotidine IP 20 mg. 144.  Chloroquine Phesphate IP 250 mg. (Anti
123.  Famotidine [P 40 mg. Malarial)
124.  Omeprazole IP 20 mg. 145.  Frusemide IP 40 mg. (Antihypertensive)
125.  Oral Rehydration Salts Citrate 1P 21 GM (WHO 146.  Frusemide Injection
Formula
ula) 147.  IDPL 28 pills (OCP)
126.  Oral Rehydration Salts Citrate IP 4.1 GM (WHO Analaesic Anti-nfl
Formula) nalgesic Anti-Inflamatory
127.  Promethaine Syrup 148.  Aceclofenac 100 MG Tabs
128.  Ranitidine IP HCI. 150 mg. 149.  Diclofenac Gel
129.  Ranitidine IP HCI. 300 mg. 150.  Nimesulide+Para Tabs
L.V. Fluids 151.  Nimesulide+Para. Susp.
130.  Mannitol 20% 100 ml. Antimicrobials
131. Mannitol 20% 350 ml. 152. Amoxycilin+clavulanic acid 375 mg Tabs
132. Plasma Volume Expander (Gelatine Base) 153.  Amoxycillin+clavulanic acid 625 mg Tabs
Respiratory Tract 154.  Amoxyciliin+clavulanic acid 1.2 mg injection
133.  Syrup Citirazine 5 mg./5 ml. 1565.  Cefixime 200 mg Cap.
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Si. No. Therapeutic segment/Formulation Sl. No. Therapeutic segment/Formulation

156.  Cefixime 100 mg Cap. Gastrointestinal Tract

157.  Diloxanide Furoate+Metronidazole Tabs 182.  Pentaprazole 40 mg Tabs

168.  Lactobaccilus 100 million Tabs 183.  Dicyclomine 20 mg Tabs

169.  Meropenem 1.2 gm injection 184.  Metoclopramide 10 mg Tabs

160.  Norfloxacin+Metronidazole Tabs 185.  Ondensetron 4 mg Tab

161.  Secnidazole 500 mg Tabs Vitamins and Minerals

162.  Secnidazole 1 gm Tabs 186.  Calcium and Vit. D3 250 mg Tabs

163.  Cefoparazone+Salbactum Injection 187.  Calcium and Vit. D3 500 mg Tabs
Cardiovascular Drugs 188. Ferrous Salt+Folic Acid Tabs

164. Amlodipine 2.5 mg Tabs 189. Folic Acid 5 mg Tabs

165. Amlodipine 5 mg Tabs 190.  Vitamin A Palmitate Solution

166. Amlodipine 10 mg Tabs Others

167.  Atenolol 50 mg Tabs 191. Bronchodilator Expectorent

168. Diazepam 5 mg Tabs 192.  Cough Supressent (Dextromethorphan Based)

169.  Enalaprit 2.5 mg Tabs 193.  Cough Supressent (Dextromethorphan Based)

170.  Enalapril 5 mg Tabs 194.  Disodium hydrogen 100 ml Bottle (Alkalyser)

171.  Enalapril 10 mg Tabs 195. Mebendazole 100 mg Tabs
Corticosteroids and Antidiabetic Drug 196. Mebendazole 500 mg Tabs

172. Betamethasone 1 mg Tabs 197.  Alprazolam .5 mg Tabs

173. Betamethasone .5 mg Tabs 198.  Alprazolam .25 mg Tabs

174. Dexamethasone Tabs 199. Amlodipine+Atenolol Tabs (5+50)

175.  Glibenclamide 1.5 mg Tabs 200. Amoxy+Dicloxacillin Caps

176.  Glibenclamide 2.5 mg Tabs 201.  Cefixime Dry éyrup

177.  Glibenclamide 5 mg Tabs 202, Enzyme Syrup

178.  Glibenclamide 10 mg Tabs 203. Omeprazole+Domperidon Caps

179.  Metformin Hydrochloride 500 mg Tabs 204.  Azithromycin Suspension

180.  Metformin Hydrochloride 1 GM Tabs 205.  Gatifloxacin 400 mg Tab.

181.  Prednisolone Tabs® 206. Dicyclomin 20 mg+Mefanamic Acid 250 mg
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207. Losartan Potassium 50 mg Tablets 229. Patoprazole 20 mg+Domperidon 10 mg Tab
208. Meth. Ergometrine 0.125 mg Tablets 230. Rabiprazole 20 mg Tabs
209.  Serratiopeptidase 10 mg Tablets 231.  Ramipril 2.5 mg Tablets
210.  Serratiopeptidase 10 mg+Aceclofenac 100 mg 232.  Beclomethasone+Neomycin Cream
' Tab.+Paracetamol 500 mg. .
233.  Beclomethasone+Clotrimazole+Genta. Cream
211.  Lactobacillus Tablets
234.  Clopidogre! 75 mg tablets
212. - Pheniramine maleate . . .
235.  Iron, Folic Acid and Zinc Caps (Carbonil Iron)
Cardiovascular Drugs ) s ) .
236.  Tonic lron, Folic Acid and Zinc (Carbonil iron)
213.  Clotrimazole Vaginal Tab. 100 mg . .
237.  Rabiprazole+Domperidon 30 mg SR tabs
214. Isosorbide 5 mono .
238.  Sucralfate+Oxythazine Susp.
215.  Hydrochlorothiazide 12.5 mg . .
239.  Etophylline and Thephylline Tab.
216.  Hydrochlorothiazide 25 mg
240.  Aceclofenac+Paracetamol 200 mg
Gastrointestinal Tract
V. Fluids
217.  Al-Mg. Hydroxide Tabs.
8- T 241. Norma! Saline (NS)
218.  Al=Mg. Hydroxide Suspension
9- P 242,  Glucose Normal Saline (DNS)
Antimicrobial
fmicro 243,  Dextrose 5% (5D)
219. hlo henicol Caps 250
Chloremp aps S0 me 244, Dextrose 10% (10D)
220.  Chloremphenicol Caps 500
remp P Mo 245.  Ringer Lactate (RL)
221.  Metroni le Injecti , .
etronidazole Injection | V, 5 mg/ml Gastrointestinal Tract
th
Others 246.  Ranitidine Injection
222.  Aceclofenac Gel
B 247.  Deacos Cough Syrup
223. Cetrizine Pseud i
etri 5 mg+Pseudoephedrine 20 mg+ 248.  Inj. Ondensteron 2 ml
Paracetamol 500 mg
Respiratory Tract
224.  Doxylamiknel 10 mg+Pyridoxinel 10 mg+Folic P i
Acid 2.5 mg 249.  Theophylline 25.3 mg+Etophyllin Amp. 84.7
225. Levocetrizine 5 mg Tabs. Others
226.  Lisinopril 5 mg Tabs. 250.  Methayl Sallisilate Oint. (Eutheria)
227. tosartan 50 mg+H.Ch. Thaizide 12.5 mg Tab. 251.  Phenol Black
228.  Norfloxacin+Metronidazole Suspension 252,  Phenol White
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Sl. No. Therapeutic segment/Formulation
253, Proxy Tabs (Sugar free Tabs)

Analgesic Anti-Inflamatory

254.  Diclofenac Sodium 50 mg.+Serratiopeptidase 10
mg
Antimicrobials

255. Phenoxy Methyl Penicillin 125 mg

256. Phenoxy Methyl Penicillin 250 mg
Antiepileptics

257. Carbamazepin 100 mg tabs

258, Carbamazepin 200 mg tabs

259, Carbamazepin 300 mg tabs

260. Carbamazepin 400 mg tabs

261.  Sodium valporate 200 mg tabs

262.  Sodium valporate 300 mg tabs

263. Sodium valporate 500 mg tabs
Cardiovascular Drugs

264. Propanolol 10 mg tabs

' 265. Propanolol 40 mg tabs

266. Propanolol 80 mg tabs

267. Verapamil 40 mg tabs

268. Verapamil 80 mg tabs

269. Verapamil 120 mg tabs

270. Metoprolo! 25 mg tabs

271.. Metopr‘olol 50 mg tabs

272. Metoprolol 100 mg tabs

273. Diltiazem 60 mg tabs
CNS Disorder

274. Haloperidol 5 mg tabs
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Sl. No. Therapeutic segment/Formulation

275.  Haloperidol 10 mg tabs
276.  Haloperidol 1.5 mg tabs
Others
277.  Vitamin A5000lU+Vit.D3 Caps
278. Vit. D3 0.25 mcg caps
279. Calcium salt tab. Vit.+D 3250 mg+125 mg

280. Gentamicin Inj.

Security to Judiciary

2320. SHRI M.I. SHANAVAS: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether aftermath of aftack on Judges of the
High Courts of Tamil Nadu and Karnataka, the
Government is contemplating to constitute a special
security force to protect the judiciary; and

(b) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI
M. VEERAPPA MOILY): (a) and (b} There is no
proposal under consideration of the Government to
constitute a special security force to protect the judiciary.
However, guidelines have been issued to the State
Governments to review and adequately strengthen the
security arrangements for High Courts and District/
Subordinate Courts as well as Judges.

Free Railway Passes

2321, SHRI PULIN BIHARI BASKE:
SHRI R.K. SINGH PATEL:
SHRI HANSRAJ G. AHIR:

Will the Minister of RAILWAYS be pleased to state:

(a) the criteria laid down to issue free railway
passes for various categories;

(b) the details of free railway passes issued during
each of the last three years and the current year
category-wise;



191 Written Answers

(c) whether the Railways have renewed the free
railway passes issued previously during each of the last
three years and the current year;

(d) if so, the details of the people and institutions
whose passes have been renewed alongwith the
reasons therefor,;

(e) whether the Railways are proposing to extend
these facilities to categories such as people living below
poverty line and other backward classes, students elc;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) A statement
is enclosed. ’

(b) to (d) Information is being collected and will
be laid on the Table of the Sabha.

(e) and (fy There is no such proposal at present.
Statement

Complimentary Card Passes to the following
categories of persons are being issued as per the
schemes announced from time to time by the Ministry
of Railways:

1. Freedom Fighters (Cost borne by Ministry of
Home Affairs).

2. Arjun Awardees/Olympic Medalists/Asian and
Commonwealth Gold Medalists/Dronacharya
Awardees.

3. Winners of Param Veer Chakra, Maha Veer
Chakra, Veer Chakra (Defence personnels).

4, Winners of Ashok Chakra, Shourya Chakra
and Kirti Chakra (Civilian awardees are not
included).

5. Winners of President's Police Medal For
Gallantry and Police Medal for Gallantry
(Police Personnels).

6. Non-official Members of Railway Hindi Salahkar
Samiti.
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7. One office bearer each of the four organization
namely Kendriya Sachivalaya Hindi Parishad,
Nagrik Pracharini Sabha Varanasi, Rashtra-
bhasha Prachar Samiti Wardha and Akhil
Bharatiya Hindi Sansthan engaged in

~ propagation of Hindi.

8. Ex-Minister of Railways/Minister of State for
Railways/Deputy Minister for Railways.

9. Bharat Ratna Awardees.

10. Complimentary card passes under discretionary
powers of Minister of Railways.

Additional Coaches in Nagercoil Express

2322. SHRI C. SIVASAMI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to add six more
new coaches in Nagercoil Express from Coimbatore to
Nagercoil via Tiruppur which is now running with only
14 coaches; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) There
is no such proposal at present.

[Translation]

Improvement in Air Services

2323. Dr. VINAY KUMAR PANDEY:
SHRI MAHENDRASINH P. CHAUHAN:

Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether the Government had a discussion with
private operators récently about problems being faced
by them and to improve aviation services; and

(b) if so, the details of major issues discussed and
decision taken to solve the problems?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and

pps=—
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(b) The Government holds meeting with all scheduled
airlines/airport operators on regular intervals to discuss
their problems relating to operational issues. The last
meeting was held on 23-03-2009.

[English]
Yatri Niwas

2324. SHRI K. SUGUMAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are considering to
construct 'Yatri Niwas' at Pollachi, Udumalaipettai and
Palani in Tamil Nadu; and

(b) if so, the time by which these 'Yatri Niwas'
are likely to be constructed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) There
is no such proposal at present.

Construction of Airport at Badami

2325, SHRI P.C. GADDIGOUDAR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether there is a proposal for constiuction of
airport at Badami in Karnataka; and

(b) if so, the details thereof and the progress made
in this regard so far?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and
(b) On the request of Government of Karnataka (GoK),
Airports Authority of India (AAl) had conducted feasibility
study at Bagalkot near Badami in Karnataka for
development of airport and submitied its report to GoK
for taking further necessary action.

[Translation]

Schemes for Minority Artisans

2326. Dr. SHAFIQUR RAHMAN BARQ: Will the
Minister of MINORITY AFFAIRS be pleased to state:
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(a) whether the Government has launched any
scheme for providing financial assistance to the minority
workers/artisans;

(b) if so, the details thereof;

(c) whether the workers/artisans are getting full
benefits of this scheme; '

(d) if so, the number of the minority workers/
artisans benefitted State-wise; and

(e) the reasons for selecting only 3000 artisans
out of total seven lakh artisans existing in Moradabad
district of Uttar Pradesh despite fixing a limit of 48,0007

THE MINISTER OF STATE OF THE MINISTRY
OF CORPORATE AFFAIRS AND THE MINISTER OF
STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): (a) to (c) National -
Minorities Development and Finance Corporation
(NMDFC), a Central Public Sector Enterprise working
under the Ministry of Minority Affairs provides loans to
persons belonging to minorities, living below double the
poverty line for undertaking self employment and income
generating activities including minority workers/artisans.
Office of the Development Commissioner (Handicrafts)
has been implementing six generic schemes for the
development or the handicrafts sector, the beneficiaries
of which include artisans from the minority category also.
The schemes for the promotion and development of
handicrafts, sector in the country include Baba Saheb
Ambedkar Hastshilp Vikas Yojana, Handicraft Artisans
Comprehensive Welfare scheme, Marketing Support and
Services scheme, Design and Technology Up-gradation
scheme, Human Resource Development scheme and
Research and Development scheme.

(d) A statement showing Statetwise total number
of persons belonging to minorities including minority
workers/artisans assisted by NMDFC (till 31-10-2009) is
enclosed.

(e) Information is being collected and will be laid
on the table of the House.
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Statement

National Minorities Development and Finance Corporation Up to 31-10-2009

(Amount in Rs. lakhs)

Sl.No. Name of State Term Loan Total Micro Financing Total Total
Amount  No. of Benf. Amount  No. of Benf. Amount  No. of Benf.
1 2 3 4 5 6 7 8
1. Andhra Pradesh 5331 30309 656 21706 5987 52015
2. Arunachal Pradesh 0 0 2 42 2 42
3. Assam 787 1740 191 4524 978 6264
4. Bihar 3870 10708 111, 5924 3981 16632
5. Chandigarh 81 187 0 0 81 187
© 6. Chhattisgarh 165 408 0 0 165 408
7. Delhi 319 690 38 261 357 951
8. Gujarat 6295 15595 126 -« 1680 6421 17275 ‘
9. | Himachal Pradesh 1067 2024 . 0 V 0 1067 2024
10. Haryana 3139 7508 31 526 3170 8034
11.  Jammu and Kashmir 3235 7020 83 925 - 3318 7945
12. Jharkhand 345 894 35 456 380 1350
13. Kerala 23544 54702 2291 27135 25835 81837
14. Karnataka 6480 18109 255 3315 6735 21424
15. Madhya Pradesh 1320 5054 115 1379 1435 6433
16. Maharashtra 4758 8340 - 201 3980 4959 12320
17.  Manipur 189 430 17 1765 206 2195
18. Meghalaya 0 0 4 62 4 62
19. Ml;zoram 3889 12700 0 0 3889 12700
20. Nagaland 4996 9941 241 1558 5237 11499 ‘
21. Orissa 873 2913 151 3674 1024 6587

22. Punjab » 4454 10332 0 0 4454 10332
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1 2 3 4 5 6 7 8
23. Pondicherry 198 521 0 0 198 521
24. Rajasthan 1184 2601 65 3003 1249 5604
25. Tamil Nadu 2594 5389 2680 42593 5274 47982
26. Tripura 321 792 5 50 326 842
27. Utlar Pradesh 14056 33028 212 9694 14268 42722
28. Uttaranchal 590 767 20 1130 610 1897
29. West Bengal 25852 66772 1478 27381 27330 94154

Total 119932 309474 9007 162163 128939 472237

[English]
Payment of Dues to AAIl

2327. SHRI J.M. AARON RASHID: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether private airlines have failed to pay dues
to Airport Authority of India Ltd. (AAl) for using airport

* facilities;

(b) if so, the amount due from these airlines as
on 31st October, 2009 airline-wise;

{c) whether the Government proposes to initiate
action against such airlines including refusal to provide
credit, and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL.AVIATION (SHRI PRAFUL PAT EL): (a) Most
of the private domestic airlines are paying their dues
for services availed by them to Airports Authority of India
(AAIl) on time.

(b) The outstanding dues payable by major private
domestic airlines as on 31st October, 2009 are as
under—

Go Air-908.67 lakhs, Interglobé Aviation Ltd.
(Indigo)-872.78 lakhs, Jet Airways-4986.62 lakhs, Jetlite
(India) Ltd.-1466.60 lakhs, Kingfisher Ajrlines-16792.19

lakhs, Paramount Airways-853.96 lakhs and Spicejet
Ltd.-1542.42 lakhs.

(c) and (d) In the case of defaulting airlines, AAl .
takes action to realize their dues by way of:—

(i) Interest is levied on the defaulting airlines for
the delayed settlement of AAI dues.

(i) In case of sustained default, wherever
necessary, the Security deposit furnished by
the airlines in form of Bank Gurantee/Fixed
Deposits is en-cashed.

(i) Security Deposit in respect of defaulting
airlines is suitably increased based on their
operational/dues.

(v) If necessary, credit facility to the airline is
withdrawn and the defaulting airline's opera-
tions are put on Cash and Carry baisis.

Dumdum Airport

2328. SHRI PRABODH PANDA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Dumdum Airport has been declared
as the fastest growing airports in the Country as per
the recent survey;

(b) if so, the details thereof; and

(c) the details of the infrastructure that has been
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puf in place to cope with the growing passenger and
freight traffic at the airport?

THE MINISTER OF STATE OF THE MINISTRY
OF CIVIL AVIATION (SHR! PRAFUL PATEL): (a) No,
Madam.

(b) Does not arise.

(c) To meet the requirement of growing passenger
and cargo traffic, Airports Authority of India (AAl) is
developing and modernizing NSCBI Airport at Kolkata
at a cost of Rs. 1943 crores which includes construction
of a modern integrated passenger terminal building,
construction of new Control Tower, extension of
secondary runway, associated taxi tracks, apron, parking
bays and rapid exit taxiways.

[Translation]

Production of Gas by ONGC and IOL

2329. SHRI RAJIV RANJAN SINGH alias
LALAN SINGH:

Dr. MURLI MANOHAR JOSHI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether gas areas allocated to ONGC and
Indian Oil Limited five years ago have started the
production;

(b) if not, the reasons therefor;

(c) the total number of these gas areas and out
of it the number of gas areas where gas is being
produced on commercial basis;

(d) the average annual gas being produced in
these areas and its average sale price;

(e) the basis on which the sale price is being
determined; and ‘

(f) the names of the industries to which the gas
"is being supplied?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) No, Madam. Five years ago, Oil
and Natural Gas Corporation Limited (ONGC) was
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awarded 14 blocks with operatorship in 12 blocks and
Oil India Limited was awarded 2 blocks for oil and gas
exploration under fourth bidding round of New Exploration
Licensing Policy (NELP-1V) in year 2004. Production has
not started from these blocks. However ONGC has made
one discovery in the Block CB-ONN-2002/1 and the block
area is under appraisal stage.

(c) No gas is being produced on commercial basis
from these blocks.

(d) to (f) Questions do not arise in view of (a) to
(c) above.

[English]

New Coaches in Trains

2330. SHRI K.P. DHANAPALAN: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have any plan to
introduce new coaches to trains running to Kerala from
New Delhi; and

(b) the measures taken by the Railways to check
the quality of meals served in these trains running to
Southern States of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Attachment
of new coaches in trains for augmenting the load and
on replacement account is an ongoing process subject
to operational feasibility, commercial justifications and
availability of coaching stock. '

(b) Standards for the meals being served in
Rajdhani/Shatabdi and Mail/express trains have been laid
down. Various measures such as inspection, monitoring,
passenger satisfaction surveys, etc. through officers,
Quality Control Professionals (QCPs) and independent
professional agencies are undertaken to ensure quality
and quantity of food items. Punitive action is also taken
against defauting licensees.

Pilferage of Oil and Petroleum Products

2331. SHRI NISHIKANT DUBEY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether cases of theft and pilferage of oil and



201 Written Answers

other petroleum products have been increasing in
Railways during the recent past;

(b) if so, the details of such cases reported during
the last three years and the current year and the value
of lost property in such cases;

{c) whether the employees of Petroleum Companies
were found involved in such cases;

(d) if so, the details of employees found guilty and
action taken against them; and

(e) the details of the recovery of theft/pilfered
property and its value in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) The
number of cases of theft and pilferage of oil and other
petroleum products are decreasing from the year 2006 to
2009 (Upto October) except in the year 2008. The number
of cases of theft and pilferage of oil and other petroleum
products reported during the year 2006, 2007, 2008 and
2009 (Upto Oct.) over zonal Railways are as under—

Year Number of Value of property
cases stolen (In Rs.)
2006 24 17,03,295
2007 21 7,411,525
2008 39 3,91,85,539
2009 (Upto October) 14 40,68,438

(c) and (d) No employee of Petroleum Companies
were found involved.

(e) Value of Property recovered in cases of theft/
pilferage of oil and petroleum products for the last three
calendar years and current year i.e 2006, 2007, 2008
and 2009 (Upto Oct.) are as under—
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Year Value of property
recovered (In Rs).

2006 31,690
2007 3,89,405
2008 14,86,804

2009 (Upto October) 81,255

The case were registered with RPF, N.F. Railway
and wherever Law and Order was involved the cases
were registered with Assam State Police.

Railway Projects in Gujarat

2332. SHRIMATI POONAM VELJIBHAI JAT:

SHRI KUNVARJIBHAI MOHANBHAI
BAVALIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have received any
proposals from the Government of Gujarat for cons-
truction of new rail lines, gauge conversion in the State
and extension of rail line upto Dhora via Ropar City,
Kutch;

(b) if so, the details thereof, project-wise; and

(c) whether the Railways have any plan to
construct a rail line between Ghandhidham-Ropar and
Dhora?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) Yes,
Madam. Government of Gujarat has requested for taking
up some new rail lines and gauge conversion projects.
However, there is no such proposal for extension of
rail line up to Dhora via Ropar City. The details of
proposals received for taking up new projects with status
is as under:

Sl No. Proposal Status
New Line
1. Viramgam-Sankeshwar Survey not taken up.

2. Daman-Nasik

Survey not taken up.
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Sl. No. Proposal

Status

3. Nadiad-Tarapur-Kheda-Matar
4.  Tarapur-Mahemdavad
5. Mahesana-Harij-Radhanpur
6. Vejalpur-Botad
7. Rajkot-Jaipur-Marwad
8. Porbandar-Porbandar Port
9. Surat-Hazira
Gauge Conversion

1. Ahmedabad-Khedbhram-Ambaji

2. Ahmedabad-Botad-Bhavnagar and extension
up to Khizadiya Jn. via Jasdan and Dhasa-
Jetalsar and extension

3. Bilmora-Waghai gauge conversion and exten-
sion to Manamad Jn. via Ahwa-Saputrara

4, Dhasa-Veraval gauge conversion with
Visavadar-Junagadh line

5. Ahmedabad-Mehasana 2nd line gauge
conversion

6. Godhra-Lunawada gauge conversion and
extension to Himmatnagar via Modasa and
gauge conversion of Himmatnagar-Khedbrama
line extension to Abu Road via Ambaji.

Survey not taken up.

Survey not taken up.

Survey completed and work not taken up.
Survey not taken up.

Survey not taken up.

Survey completed.

Survey completed and work not taken up.

Work taken up in Ahmedabad-Himmatnagar section as
part of Ahmedabad-Himmatnagar-Udaipur gauge conver-
sion project. Survey for balance section of Himmat-
nagar-Khedabrahma with extension to Abu Road via
Ambaji taken up and likely to be completed by March,
2010.

Proposal for Ahmedabad-Botad and Dhasa-Jetalsar
conversion was processed for "In principle” approval of
Planning Commission, who desired that the gauge
conversion of the section may be deferred for the
present as the projected traffic do not justify immediate -
conversion. Further, a survey for new line between
Botad-Gondal via Jasdan has been sanctioned and
survey taken up.

Survey for gauge conversion/new line for Bitmora-
Waghai-Manmad has been taken up.

Verval-Jetalsar is already existing B.G. section. The
gauge conversion of Dhasa-Jetalsar def.iied for the
present as the projected traffic does not justify immediate
conversion. Further, survey for gauge conversion of
Khijadiya-Amreli-Visvadar-Junagarh taken up.

Separate survey for Ahmedabad-Mehsana not
sanctioned. However, this is a part of Ahmedabad-
Palanpur-Delhi doubling survey which is in progress.

Survey for Godhara-Lunavada with extension to Himmat-
nagar via Modasa not sanctioned. Survey for Himmat-
nagar-Khedbrahma line with extension to Abu Road via
Ambaiji taken up.
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Si. No. Proposal

Status

7. Ahmedabad-Mehasana-Taranga-Ambaji
8. Bhavnagar-Mahuva

9. Wankaner-Bhuj-Naliya

10. Narrow gauge railway lines under jurisdiction
of Vadodara Railway Division

11. Viramgam-Samakhiali

12 Navlakhi-Maliya-Rajkot
13. Mahesana-Viramgam

14. Viramgam-Surendranagar

15. Samakhiali-Gandhidham-Kandia

16. Gandhidham-Anjar-Mundra
17. Bhavnagar-Adhelal-Dholera-Petlad
18. Dholera-Bhimnath

19. Khambhat to Port

Survey completed.
It is already on broad gauge line.

A broad gauge line already exists from Wankaner to
Bhuj. The conversion of Bhuj-Naliya has been taken up.

Gauge conversion of Bharuch-Samni-Dahej, Pratapnagar-
Chhotaudepur and Ankleshwar-Rajpipla has been taken

up.

It is already on broad gauge.
It is already on broad gauge.
It is already on broad gauge.
It is already on broad gauge.

It is already on broad gauge. The doubling of
Gandhidham-Kandla Port by gauge conversion of meter
gauge line to broad gauge has been included in Budget
2009-10.

It is already on broad gauge.
There is no such railway line.
There is no such railway line.

There is no such railway line.

Exploration of Oil by ONGC
Videsh Ltd. in Iran

2333. SHRI R. DHRUVANARAYANA: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether a consortium led by ONGC Videsh Ltd.
has abandoned its plan for exploration of oil from the
Farsi block in Iran due to high sulphur content in the
crude and hence making commercial production
unviable;

(b) if so, the details thereof;

(c) whether the Indian consortium is considering
an option by retaining the block for possible gas
production; '

(d) if so, whether the Farsi block has been
assessed to have adequate gas reserves to justify the
investment by the consortium; and

(e) if so, the details thereof?

THE MINISTER OF. STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) No Madam. High Sulphur
Content is nnot the reason for the Oit Field to be non.
commercial.

ONGC Videsh Limited (OVL) led consortia
consisting of Indian Qil Corporation (IOC) and Oil India
Limited (OIL) has submitted a Feasibility Report for the
oil discovery based on techno-economic considerations
to National Iranian Qil Company (NIOC) on 26th
November, 2008.
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(c) to (e) Commerciality of the gas find of Fazad-
B gas field of Farsi Block established by the OVL led
consortia has been accepted by NIOC. The Gas Initial
In-Place (GlIP) is estimated to be 12.5 Trillion Cubic
Feet (TCF). Master Development Plan (MDP) to develop
the field is under finalization in consultation with NIOC.
Preliminary estimated Investment as per MDP would be
about USD 5.5 billion for sales gas option wherein Gas
production is contemplated for a period of 30 years.

Reservation Chart

2334. SHR! OM PRAKASH YADAV: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are aware about the
inconvenience faced by the waitlisted passengers holding
e-tickets, in cases where the chart is prepared barely
an hour before its actual departure;

(b) if so, the reaction of the Railways thereto;

(c) the reasons for the reservation charts of the
trains originating/passing through Uttar Pradesh, Bihar
and Jharkhand being prepared barely an hour before
its actual departure and is in clear violation to the
existing criteria; and

(d) the steps taken by the Railways to provide
relief to the passengers in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (d) All
efforts are made to print reservation charts well in
advance for the convenience of all reserved passengers.
However, at times, printing of reservation charts get
delayed due to operational/technical reasons. Instructions
have been issued to the zonal Railways to strictly
ensure that reservation charts are printed sufficiently in
advance of the departure of train.

Misuse of Section 498A

2335. Dr. THOKCHOM MEINYA: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether the section 498 A meant for offences
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of matrimonial cruelty including dowry cases has been

misused;
(b) if so, the details thereof;

(c) whether the Government has any proposal to
delete this particular Section or amend it; and

(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI
M. VEERAPPA MOILY): (a) to (d) A number of
representations have been received from various
quarters regarding the misuse of the provision of Section
498 A of IPC. Information regarding its misuse is not
collected by National Crime Records Bureau. The matter
has been referred to the Law Commission of India to
study the use of the provision of this section and hold
consultation and suggest amendments, if any, 1o the
provision. An Advisory has also been issued to the State
Governments to prevent the misuse of the said Section.

Revival of Instrumentation Ltd.

2336. SHRI M.B. RAJESH: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the details and number of units of Instru-
mentation Ltd. making profit/loss;

(b) whether any revival package for Instrumentation
Ltd. has been approved by the Government; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) Instrumentation Ltd., Kota
(ILK) has two production units at Kota and Palakkad. it
also has two other units namely Project-Distributed
Digital Control (P-DDC) unit, Kota which deals in
Turnkey projects and a Marketing unit at Kota which
deals in retail sales. No separate profit and loss
accounts are prepared for each unit. The turnover of
these units is as follows:—
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(Rs. in lakhs)

No. 2007-08 2008-09

1. Kota Unit 4321.97 3086.37

2. Palakkad Unit 9909.66 11061.28

3. P-DDC Unit, Kota 7537.68 9174.06

4. Marketing Unit, Kota 2911.23 1987.75

(i) Total Turnover 24680.54 25309.46

(ii) Total profit/loss (-)3336.19 282.59 (Accounts yet to

be passed in AGM)

(b) Yes, Madam.

(c) The revival package for Instrumentation Ltd.
approved by the Government on 11-2-2009 contains the
following:—

@

(ii)

(i)

(iv)

Interest free mobilization advance of Rs. 30
crores from BHEL to ILK, to be liquidated by
ILK in 5 years in equal installments through
supplies to be made to BHEL against their
orders. This mobilization advance would be
utilized by ILK for its technological upgradation
and diversification programmes.

Interest free advance of Rs. 25 crorcs from
BHEL to ILK at the beginning of each year
for the next three years beginning from 2008-
09. This advance would be adjusted during
the same year against supplies to be made
as per BHEL orders.

Additional Government Guarantee for Rs.
20.00 crores, without waiver of Guarantee fee
for a period of five years or JV formation,
whichever is earlier, for enabling furnishing of
perfor-mavnce bank guarantees for fresh

tenders.
Ve

Continuation of existing Government Guarantee
of Rs. 25.00 crares along with exemption of
guarantee fee from the date of approval of
revival package for a.period of five years or IV
formation, whichever is_earlier.

v)

(vi)

(vii)

(viii)

(ix)

Provision of Rs. 38.36 crores as 3.5%
preference share capital redeemable within 3
years from the date of normal redemption of
the bonds (31st Dec. 2009) from profits to be’
earned by the Cofnpany. This amount would
be utilized by ILK for redemption of VRS
bonds worth Rs. 35 crores and payment of
annual interest of Rs. 3.36 crores in December
2009. The dividend on these preference
shares would be converted to equity.

Provision of Rs. 10 crores as 3.5% redeemable
preference shares, to be redeemed within 10
years, to be used for providing VRS to an
estimated 100 employees. The dividend on
these preference shares would be converted
to equity. The position will be reviewed after
one year of implementation of the package
with reference to the success of the first
tranche for considering subsequent tranches
of funds.

Write off of Gol-loan of Rs. 246.1010 crores
as on 31-12-2008.

Waiver of entire outstanding interest of Rs.
258.2605 crores as on 31-12-2008 on Gol
plan and non-plan loans and freezing of
interest thereon beyond 31-12-2008.

To allow ILK to approach BIFR for seeking
various exemptions/concessions from various
Government Agencies.
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(x) ILK will go in for joint venture formation with power during the revival process.
a public sector/private sector partner having .
majority stake, within a period of 3 years of Amount Spent on Health Camps
the approval of the revival scheme. 2337. SHRI INDER SINGH NAMDHARI: Will the
(xi) Winding up of three shell Companies namely Minister of STEEL be pleased to state:
(1) IL Power Electronics Limited (ILPEL), (a) whether the Ministry organises the health
Jaipur, (2) Instrumentation Digital Controls camps in the different parts of the country;
Limited (JDCL), Kota and (3) Instrumentation
Control Valves Limited (ICVL) Palakkad. (b) if so, the total amount spent on such health
camps during each of the last three years and the
(xii) Permission for reversal of earlier decision of current year; and
CCD for disinvestment of 51% of the holding )
of ILK in ICVL, Palakkad in favour of M/s (c) the States where such camps were organised
. . . a0
Larsen and Toubro Ltd as this revival package during the said period, location-wise?
envisages revival of ILK as a composite entity THE MINISTER OF STATE IN THE MINISTRY OF
including ICVL. STEEL (SHR! A. SAl PRATHAP): (a) and (b) The
inist .
(xii) Permission for implementing DPE's 1997 pay Ministry of Steel has not organized any health camps
. . during the last three years or the current year. However,
scales in the company out of their own . . :
, the Public Sector Undertakings under the Ministry have
resources prospectively. . .
_ organized health camps and the amount spent in
(xiv) To raise the age of superannuation from 58 organizing such health camps during the each of the
years to 60 years for retaining technical man- last three years and the current year is indicated below:
(Rs. in lakhs)
SI. No. Name of PSU 2006-07 2007-08 2008-09 2009-10
1. Steel Authoritv of India Limited (SAIL) 44.66 385.62 708.89 123.76
2. Rashtriya Ispat Nigam Limited (RINL) 8.64 310.23 14.74 0.16
3. NMDC Lid. 18.77 59.69 69.16 0.93
4. Manganese Ore (India) Limited (MOIL) 3.91 88.96 85.92 9.89
5. MECON Ltd. —_ 0.27 0.18 0.26
6. KIOCL Ltd. —_ 0.16 0.1 0.01

(c) The details of the health camps organized at various locations are enclosed as Statement.
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Statement

Health Camps organized by the PSUs under the Ministry of Steel

(I) Steel Authority of India Limited (SAIL)

Health Camps organised by Bhilai Steel Plant, Bhilai from 2006-07 till date

Sl. No. Year ’ Place, District and Staie
1. 2006-07 Umda, Durg, Chhattisgarh
2. 2007-08 Salekasa, Gondia, Maharashtra
3. Devri, Gondia, Maharashtra
4, Gadhvi, Balaghat, Madhya Pradesh
5. Bithali, Balaghat, Madhya Pradesh
6-22. At the site of twenty one mode! Stee! Villages, Durg,

Chhattisgarh (17 Camps)

23. 2008-09 Bhander, Datia, Madhya Pradesh
24, Karera, Shivpuri, Madhya Pradesh
25. .Rewa, Rewa, Madhya Pradesh
26. Mitauli, Lakhimpur, Khiri, Uttar Pradesh
27. Kafara, Lakhimpur, Khiri, Uttar Pradesh
28. Dhauarahara, Lakhimpur, Khiri, Uttar Pradesh
29. Qajikamalpur, Sitapur, Uttar Pradesh
30. Rahangi (Hirri Mines), Bilaspur, Chhattisgarh
31. Chatouna (Hirri Mines), Bilaspur, Chhattisgarh
32. Mohla, Rajnandangaon, Chhattisgarh
33. ‘Patan, Durg, Chhattisgarh
34-230. At the site of 21 Model Steel Villages, Durg, Chhaﬁisgarh
(197 Camps)
231. 2009-10-til! date Rahru, Simia, Himachal Pradesh
232. Jamgaon, Durg, Chhattisgarh
233-336. At the site of 2, Model Steel Villages, Durg, Chhattisgarh

(134 Camps)
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Sl. No. Year Place, District and State

Health Camps organised by Durgapur Steel Plant, Durgapur, West Bengal from 2006-07 till date

1. 2007-08 in 7 villages in Burdwan District, West Bengal

2. In 9 villages in Bankura District, West Bengal

3. In 10 Model Steel villages, Durgapur, West Bengal
4, 2008-09 In 1 village in Bankura District, West Bengal

5. in 10 Mode! Steel villages, Durgapur, West Bengal
6. 2009-10 in 10 Mode! Steel villages, Durgapur, West Bengal

Health Camps organised by Rourkela Steel Plant, Rourkela, Orissa from 2006-07 till date

1. 2006-07 Chikatmati, Lathikata, Orissa

2. Tarkera, Lathikata, Orissa

3. Barain, Lathikata, Orissa «
4, Balanda, Lathikata, Orissa

5. Raghubartola, Lathikata, Orissa
6. Ramjodi, Lathikata, Orissa

7. Jharbeda, Kuarmunda, Orissa
8. Kaloshiria, Kuarmunda, Orissa
9. Bankibahal, Kuarmunda, Orissa
10. Luakera, Kuarmunda, Orissa
11. Dandiapally, Kuarmunda, Orissa
12. Ankurpali, Nuagaon, Orissa

13. . Kapatmunda, Bisra, Orissa

14. Jhirpani, Bisra, Orissa

15. Dumerta, Bisra, Orissa

16. - Sarubahal, Bisre Orissa

17. Jabaghat, Bisra, Orissa

18. Bhalulata, Bisra, Orissa

19. Kulunga, Lathikata, Orissa
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S!. No. Year Place, District and State

20. Jalda, Lathikata, Orissa

21. Lathikata, Orissa

1. 2007-08 Kaloshiria, Kuarmunda, Orissa

2. Chikatmati. Lathikata, Orissa

3. Tarkera, Lathikata, Orissa

4. Barain, Lathikata, Orissa

5. Bélanda, Lathikata, Orissa

6. Raghubartola, Lathikata, Orissa

7. Kapatmunda, Bisra, Orissa

8. Jharbeda, Kuarmunda, Orissa

9. Luakera, Kuarmunda, Orissa

10. Dandiapally, Kuarmunda, Orissa

11. Bankibahal, Kuarmunda, Orissa

12. Dumerta, Bisra, Orissa

13. Sarubahal, Bisra, Orissa

14. Jabaghat, Bisra, Orissa

15. Jhirpani, Bisra, Orissa

16. Ankurpali, Nuagaon, Orissa

17. Ramjodi, Lathikata, Orissa

18. Belpara, Bolangir, Orissa

19. Sindhekela, Bolangir, Orissa

20. Bharsuja, Bolangir, Orissa

21. Tusra, Bolangir, Orissa

22, Nakrundi, Kalahandi, Orissa

23. Adri, Kalahandi, Orissa

24. Tal Nagi, Kalahandi, Orissa

25. Mahulpatna, Kalahandi, Orissa

26.

Bandamunda, Bisra, Orissa
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Sl. No. Year Place, District and State
27. Kulunga, Lathikata, Orissa
28. Jalda, Lathikata, Orissa
29. Peripheral villages, Sundargarh, Orissa
1. 2008-09 Kaloshiria, Kuarmunda, Orissa
2. Chikatmati, Lathikata, Orissa
3. Tarkera, Lathikata, Orissa
4, Barain, Lathikata, Orissa
5. Balanda, Lathikata, Orissa
6. Raghubartola, Lathikata, Orissa
7. Kapatmunda, Bisra, Orissa
8. Jharbeda, Kuarmunda, Orissa
9. Luakera, Kuarmunda, Orissa
10. Dandiapally, Kuarmunda, Orissa
%
11. Bankibahal, Kuarmunda, Orissa
12. Dumerta, Bisra, Orissa
13. Sarubahal, Bisra, Orissa
14. Jabaghat, Bisra, Orissa
15. Jhirpani, Bisra, Orissa
16. Ankurpali, Nuagaon, Orissa
17. Ramjodi, Lathikata, Orissa
18. Jalda, Lathikata, Orissa
19. Chikatmati, Lathikata, Orissa
20. Pisawan, Sitapur, Uttar Pradesh
.21' Panposh (Rouii:ala), Orissa
22, Bandarnunda, Bisra, Orissa
23. Kulunga, Lathikata, Orissa
24. Jalda, Lathikata, Orissa
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Sl. No. Year Place, District and State
25. Peripheral villages, Sundargarh, Orissa
26. Children from Lathikata Block
1. 2009-10 Laing, Rajgangpur, Orissa
2. Kaloshiria, Kuarmunda, Orissa
3. Tarkera, Lathikata, Orissa
4. Barain, Lathikata, Orissa
5. Balanda, Lathikata, Orissa
6. Raghubartola, Lathikata, Orissa
7. Kapatmunda, Bisra, Orissa
8. Jharbeda, Kuarmunda, Orissa
9. Luakera, Kuarmunda, Orissa
10. Dandiapally, Kuamlunda. Orissa
11. Bankibahal, Kuarmunda, Orissa
12. Dumerta, Bisra, Orissa
13. Sarubahal, Bisra, Orissa
14. Jabaghat, Bisra, Orissa
15. Jhirpani, Bisra, Orissa
16. Ankurpali, Nuagaon, Orissa
17. Ramjodi, Lathikata, Orissa
18. Jalda, Lathikata, Orissa
19. Chikatmati, Lathikata, Orissa
20. Panposh (Rourkela), Orissa
21. Peripheral villages/slums
22. Peripheral villages/slums
23. Bandamunda, Bisra, Orissa
24. Kulunga, Lathikata, Orissa
25. Jalda, Lathikata, Orissa
26. . Peripheral villages/slums
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SI. No.

Year

Place, District and State

10.

11.

12.

13.

14.

2006-07

2007-08

Health Camps organised by Bokaro Steel Plant, Bokaro, Jharkhand from 2006-07 till date

Parbahal/Bokaro/Jharkhand
Jala/Bokaro/Jharkhand
Ashalata/Bokaro/Jharkhand
Policeline/Bokaro/Jharkhand
Talgharia/Bokaro/Jharkhand
Purana Bazar, Dhanbad/Jharkhand
Digwadih/Dhanbad/Jharkhand
Sonabad/Bokaro/Jharkhand
Bhuli/Dhanbad/Jharkhand
Vasepur/Dhanbad/Jharkhand
Sindri/Dhanbad/Jharkhand
Manaitand/Dhanbad/Jharkhand
Chandankyari/Bokaro/Jharkhand
Govindpur/Dhanbad/Jharkhand
Nirsa/Dhanbad/Jharkhand
Chirkunda/Dhanbad/Jharkhand
Nirsa/Dhanbad/Jharkhand
07-08 (Health Camp)-MEGA Camp
Raghopur-Hajipur/Bihar
Patepur-Hajipur/Bihar
Mahnar-Hajipur/Bihar
Jandaha-Hajipur/Bihar
Mahua-Hajipur/Bihar
Hajipur/Bihar

Samastipur/Bihar

Lalganj-Hajipur/Bihar
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Sl. No. Year Place, District and State -
9. Vaishali-Hajipur/Bihar
10. Biddupur-Hajipur/Bihar
11. Varisnagar-Samastipur/Bihar
12. Bodhgaya/Bihar
13. Naubatpur-Patna/Bihar
14. Kalyanpur-Samastipur/Bihar
15. Chaibasa/Jharkhand
16. Dumka/Jharkhand
17. Kodarma/Jharkhand
18. Giridih/Jharkhand
19. Gumla/Jharkhand
20. Ranchi/Jharkhand
21. Arwal-Jahanbad/Bihar
22 Chhatra/Jharkhand
23. Ramgarh/Jharkhand
24. Aurangabad/Bihar
25. Sasaram/Bihar
26. Sonepur Mela-Hajipur/Bihar
27. Hayaghat-Darbhanga/Bihar
28. Rajnagar-Madhubani/Bihar
1. 2008-09 Raja;pakad-Hajipur/Bihar
2. Bhagwanpur-Hajipur/Bihar
3. Jahanabad/Bihar
4. Ara/Bihar
5. Maner/Bihar
6. Roshra-Samastipur/Bihar
7. Patna City-Patna/Bihar
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Si. No. Place, District and State
8. Jamshedpur{Jharkhand
9. Manage, Jamshedpur/Jharkhand
10. Begusarai/Bihar
11. Muzaffarpur/Bihar
12. Latehar-Ranchi/dharkhand
13. Namkum-Ranchi/Jharkhand
14. Metihari/Bihar
15. Chhapra/Bihar
16. Saharsa
17. Supaul
18. Purnia
19. Sarai (Vaishali)
20. Masaurhi (Patna)
21. Baheri (Darbhanga)
22. Araria
23. Purnia
24. Chehrakala (Vaishali)
25. Desri (Vaishali)
26. Sheohar
27. Sahdeiburz
28. Biraul (Darbhanga)
29. Kusheshwar Asthan (Darbhanga)

b

Health Camps organised by lISCO Steel Plant, Burnpur, West Bengal from 2006-07 till date

Hadamdih, West Bengal
Kerardih, West Bengal
Gutgutpara, West Bengal

Dhoirapara, West Bengal
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Sl. No. Year Place, District and State
5. Shyamdih (Majipara), West Bengal

6. Baradanga, West Bengal

7. Thana Math, West Bengal

8. Kuilapur, West Bengal

1. 2007-08 Hadamdih, West Bengal

2. Dhoirapara, West Bengal

3. Gutgutpara, West Bengal

4. Kerardih, West Bengal

5. Nakrasota, West Bengal

6. Dhenua, West Bengal

7. Dhenua (Majhipara), West Bengal
8. ~ Kalajharia, West Bengal

9. Surya Nagar, West Bengal
10. . Saradapally, West Bengal

11. Kuilapur, West Bengal

12. Old age home, West Bengal
13. Baradanga, West Bengal

14. Barodighari, West Bengal

15. Barthol, West Bengal

16. Narshinghbandh, West Bengal
17. Ramnagar Colliery, West Bengal
18. Jitpur Colliery, West Bengal

19. Chasnalla Colliery, West Bengal
1. 2008-09 Gutgutpara, West Bengal

2. Dhoirapara, West Bengal

3. | Hadamdih, West Bengal
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Sl. No. Year Place, District and State
4. Kankardanga, West Bengal
5. Nakrasota, West Bengal
6. Bhalluckjore, West Bengai
7. Narsinghbandh, West Bengal
8. Kerardih, West Bengal
9. Alamnagar, West Bengal

10. Old age home, West Bengal
11. {Dhakeswari), West Bengal
12 Barodighari, West Bengal
13. Jorpara, West Bengal

14, Baisnabbandh, West Bengal
15. Aluthia, West Bengal

16. Shastri Nagar, WesthengaI
17. Baradanga, West Bengal
18. Santa, West Bengal

19. Jhoparpatti, West Bengal
20. Shyambandh, West Bengal
21. Barthol, West Bengal

22. Dihika, West Bengal

23. Dhenua, West Bengal

24. Talkuri, West Bengal

25. Dhrubdangal Mungeripara, West Bengal
26. Bartoria, West Bengal

27. Santinagar, West Bengal
28. Jagatdih, West Bengal

29. Fatehpur, West Bengal

30. Shyamdih West Bengal
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Sl. No. Year Place, District and State
31. Dharampalli, West Bengal
32. Khaswahanagar, West Bengal
33. Ramnagar, West Bengal
1. 2009-10 Gutgutpara, West Bengal
2. Dhoirapara, West Bengal
3. Hadamdih, West Bengal
4. Kankardanga, West Bengal
5. Ghuskapara, West Bengal
6. Bhalluckjore, West Bengal
7. Nakrasota, West Bengal
8. Baradanga, West Bengal
* 9. Leprosy Colony, West Bengal
10. Madandih, West Bengal
11. Kerardih, West Bengal
12. Dihika, West Bengal
13. Jorpara, West Bengal
14. Narsinghbandh, West Bengal
18. Suryanagar old age home, West Bengal
,16' Barodighari, West Bengal
17. Purusottampur, West Bengal
18. Dharampally ground, West Bengal
Health Camps organised by ALLOY Steels Plant, Durgapur, West Bengal
from 2006-07 till date
1. 2006-07 Nearby villages of Durgapur
2. 2007-08
3. 2008-09
4. 2009-10
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Sl.

No. Year Place, District and Stateﬁ

Health Camps organised by Salem Steel Plant, Salem, Tamil Nadu from 2006-07 till date

1. 2006-07 KK Nagar, Salem (Tamil Nadu)

2. Poolampatti, Edappadi, Salem (Tamil Nadu)
3. Solampallam, Salem (Tamil Nadu)

4. Thirumalaigiri, Salem (Tamil Nadu)

1. 2007-08 Vattamuthampatti, Salem {Tamil Nadu)

2. Karukkalvadi, Salem (Tamil Nadu)

3. Vellakkadai, Yercaud, Salem (Tamil Nadu)
4. Arigoundampatti, Salem (Tamil Nadu)

5. Jalluthupatti, Salem (Tamil Nadu)

6. Pulampatti, Salem (Tamil Nadu)

1. 2008-09 Karumandurai, Salem (Tamil Nadu)

2. Sivadhapuram, Salem (Tamil Nadu)

3. Thottiyanur, Salem (Tamil Nadu)

4. : Narasakadu/Kottaimedu, Salem (Tamil Nadu)
5. Perla Soragal, Salem (Tamil Nadu)

1. 2009-10 Naickenpatti, Salem (Tamil Nadu)

2. Muthu-naickenpatti, Salem (Tamil Nadu)

3. Kolli-Hills, Namakkal Disst. (Tamil Nadu)

Health Camps Organised by Visvesvaraya Iron and Steel Plant,
Bhadravati, Karnataka from 2006-07 till date

1. 2006-07 Hosa Nanjapura, Peripheral Villages, Bhadravati, Shimoga
District, Karnataka

2. 2007-08 Model Steel Village - Anthargange, Bhadp,’avati, Shimoga
District, Karnataka

Health Camps organised by Raw Material Division from 2006-07 till date

1. 2006-07 Jharkhand-Kiriburu, Meghataburu, Gua, Manoharpur,
Chiria and Bhawanathpur; Orissa-Bolani, Purnapani,
Barsua amd Kalta; Madhya Pradesh-Kuteshwar
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Si. No. Year Place, District and State

Health Camps organised by Central Marketing Organisation from 2006-07 till date

2. 2007-08 Dausa-Rajasthan, Faridabad-Haryana, Baddi-Solan,
Himachal Pradesh

Health Camps organised by Research and Development Center for Iron and Steel,
Ranchi, Jharkhand from 2006-07 till date

1. 20086-07 In and around Ranchi

Health Camps Organised by Central Coal Supply Organisation, Dhanbad,
Jharkhand from 2006-07 till date

1. 2007-08 Rang